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IN THE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

M.A. NO. 123 OF 2023 
IN 

ORIGINAL APPLICATION NO. 442 OF 2022 
 
  IN THE MATTER OF : 
  JUNAID AYUBI     …..  Applicant 
 
     Versus 
 

STATE OF UTTARAKHAND & ORS.  ...... Respondents 
 
COMMON REPLY TO THE M.A. NO. 121/ 2023, 123/ 
2023, AND 124/ 2023 FILED IN O.A. NO. 442/ 2022 
AND O.A. NO. 692/2022. 
 

 To, 
 The Hon’ble Chairperson and his Companion Members  
 of the National Green Tribunal 

 
 The humble application of the Applicant above named 

MOST RESPECTFULLY SHOWETH 

A. That the Original Applicant had preferred the above-mentioned 

Original Application w.r.t large scale illegal mining going on the river 

bed of River Yamuna in District Dehradun, Uttarakhand by the sub-

contractors of Garwahl Mandal Vikas Nigam (“GMVN”). This O.A. was 

allowed by this Hon’ble Tribunal vide order dt. 30.01.2023. 

Furthermore, Review Application was also dismissed vide order dt. 

17.03.2023.  
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B. These orders of the Hon’ble Tribunal were assailed in Civil Appeal No.s 

5041-5044/ 2023 and 4287/ 2023 before the Hon’ble Supreme Court 

of India, which court vide order dt. 07.08.2023 disposed of the appeals 

of GMVN by recording that appropriate steps would be taken for 

transfer of Environment Clearance by GMVN to its sub-contractors. 

Pertinently, the Hon’ble Supreme Court of India expressed no view as 

to the validity of the transfer. The second appeal filed by the sub-

contractor was permitted to be withdrawn with liberty to approach this 

Hon’ble Tribunal as was already permitted by this Hon’ble Tribunal vide 

its earlier impugned order dt. 30.01.2023. Hence the present M.A.’s 

have come to be filed by the GMVN and their sub-contractors. 

C. Since the civil appeals were heard together before the apex court and 

the M.A.’s raise common questions, therefore a common reply is being 

filed by the Original Applicant for the sake of brevity. 

D. It is further submitted and prayed that the contents of the Original 

Application No.s 442/ 2022 and 692/ 2022 be read as part and parcel 

of the present reply and the same are not being reiterated herein for 

sake of brevity. Pertinently, a host of issues were raised in the said 

O.A.’s assailing the illegal mining being carried out by the Respondents. 

This Hon’ble Tribunal vide order dt. 30.01.2023 allowed the said O.A.’s 

primarily on the strength of one of those issues, i.e. the lack of transfer 
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of Environment Clearance to the sub-contractors, who were actually 

carrying out mining operations. Hence, the contents of the Original 

Applications are being relied upon in this reply for consideration of the 

other issues raised therein. 

E. The present reply affidavit seeks to raise the following issues for kind 

consideration of this Hon’ble Tribunal in response to the plea by GMVN 

and subcontractors to permit them to commence mining operations: 

a. These M.A.’s have become infructuous since both the leases 

have already expired on 04.02.2024 (refer to para 2(viii) of 

both M.A.’s as original lease was executed in 2019 for a five 

year period. A table in the DSR for Dst. Dehradun at internal 

page 8 also confirms the expiry of both leases) 

b. Environment Clearance has not been validly transferred by 

SEIAA to the sub-contractors of GMVN. 

c. District Dehradun does not have a valid District Survey Report 

(“DSR”). River bed mining cannot commence in the absence of 

a valid DSR. 

d. Admittedly, mining leases form a cluster. However, no impact 

assessment for the entire cluster has been undertaken as 

mandated by MoEF Notification dt. 15.01.2016. 

e. River bed mining is prohibited in Doon Valley. 
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f. No replenishment study undertaken in terms of Chapter 5 of 

the MoEF’s Enforcement & Monitoring Guidelines for Sand 

Mining, 2020. 

F. Therefore a para-wise reply is not being filed in response to the above-

mentioned M.A.’s and a common reply raising the following averments 

in being filed. 

 
M.A.’s have become infructuous since both the leases have already 

expired on 04.02.2024. 

G. Pertinently, both the leases, i.e. for Lot No.s 21/1 and 21/3 were issued 

for a five year period beginning on 05.02.2019 (see para 2(viii) of both 

the M.A.’s). These leases thus expired on 04.02.2024 and as such the 

present M.A.’s have become infructuous. It is submitted that GMVN 

itself is not the leaseholder anymore after the expiry of both leases and 

as such there is no question of its sub-contractor now commencing 

mining operations when GMVN itself cannot. 

 
Environment Clearance has not been validly transferred by SEIAA 

to the sub-contractors of GMVN. 

H. Firstly, SEIAA has transferred the environmental clearance dt. 

17.08.2016 issued originally in the name of GMVN to the sub-

contractors on dt. 22.11.2023 without making any assessment of the 
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facts and circumstances of the case and ignoring completely the 

averments raised in this Original Application. There is thus a complete 

lack of any application of mind on part of SEIAA while adjudicating the 

application for transfer of Environment Clearance. 

I. It is submitted that transfer of Environment Clearance is not an 

automatic consequence of filing an application seeking such transfer. 

SEIAA is expected to apply its mind to such application and record 

reasons for allowing such transfer. In the instant case however, no 

reasoning is explicit or implicit in SEIAA’s order approving transfer of 

Environment Clearance. Such an unreasoned transfer is liable to be 

quashed on this ground alone. 

J. SEIAA has ignored important factors while approving transfer request 

such as the facts that (i) the lease itself has expired on 04.02.2024, 

(ii) that DSR expired in 2021 and new DSR draft has till date not been 

approved by SEAC and SEIAA, and (iii) that Lot No. 21/1 did not even 

form part of the old DSR, 2016 and as such could not have been 

allotted for river bed sand mining. 

K. Secondly, the deponent was not heard by SEIAA prior to allowing 

transfer of Environment Clearance. Admittedly, SEIAA has been aware 

of the proceedings before this Hon’ble Tribunal and the Hon’ble 

Supreme Court of India where it was a party Respondent. The fact that 
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SEIAA, despite having knowledge of present proceedings, did not even 

ask the deponent whether he had any objections to such transfer, is 

itself indicative of the rushed manner in which such transfer application 

was adjudicated. Principles of natural justice mandate that a person 

likely to be aggrieved should be heard before passing of any order. In 

the present, this Hon’ble Tribunal earlier held mining illegal specifically 

on the ground that Environment Clearance was not transferred. Now 

that SEIAA sought to transfer Environment Clearance from GMVN to 

its sub-contractor, it ought to have at least heard the deponent prior 

to adjudicating such transfer. 

L. Thirdly, no public hearing was carried out prior to transfer of 

environmental clearance. Pertinently, public hearing was conducted 

prior to issuance of the old environmental clearance dt. 17.08.2016. 

No reasons were given as to why comments/ objections of the public 

were not invited prior to transferring such Environment Clearance. 

 
District Dehradun does not have a valid District Survey Report 

(“DSR”). River bed mining cannot commence in the absence of a 

valid DSR. 

M. District Dehradun first prepared the District Survey Report in 2016 and 

then again in 2021. A true copy of the District Survey Report, 2016 for 
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Dst. Dehradun is annexed herewith as Annexure R-1 and true copy 

of the District Survey Report, 2021 for Dst. Dehradun is annexed 

herewith as Annexure R-2. 

N. It is submitted that the DSR, 2021 for Dst. Dehradun has till date not 

been approved by SEIAA in terms of the judgment of the Hon’ble 

Supreme Court of India in State of Bihar vs. Pawan Kumar [(2022) 3 

SCC 102], which has been relied upon by this Hon’ble Tribunal in its 

recent judgment in Gaurav Kumar vs. State of Uttar Pradesh & Ors. 

[judgment dt. 02.09.2024 passed in O.A. No. 188/2023]. These 

judgments mandate that the Draft DSR shall be examined by SEAC and 

its report shall be forwarded to SEIAA to consider whether or not to 

grant approval to the Draft DSR. This process has not been followed 

in the instant case. The Hon’ble Supreme Court of India in para 14(i) 

of Pawan Kumar (supra) held as follows: 

“After the draft DSRs are prepared, the District Magistrate of the 

concerned District shall forward the same for examination and 

evaluation by the SEAC. The same shall be examined by the 

SEAC within a period of 6 weeks and its report shall be forwarded 

to the SEIAA within the aforesaid period of 6 weeks from the 

receipt of it. The SEIAA will thereafter consider the grant of 
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approval to such DSRs within a period of 6 weeks from the 

receipt thereon;” 

A true copy of the judgment Hon’ble Supreme Court of India in State 

of Bihar vs. Pawan Kumar [(2022) 3 SCC 102] is annexed herewith as 

Annexure R-3. 

A true copy of the judgment of this Hon’ble Tribunal in Gaurav Kumar 

vs. State of Uttar Pradesh & Ors. [judgment dt. 02.09.2024 passed in 

O.A. No. 188/2023] is annexed herewith as Annexure R-4. 

O. It is therefore submitted that the old DSR, 2016 for District Dehradun 

has already expired and the new DSR, 2021 for District Dehradun is 

not a valid DSR or at best is a Draft DSR since it has not been approved 

by SEAC and SEIAA. The minutes of all SEIAA meetings since January 

2021 till date as available on 

https://environmentclearance.nic.in/report/minutes_meeting_report_

b.aspx?state_id=34 are annexed herewith as Annexure R-5, which 

unequivocally reveal that at no point did SEIAA consider or approve 

the DSR for District Dehradun. Therefore, in the absence of any valid 

DSR, the question of commencement of river bed mining operations 

does not arise as explained by this Hon’ble Tribunal in Gaurav Kumar 

(supra). 
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P. Furthermore, the lease at Lot No. 21/1 admeasuring 123.19 Hectares 

did not form part of old DSR, 2016 and as such could not have been 

allotted to GMVN for carrying out river bed sand mining. Clause 

4.1.1(a) of the Enforcement & Monitoring Guidelines for Sand Mining, 

2020 specifically states that DSR shall be prepared prior to grant of 

mining lease. It is submitted that since Lot No. 21/1 was not part of 

2016 DSR, mining lease on that land could not have been allotted. It 

is further submitted that the DSR, 2021 is not a valid DSR since it has 

not been approved by SEAC and SEIAA till date and as such the 

inclusion of Lot No. 21/1 in the new alleged DSR 2021 is of no 

consequence. In the absence of its inclusion in DSR, Lot No. 21/1 could 

not have been leased for carrying out river bed sand mining. A true 

copy of the extract of the Enforcement & Monitoring Guidelines for 

Sand Mining, 2020 is annexed herewith as Annexure R-6. 

Q. Furthermore, Clause 8.1(i) of the 2020 Guidelines states that no mining 

shall be allowed on an area which has not been identified in the 

comprehensive mining plan prepared pursuant to the DSR. As such, 

mining on Lot No. 21/1, which is not part of the DSR, 2016 ought not 

be permitted. 
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Admittedly, mining leases form a cluster. However, no impact 

assessment for the entire cluster has been undertaken as 

mandated by MoEF Notification dt. 15.01.2016. 

R. The submissions made in the Original Application are reiterated and 

not being repeated herein for sake of brevity. It is submitted that 

admittedly Lot No.s 21/1 and 21/3 form a cluster (refer to Ground 21 

of the Original Application) and as such in terms of MoEF Notification 

dt. 15.01.2016, a joint EIA for both these leases ought to have been 

prepared, which has not been done. A true copy of the MoEF 

Notification dt. 15.01.2016 is annexed herewith as Annexure R-7. 

 

River bed mining is prohibited in Doon Valley. 

S. Pertinently, CPCB in its 2016 categorization had left out categorization 

of river bed sand mining (see internal page 41, Sl. No. 1 of the CPCB 

Guidelines, 2016). A true copy of the extract of CPCB Guidelines, 2016 

is annexed herewith as Annexure R-8. This Hon’ble Tribunal vide 

order dt. 30.05.2023 passed in O.A. No. 176/ 2022 [Aman Chaudhary 

vs. Union of India & Ors.] had directed CPCB to categorize river bed 

sand mining into a category. Accordingly, CPCB on 22.09.2023 

categorized river bed sand mining exceeding 5 Hectares as “RED” 

category. A true copy of the CPCB Letter dt. 22.09.2023 categorizing 
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river bed sand mining exceeding 5 Hectares as “RED” is annexed 

herewith as Annexure R-9. 

T. This categorization by CPCB has since been accepted by Uttarakhand 

Pollution Control Board vide office order dt. 19.10.2023. A true copy of 

Office Order dt. 19.10.2023 passed by Uttarakhand PCB is annexed 

herewith as Annexure R-10. 

U. Therefore it is clear from above that river bed sand mining exceeding 

5 Hectares is categorized as RED. Admittedly, both leases in Lot No.s 

21/1 and 21/3 are more than 5 Hectares and as such fall under RED 

category. 

V. It is next submitted that the amended Doon Valley Notification dt. 

06.01.2020 specifically prohibits RED category industries within Doon 

Valley. Since both the mining leases are admittedly located within Doon 

Valley (refer to para 5 of the respective Environment Clearance), their 

operation would be in direct contravention of the Doon Valley 

Notification prohibiting RED category industries within Doon Valley. A 

true copy of the Doon Valley Notification dt. 06.01.2020 is annexed 

herewith as Annexure R-11. 

W. It is therefore most respectfully prayed that this Hon’ble Tribunal may 

be pleased to dismiss the above-mentioned M.A.’s and impose costs as 
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well as environmental compensation on the Respondents for carrying 

out illegal river bed sand mining on River Yamuna. 

Drawn and filed by: 

 
      [AJIT SHARMA] 

Advocate for the Original Applicant 
        Place: New Delhi 

Dated:  21.10.2024 
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PREFACE 
The Ministry of Environment, Forest and Climate Change vide its notification Dated 

15.01.2016, has made provisions for constitution of District Level Environment Impact Assessment 

Authority (DElAA) under sub section & 3 of section-3 of section-3 of Environment (Protection Act 

1986) for providing Environment Clearance for matters fll.11ing under category 'B2' for less than and 

equal to 5 Hector for mining of minor minerals (REM, Sand, Bajari, Boulder, Soapstone, Silica sand 

etc.) The para 7 (iii) of the said notification provides for preparation of a District Survey Rep0l1 for 

sand mining of river bad mining and other minor mineral. The Appendix-X of the notification 

describes the procedure for preparation of District Survey Report The main objective of the 

preparation of District Survey Report is to insure identification of areas of aggradations or deposition 

where mining can be allowed, an identification of areas of erosion and proximity to infra structural 

structures an installation where mining should be prohibited an calculation of annual rate of 

replenishment allowing time for replenishment after mining in that area. Every efforts have been made 

to cover sand mining locations, areas & overview of mining activity in the district with all it's relevant 

features pe11aining to geology & mineral wealth in replenishable and non-replenishable area of rivers, 

stream and other sand sonrces. This report will be model and guiding document which is a 

compendi'um of available mineral resources, geographical set up, Environmental and ecological set up 

of the District and is based on data of various department, published repo11s, and Websites. The data 

may vary due to flood heavy rains and other natural calamites. Therefore, it is recornnlcnded that Sub 

Divisional Level Committee may take into consideration all its relevant aspects/data while scrutinizing 

and recommending the application in suitability of the site for mining or prohibition thereof-to the 

concemed Authority. 

jr 

. /' ".l:!ii-' ,,' 
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SURVEY REPORT OF DISTRICT DEHRADUN 

As per Gazette notification of 151h Jan1.!ary 20) 6 of Mini stry of EnvirolUnent, Forest and 

Climate Change a Survey shall be can'ied out by the District EnvirolUnent Impact Assessment 

Authority (DElAA) with assistance of Irrigation Depm1ment, Forest Department, Mining Dep311ment 

and Revenue Department in the district for preparation of District Survey Report as per the sustainable 

Sand mining guidelines to insure identification of areas of aggradations or deposition where mining 

can be allowed; and identification of areas of erosion and proximity to infrastructuraI structures and 

installations where mining should be prohibited and calculation of aIU1Ual rate of replenishment and 

allowing time for replenishment after mining in that area. 

Every efforts have been made ' to cover sand , bajri and boulder mining location, areas & 

overview of Mining activity in the district with all it 's relevant features peltaining to geology & 

mineral wealth in replenishable and non replenishable area of rivers. s tream and other river bed 

minerals sources. The mineral potential is calculated based on field investigation & geology of the 

catchment area of the river or streams. Also as per the site conditions and locations, depth of minable 

mineral is defined. The area for removal of the mineral in a river or stream is decided depending on 

geomorphology & other factors like clay and silt are excluded as waste while calculating the mineral 

potential of palticular river or strean1. The District Survey Report shall form the basis for application 

for envirolUllent clearance, preparation of report and appraisal of projects. The repOlt shall be updated 

once every five years. 

1. lntl-oduction. 

District Dehradun is situated in NW corner of Uttarakhand state and extends from N Latitude 29° 

58' to 31° 02' 30" and E Longitude 77° 34 ' 45" to 78° 18' 3~''. The total area of Dehradun district is 

3088 km It falls in Survey of India Toposheets Nos. 53E. F, G. J and K. The district is bounded by 

Utt~rkashi district on the north . Tehri Garhwal and Pauri Garhwal districts on the east and Sahampur 

district (UP) on the south. Its western boundary adjoins ~jrmourdi~~-ict of Himachal Pradesh 

separated by Rivers Tons and Yamuna. with an avera~F-!l;rtit~de of 6Th in above MSL. The district 

comprises of six tehsils, namely Dehradw1, Chahata, Vikasnagar, Kalsi, Tiuni and Rishikesh. Funher, 

it is di vided into six developmental blocks. viz: Chakrata, Kalsi, Vikasnagar, Sahaspur. Raipur and 

Doiwala. There are seventeen towns and 764 villages in this district. 

The district is located in the Sivalik range of Himalayas on the western border of the state. It 

consists of six tahsils. six development blocks. The district comprised 748 villages at the 20 II Censlls 

2 
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OUI (If which T>' I an: in considered .md t 7 Iininhabited. Ther.: arc 2J fon;sl \ill:lJc(e~ m he di~lri~1 

TIN,) nev. lah"il~ r~nlli and K.t lsi have beel! 'reated d llrill~ lfl()I -201 1. Th,' <li,'ri,·t · 'Hl'is~~ 7+8 

villages. 403 Gram Panchayat and 22 lowns. Jurisdicti onal cnange wilh in Ihe district hits take n 

pld<:<!dlirill!!, th, ~<.!ar 21)01 tto 2011. T~'lIn i <1m] Kal~i h8"'· bc,n .:ft:. led afler :'.001 <.:~"~II .' 1"<lI11 lah,,1 

Chakrata. M villages havo: he~n tmnsferred from Cbakrata lahsi! [0 Tyuni tahsil and ~imililIly 16'1 

"illagt...,; I rHllst'crreJ i'rom rhdl-r,jIClI~hsill n KJbi lC;h,il. 

Drainage 

Distric: 'hradun i; drained b:, Ganga. YamuUb ;:II\J lh~lr IribulJin6. The 1"0 bas:n' src ~"parulcLi i·,\ 

a ridge "Ianing from Mu~soorie and passlllg through O~hrudun . The easl~rly flowing rivers .inin River 

t;unga "lid !II" ,,~slcrj: lhming rivers jOin River Yamuna Cmnga River ~nto:r, Ill,' •. Ii,;lr;,:I. !leur 

Rlsbikesh wtle-re Cnandral1lmga River joins it . '>ong and Suswa are two main Iribuw!es (,f the Gf1l1ge~ . 

SI1~'-Wil now< SF.. Jrdtning Ihe c3SIcm Doun al(Ing willi It.' "Phemcml tribulark", lik" Bindal R:m. 

Rispana. i{au etc . an joins River Song SE of Doiwala, Sung Rive..- has iL5 origin from the 

adjoinmgl ellri district Initially it runs parallel to the Mussoeoric i\lulInlain chain III "W directi,'n fur 

tew kilomdep; and tnen lakes a su<klen turn in SE direction and join., SUSWII Ri\~r wUlh ofO(li'MJIa. 

Drainage map of Dehnldun di~lrict 

.3 
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2. Overview of Mining Activity ill the District 
At present in district Dehradun, only riverbed mining activity is going on in River Yamuna, Tons, 

Song, Jakhan, Rispna, Assan, Soma, Nimee, Noon, Bindal, Sudhowala Khala, Bandal River, Nalota 

River, Narokhala, Amlaw River, Chandrabhaga River. The mining activity carried out in river bed 

does not involve any processes such as drilling, blasting and beneficiation. The mining process 

involves collection of material by simple hand tool such as shovel, pans and sieves. This is followed 

by sorting and manual picking, stacking and loading into trucks/tractor-trolley for transporting. The 

pits from where the material is picked are not deeper than 1.5m as allowed in mining area and shall 

follow the normal channel direction of the river. These get replenished dming monsoon. The only 

waste is si Itlclayey sand which are recycled back to the pits. Mining will be carried out only during 

the day time. 

Prior to any actual mining being done at the site, it is necessary to remove overburden from the 

top of the REM. Overburden is sandy soil or subsoil that is mainly composed of silty sand. Sandy soil 

will be kept separate and used on top of the berms once they have reached their final elevation. The 

berl11s have mUltiple purposes; they provide storage for overburden until tbe mine is reclaimed, they 

provide a visual batTier between the active mine and roads or adjoining properties, they screen light 

position should tbe mine be operated after dark and they act as a noise barrier. 

Once the overburden has been removed the sand is excavated depending upon the lithological 

variation. no blasting may be used to make the sand containing material more atllenable to excavation. 

Excavation is typicall)i perfomled by manual means. Hand operat~d tools like spade; tasla etc will be 

L1sed to collect tbe sand. The excavated material may be directly loaded into trucks, dumpers, tippers 

and tractors trolleys and send to the destination wherever it is required for construction and other 

purposes. 

Transportation of RBM from the mine is a process to deliver mined out material to the location 

where it is going to be collected. Mined out sand will manually-!)e 10acled:;'tHO truck and transported to 

its destination where it will ultimately be used. Sufficid~pace wilT-I-be left for loading of trucks. 

Excavation of river bed minerals will commence from the top surface of the area and commence 

towards down removing the minerals manually in 1.5m slices. Ultimate depth ofa bench will be 1.5111. 

Mining will be restricted upto a maximum depth of 1.5m only. 
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The mineral extraction will be done for a period of 245 days in a year. During this period the areas 

of mining quarry wil.1 be free from submergence. During mining operation tbe river flow will be away 

to enable dry pit mining. In tbe lease area the river flow being reduced and sediment load get 

deposited. During flood season, the area gets replenisbed with sediments and source of erosion at tlus 

location is comparatively less. 

The guidelines of the Ministry of Environment & Forests and Directorate of Geology and Mining 

will be followed; the most important is as under: 

• Dry pit mining will be followed wluch (peans mining an all times will be above the .flowing river 

water level. Mining activity will be immediately stopped when water comes in the mining pits. 

• R13M (sand, bajr; & boulder) will be collected in slices upto a depth of 1.5 m or river water levels 

whidlever less than prescribed. 

• Stream will not be diverted to form inactive channel. 

• Mining at the concave side of the river channel will be avoided to prevent bank erosion. 

• Mimng wilJ be restricted minimum 25% from river bank to lease boundary to minimize effect of 

river bank erosion and to avoid consequent channel migration. Plantation will be done on such 

area to isolate mining operation form the rest of the area. 

• 
• 
• 
• 
• 
• 
• 

Area of mining lease will be demarcated prior to mining and pillars will be erected on ground. 

No mining operations shall be carried out In proximity of any bridge and or embankment. 

Working will be during day-time only; i.e. sumise to sunset only; 

No constructions will be done at site except for construction of initial temporary shelter houses. 

No water~ake from riyer will be done. Water will be supplied by tankers from outside sources. 

No macJlineries will be used. 

Mining will be completely stopped during monsoon season. 
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3. The List of Mining Leases.in the District with location, area and period of validity 

I ~ ""fl ~ 
4ccltll,," / 3lf<t:q;- "ilil ~ S.N. m;,fh;r 'Jill ~ <ttr "ilil1T'l 

~llfl11~~1 "ilil -1T'l'0l'!ffi 
~o -q 

fqqxor 

llfrillcfl~. 5 
24.12.2013 

1 Vikashnagar 'Jill ~ 3.03 Yamuna 
2948 Dt 10 <'l 23. 1 2. 

iliNl Yr;Skll'IT'r" 01·2014 
2018 (f<l) 

._------------------

~Tr '[\'fiB 'II'lR '.!.;( 
'..Tr ~ ftfiO f:1crT~n 2688 dt. 19.12.2013 

, 
2 

246 'C1iC;'1ltl m Vikashnagar 'llf'! ;STqiq(2H 2.38 Yamuna 
13.12.2013 10.12.2018 

. :.sl~qlC'l1 ~!3'I'1:'1 

?Wrcft 'f1Tm cillf'I W 
01.03.2014 

3 
-lfr ~ fur, cillf'I 

Vil<ashnagar 'JIll~ 1. 77 Yamuna 
2578 Dt. 14 <'l 2802 f'rarx'ti 1IT'l ~~c It<nr<r 11- 2013 

'f'R~ 
2019 \'fiP 

-lfr 3lUliT fc}mTI Tl -lfr 05.03.2014 

4 ~ "r1 xt; fci<!;ru Vikashnagar 'Jill ~ 3.13 Yamuna 
35 Dt. 25 1 4.03.2019 

f.'!<R ~ 
02· 2014 

(f<l) 

-

Managing Director 
Garhwal Mandal 'Jill 20.02.2016 

5 Vika~gan Ltd., Dehradun '1% . 2617 Dt,30 ;It 19.02 ~"-(lqli:'!1 '0l 2.7 Tons 
12- 2013 

74/1 "ajpur Road '1IRn~lql(11 2021 (f<l) 

Dehradun . 

. _--------

Managing Director 
Garhwal Mandai 

2437 Dt. 2S 6 Vikas Nigan Ltd., Vikashnagar 
, 

\1111 ('I1(;rr 4 Assan 
10- 2013 

74/1 Rajpur Road 
I 

.. J:!,"- ".r 
"f 

Dehradun '1;-." i. ' 

Managing Director 'llf'! 3lHq\fS~1 
Garhwal Mandal 

TJR fltc<l'l 2438 Dt.25 
14.12.2013 

7 Vikas Nigan Ltd., Vikashnagar t<fr 3i'R 3.96 Tons <'l 13.12. 
74/1 Rajpur Road 

10- 2013 

~ 
2018 \l<!i 

Dehradun 
<------------------------'- ----~--
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Managing Director 
Ga rhwa l Mandai 1Jll{ tR\(;n q 

30.09.2013 

3.29 Kalirao 
2435 Dt. 25 ~ 2909. 8 Vikas Nigan Ltd., Dehradun >mo 10- 2013 

74/1 Rajpur Road 2018 (fCIi 

Dehradun 

>,fi ~ 1m' 'fl >,fi 
30.06.2015 

9 
~ 1m' f.'rm11 

Vikashnagar 1J'l ;srcpq-~ 1.54 Yamuna 
317 Dt. 07 <1 2906. 

WlR'CT <!lTffif1, ~ 02- 2014 

~ 
2020 (fCIi 

~ <rJ11'r ~ 
15.06.2013 

10 Vikashnagar . 1Jll{ ~ 1.43 Yamuna 
1192 Dt. 13 ~ 14.06 . 

qAT ~ * fttg 06- 2013 
2018 (fCIi 

03.04.2012 

11 
Managing Director 

Doiwala -wr "It\-3 135 Song 
490 Dt. 03 <1 02.04. 

Van Vikas Nigam 04-2012 
2017 (fCIi 

03.04.2012 

12 Managing Director 
Dehradun iiIR!T'I "It\-1 97.5 Jakh an 

490 Dt. 03 ~ 02.04. 
Van Vikas Nigam 04-2012 

2G17 (fCIi 

Managing Director 
2042/VII -

1,f'l0 31\'0 1/ 108-
13 

Garhwal manda i 
Dehradun WfII"It\ 68.4 

Vikash 
kha/2016 lJ,OiRl 

v ikash niga m nagar 
date 03-01- 31"~Tod I De hradun 

2017 

Managing Director 
03.04.2012 

14 Dehradun iiIR!T'I "It\- 2 50 Jakhan 
490 Dt 03 <1 0204 

Van Vikas Nigam 04- 2012 
2017 (fCIi-

~ 3fXi)UT <g'lR T! 01.10.2013 

15 Vikashnagar WI ~ 1.93 Yamuna 
1681 Dt. <1 30.09. 

~3iM~~ 01-082013 
20158 (fCIi 

Managing Director :.~r '1,.;1,'; 

Garhwal Mandai ,fJ ... '1=..2~ '<1:'. 14.12.2013 

16 Vikas Nigan Ltd., Vikashnagar WI f!~ <;1 <II (1 1 , ' 1.5 Sudhowal 2436 Dt. fl 13.12. 

74/1 Rajpur Road a Khala 25-10-2013 
2018 (fCIi 

Dehradun 
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Managing Director 
Garhwal Mandai 

1JTll CllC1 2439 Dt. 
14.12.2013 

17 Vikas Nigan Ltd., Vikashnagar 0,45 Yamuna 
25-10-2013 

<'t 13.12. 
q-Iffi 

74/1 Rajpur Road 2018 <f<li 
Dehradun 

fio fum ~, 1JTll 
09.05.2014 

18 
~~q10 

Vikashnagar '!IT'! ~ 2.59 Yamuna 
865 dt. <'t 0805 

3ll0~' 1 q 11 g, f.'rqpl) 27.05.2014 

~~ 
2019 <f<li 

~ W1'l WIl TI ~ 
29.03.2014 

19 
JffiUT WIl f.'rqpl) 1JTll 

Vikashnagar 1JTl! ~ 2.6 Yamuna 
866 dt. <'t 28.03 

q 'l'Ri". fu1t;rr ~ 27.05.2014 

~ 
2019 <f<li 

'~ ~ 3Rt5l :I" «10 
29.032014 

20 
~WR~~ 

1JTll ill 1 fl16 {) 
893 dt. <'t 28.03 f.'t<rnll 13/3. ~ 

Kalshi 1.29 Yamuna 
27.05.2014 

Th5~ 
2019 <f<li 

Managing Director 
Garhwal Mandai 

953 dt. 
I 21 Vikas Nigan Ltd., Kalshi 1JTll ill 1 fl161"1 3.26 

Amlaw 

74/1 Rajpur Road 
River 2808.2014 

Dehradun 

'..\\~~TI~ 
~ 0<11. f.'t<rnll 

1228dt. 
22.12.2014 

22 fVrc;fr ~ Vikashnagar 1JTll ~ 2.75 Yamuna <'t 21.12. 

Fciiliifl1'1' ~ 
04.09.2014 

2019 <f<li 

t~ 

~mfugTl~ 
~wl1 fug f.'rqpl) 

~..-
, .. 

1561 dt. 
27.032015 

23 ~~ Vikashnagar 1JTl! ~ 185' Yaf'\l'p(~~ <'t 2603 

Fcic!llfl'1'1X ~ '"r::~ " 10.11.2014 
2020 <f<li 

~ 

~ Vf'fCfJ fug Wl<f 

TI ~ ~ fug <T1fff 653Dt. 28-
17.02.2014 

24 Vikashnagar 1JTll Cf>'1Rl 1.77 Yamuna <'t 16.02. f.'t<rnll 'lflRT ~ 0 07-2015 
Fciilil\91'1, 2019 <f<li 
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lWiI~. ~ 1['10 31'10 
~ ~f.'rrq lJl1I lfl\iRt 

92.7 Jakhan 1701, dt. 'Lom 25 ~. 74/1. '!IVlT 
Dehradun 

'l"T'C. VIruR nadi 23-10-2015 
~tl 

~,~I 

lWiI~,~ 
1['10 31'10 

~ ~f.'rrq lJl1I <rc!l 
21.7 

Nune 1702,dt. 'Lom 26 ~. 74/1. '!IVlT 
Dehradun 

~ Nadi 23-10-2015 wWrEI 
m,~1 

lWiI~.~ 
lJl1I 1['10 31'10 

~ ~f.'rrq 
~~;jl~lrU 1703, dt. lJPm 27 Vikashnagar 18.4 Aasan 23-10-2015 ~. 74/1, '!IVlT :fl\~I~~I ;;; 1 31<Wdl 

~.~I 

lWiI~.~ 
1['10 31'10 

~ ~f.'rrq 
lJl1I 011< cI; R; ~ I 1704, dt. 'Lo m 28 ~, 74/1, '!IVlT 

Dehradun 11,1 Tonns 
23-10-2015 

~tl 
m.~1 

wrtI~.~ 
lJl1I ~. 1['10 3l'ro 

~ ~ f.'rrq 
~~ 21.1 Aasan 

1708, dt. lJPm 29 ~. 74 / 1. '!IVlT 
Vikashnagar 

23-10-2015 
~~I 

m.~1 
CI\Ff 

wrtI~,~ 
~ fc\q)m f.'rrq lJl1I \l'ID q I <'II, 

23 Tonns 
1707, dt. 30 ~. 74/1. '!IVlT Vikashnagar 

~ gr'lCKR 23-10-2015 
m,~1 

_/ "f .' , 
'-/ 

A-A . -",~ " . .. "oJ 

wrtI~.~ 
1['10 31'10 ~ fc\q)m f.'rrq lJl1I ~ q 

10.4 
Nune 1706,dt. 

lJ,0 m 31 
~.74/1.~ 

Dehradun mm-r Nadi 23-10-2015 
~~I ~.~I 
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I I 
~l ~, 'lifiIl0 

~u'5M fcm;rn f.'rrr:r 1705;dt 
2t09.2015 

32 Debradun 1!l1l ~" 15 # 2009. 
~,74/1,~ 

Yumuna 23-10·2015 
xl;;; ~i!'ll 2020 ffi!i 

.' , 

Wf£l~,~ 
14.12.2013 

33 
~ m'!>Tfl f.'rrr:r 

Vikashnagar 1lT'\ ~ 
2618, date <'t 13.12 

fc;r~. 74/1, ~ 
4 3mT'! 

31.12.2015 
<'r;s, ~I 

2017 ffi!i 

Wf£l~,~ 
1702, date '00 :mo 

JIlT-&! fcm;rn f1rrq 
34 

~,74/t~ 
Dehradun 1lT'\ 'llrRf'fr 21.7 '['l 23 October, l/,o 6'Rr 

I 
2015 3rq~I1'd I 

xl;;;, <"" 'i'1 I 

31\iRl '5~,JCiI 166 
1!l1l~ 

2904.2016 

35 'I!,<xQICilI tITR ~ Vikashnagar 2.34 <'t 28.04. 
<m'ir :JlT'lf'l 

I 

I 

~ 2021 ffi!i 

I 
I 

~l 'fltr qffi ~ 02.02.2015 

36 '1"'>i't~~ Vlkashnagar "l!I"ICiI~\ 4.74 <rTIR <'t 01.02. 

3/3 ~l ~~'l 2020 ffi!i 

'XI 3. ffit; <tRT 1If'l 

<rJ:l)l ~ il1Tmft ' 30.03.2015 

37 Vikashnagar -;s;'re 0,8 "ift # 29.Q3. 
~ >&,,,,,o,e, Rlr<1i 0 

fl!~ 
2020 ffi!i 

f-._ .. 
• ;;i\~ ';;i\ • 'l1'!, 
~ I!CR 1!l1l 0806.2015 

38 tiro wfur('lJ Vikashnagar 
.... ~ 

1.91 '1<ft # 07.06. 

~ 
~«R 

2020 ffi!i 

~11l:f 
.~ > '.~ 

. /,.r::f;'" 
7i;'" . 

1l~;1'l ~, 'Tifilffi 

~u;S" fil'1lffil f.'rrr:r 1lT'\ 
28.02.2014 

39 
fRlTrQ;, 74/1, ~ 

Vikashnagar g,lf%dq,cll 0,28 ~'ltl # 

,\;s. r;"'~1~11 

• 

I 
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4. Details of Royalty or Revenue received in last three years 

Month Year 2014-15 Year 2015-16 Year 2016-17 

(in Rupees) (in Rupees) (in Rupees) 

April 3318292 25325641 34483285 

May 4863665 16100582 35194329 

JUll 6141236 22502042 30485023 

July 3139009 12169031 21869124 

August 1780366 11 757202 12909223 

September 597889 9289697 10246415 

October 2803609 14269445 304395 I 1 

November 851399 20158463 30068336 

December 2633442 23589783 19175742 

January 3697943 30164612 29898608 

February 2389962 24151850 25250782 

March 6133044 38928427 43590712 

Total 38349856 248406775 323611090 

5. Detail of Pl'oduction of Sand or Bajari or minor minel'al in last three years 
, 

Total 
Total Total Total 

working 
working Name of Excavated 

Yeal's Sauctioned Sanctioned 
Area Minerals Quantity (Ton) 

lease lease Area (Ha) 
(Ha) 

2014-15 23 18 329,23 319,$8 \~BM 2418868 
~ ,.I .. ' ~ '. 

2015-16 38 24 579,72 ,~~,N570 "'-, REM 2828114 
.< 

2016-17 39 26 64808 35075 REM 2959502 
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6. Proces~ of Oepositinn IIf S~dimeDts in the riven of the Di!ltTid 

River Ylill1Uilll. luns. ~ong, Jakhan. Rispna. Assan. ~omu, Nlm,,~. Noon. Bmdal, SudbowaJa 

Kh;da f\arKln) River. "IRk.\., niwr. "'arokh~IH. Amlft\\ Ri\e!. Chfilldmhhaga Rj~~r nowin!! Irom Ill ... 

hi~her Himalaya 10 plan.:: area of the districl . nit! factor, such as lopogmp.ny. b~J gradient. soiis. 

nillf.:tll lOt" ',' il l he !ak~n inlo ,lJn:;id~'Tatirl1i for the ".JmL. The :To~tcrial is tmnT~1rl~J thr,Hlgh ,i;( hi;!h 

\"eiocit~ now of the ri,'c rs and nala.~ in rainy session form the upstream oj' the hi\\~ deposited in 

d(jwn~tream [loninn where the h\!d slop~ is mild 

.Al i th" mining areas part ofril'er b"ds and mining \\111 he done InanLl<lily in open cast method in quite 

J ~}'-'"ma'K m~lU\er by t0rmillg b"ncb ... ~ of 1 Sm high HtlWc'cr. there may he ,Qnal1(ln in rhe "'id'.h 

wh i ~h the le~see will kC('p on mending The proposed llrea is within riv~r fled and mined out arca will 

be replenished gradually during, ~ucccl'ding railll season Ine sandy SOli 10 be scrapped manually \\ilh 

th" help \)f pickaxe spade & ~rowbar and will be stacked separately in dump yard located near the 

workil1~ pit. Allow 15%. "I' the lotal prO<!uctiulI i~ cunsidered as a waste material ami ",illtX' ll~ed tt)) 

reclaiming \he bank slope. Backftlliog W'j1J be dune simullaoeou;;ly in each year. 

Geomorphological Map of Dehradun 

• . *. 
GeomorphQloQII"* 01..­

Chatl~ e .. JFn!.:t.1;j all" 
Ois..e\.td Pi.c2mOf1 SI'::'pt: 
DCGni~f!i\1MIII 

OFGT.r.ce ~O'tWC Ltrll'li 
~~ L.III:W f'lJ' l.,.rac.. 
l.IO St""""-i Mod D,. S\~ .... 11 
R.t(ll1Tl ~1'1 r .. rMII 

~C!'Terl ;:-'(t1w·. Sir nit 
RuLdUllf Hit! 

9,,0 A 4IJe:rt F;Jn E:.ncl!: 
Up ~r ... ::!lll:' Hig-:.:; DIS St- '!-tIll 

2 0 :2 4 6 B 10 Kllom.ter. 
I I 

Geomorphological map .. r IJi>hrildull di!1 riel 
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7. Gcncl"al Profile of the District 

Nestled in the mountain ranges of the Himalaya, Dehradun is one of the oldest cities of India 

and is recently declared as the Provisional Capital of newly created Uttaranchal (Now Uttarakhand) 

State in the month of Nov'2000. Also k.nown as the' Adobe of Drona', Dehradun has always been an 

important center for Garhwal rulers which were captured by the British. 'The headquarters of many 

National Institutes and Organizations lik.e ONGC, Survey Of India, Forest Research Institute, Indian 

Institute of Petroleum etc are located in the city. Some of the premier educational and Training 

Institutes like Indian Miltary Academy, RIMC (Rashtriya Indian Military College), Indira Gandhi 

National Forest Academy (lGNFA), Lal Bahadur Shahstri National Academy of Administration 

(LBSNAA) etc are also there in Dehradun. It is a favored tourist destination as it attracts tourists, 

pilgrims and enthusiasts from various walks of life to its serene environs. Add to this the abundance of 

special 13asmati rice, tea and leechi gardens which contribute in turning the city into a paradise. The 

district is named after its chief city Dehra Dun. Oeilla appears to be a corruption of dem signifying a 

temporary abode or camp. During the reign of Aurangzeb, Ram Rai, Guru of the Udasi Sikhs on being 

ordered by the Mughal king to retire to the wilderness of the Dun, had pitched his tents here in what is 

110W the Khurbura locality of tbe town and has also built a temple near Dhanawala. Around these two 

sites, grew up the town popularly known as Dehra. The term dun or doon meallS the low lands at the 

foot of a mountain wnge, and as the bulk of the district lies in such a terrain, it justified the dun part of 

the name. Another derivation of the term dun is stated to be from Dronasillam, hermitage of Guru 

Oronacharya of iA.ahabharata fame, who sojourned for a season in the village ofDevara, situated near 

to Dehra to perform his devotions at 2. lonely spot. 

District Boundaries and other Details 

• 

• 

• 

• 

• 

• 

The district is situated in the north-west corner of the state. 

It is bounded on the n01111 and to somedistance in t~~l'"ti(west ~:.lhe district ~fUttarkashi, 

[n the east by the district Tehri Garhwal and Pauri"Garhwal. 

[n the south by the district of Saharan pur (Uttar Pradesh). 

At its southern tip touching the boundary of district Ha6dwar. 

Its western boundary adjoins the Sirnmr (Naban) district of Himachal Pradesh with the rivers 

Tons and Yamuna separating the two. 
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• Lies between 29 degrees 58' and 31 degrees 2' 30" nOlth latitudes and 77 degrees 34' 45" and 78 

degrees 18' 30" east longitudes. 

• Total area of the district is 3088 sqkms. 

• Alti tude is 640 mts. (2100 ft) above sea level. 

8, Land Utilization Pattcrn in the district: For'est, AgricultUl'c, Horticulture, Mining ctc, 

The land use pattern in any region is much influenced by the quality of available land 

resources, as by characteristics and intelplays of various environmental factors. Man, the ultimate 

eneticiary of these resonrces, who uses them in diverse ways and who is often responsible to transform 

the physical environment too, plays a significant role in this regard. Thus the land utilization system 

not only speaks about the availability or the richness of land resources in the prevailing environmental 

conditio,ns but also emit perception's on the socio-economic, cultural and technological perspectives of 

the various geographical regions. Maxirr..um land about 55.58 percent of the region comes under foresl 

that is one of the impol1ant resources of the area and plays an impOltant role of the economy by 

providing fuel, fodder, timber, and raw materials for various activities. Net sown area occupies 19.44 

percent area of the area. However there is ereat va riation in the net sown area in this district which 

occupies only 11.3 percent in Chakrata block to 30.47 percent in Yikasnagar block. 

,- -
Ll L2 AREA 

Agricul t lire Crop land 762.94 

Plantation 47.08 
--

I Fallow 27.52 
'--

Current ,Shifting cultivaTion -

Barrenlunculturable/Westlands Salt Affected land -

Guilied/ Ravinous Land -

Scrub Land : ..... l" j, 96.62 
.,-/1: ,:' J~" , --

Sandy Area 
.. ' 

003 

Barren Rocky 0.19 

Rann -

Builtup Urban 125 .74 
I .-- .. . 

l I 
Rural 

- --- ------'. _ ____ -----1 ______ .---' 
20.64 
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i I\.lining 
. . ~ ;:;------;-;::-----:--- ­I [vcrgrel:n! Scmi "'rgn:en 

! [)eclduous - ----+-------::-:-:--=--c:-:------

- --- _ .. _--

• Scrub Forest 

___ . _____ ·_· JWaIDP/Ma"Ogroves - .-
I Gruss, GFdnnl! , (jrassl Grazing 

T -
Soo", and Olaei"r Snnw and Glacier 

I ""''"~'' "_'a_t_cr_b_U_J_i~_" ___ t! 7::~~~:"~::_~'~:~··~:'~~~~_dd7a~-~-h-: ----~' 

~ ---------- --I Wr,ter h,,<lie< 

----
Land u~(' map of Debrlldun district 

'1 he distnct is also famous for good pasture land (3.55%) or alpine grassland. which IS known 

as bu~yal in (Jarlw,ai i, Due In 1~~5 are,\ under clihivation ar,d flal To gl'llIl~ slopes th~ prop.,mi,'n "I' 

CUTTC", fallow and alb.:r fallow lwui is only 4.:l6 percent. Agriculture wlllIle ..:owr~ I ~ .15 pel":<!lIl tl[cU 
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of the district. Area under non cultivated land and orchards are 1.24 and 3.99 percent respectively. The 

blockwise landuse data is given in table below. 

lllocl! Total Forest AgricultUl-e Horticulture ,Mining 

Area 

(Hectares) 

Chakmta 95630 51088 30539 6681 -

Kalsi 57792 153 76 30228 3650 35.39 

Vikasnagar 42672 28022 8169 408 874.76 

Sahaspu.· 601J2 40235 10676 806 331.15 

Raipul' 50100 23737 8625 1861 11 7.79 

Doiwala 57045 43372 8615 702 386.82 

9. Physiography & Regional Geology of the District 

The city of Dehradun mainly lies in Doon Valley and is at a varying height from 410m in 

Clement Town to above 600 m at Jakhan which is 4 km from the city. However, the general elevation 

is 450 m above sea level. Jakhan is the starting point of Lesser Himalayan Range that extends to 

Mussoorie and beyond. Jaul1sar Bawar bills in Dehradull District rises to 3700m above sea level. The 

hilly region of Mussoorie goes up to a height of 1870-2007 metres above sea level. The Doon valley 

contains the settlements including Raiwala, Haridwar, Nepali Farm, Doiwala, Harrawala, Dehradlln 

Herbe.tpur, Vikasnagar, Sabaspur, Rishikesh, Selakui, Raiwala and Sllbash Nagar, Clement Town. 

The district contains Rajaj i National Park which is home to several elephants, Benog Wildlife 

Sanctuary at Mussoorie & Asall Conservation Reserve {Asan Barrage}. The Doon valley has the Temi 

and Bhabar forests within it as well as the Shiwalik hills and Lesser Himalayan Range containing hill 

stations such as Mussoorie and Chakrata. The district is bordered by the Himalayas in the north, the 

Sivalik Hills to the south. the river Ganges to the east, and the Yamuna river to the west. Towns in the 

foothills of the mountain ranges include Mussoorie, Sahas~lflph:;a, Ch~{ia. Lahkhamondal, Gautam 
.- -"" . 

Kund Chandrabani and Dakpathar. This district is a'ivided into two major parts: the main city 

Dehradun surrounded by S hi valik and the Jaunsar Bavar. which is in the foothills of Himalayas. In the 

north and north west it borders on the district of Uttarkashi and in the east by Pauri. In the west, it is 

bordered by Yam un<1nagar disuic\ of Haryana and the Tons and Yamuna rivers. To the south are 

Haridwar and Uttar Pradesh's Saharanpur district. 
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Situated in the annals of Garhwal Himalaya, the district of Dehradun occupies the long 

techtonic ' Doon Valley' of the outer Himalaya. It lies within the Pre-Tertiary ranges of Lesser 

Himalaya to the north, and the Siwalik ranges of Outer Himalaya to the south. The Siwalik rocks have 

been folded into an overturned syncline, flanked by two anticlines. The syncline shape of Siwaliks has 

controlled the geomorphological development of Do on Valley CAuden, 1937). 

The terrain around Dehradun is fall of minor ridges and valleys. A prominent ridge lUns north­

south. Western part is washed by the river Tons, Noon Nadi and Asan, tributaries of Yamuna, flowing 

towards southwest and the eastern segment is drained by the WNW-ESE flowing river Suswa, a 

tributary of Ganga. 

Lithostratigraphy of the Upper Siwalik and Post-Siwalik sediment in Tons Valley is given below: 

AGE GEOLOGICAL LITHOLOGY 

UNITS/FORMATIONS 

Recent River Alluvium Loose unconsolidated materials of 

sand, s ilt and clay derived from 

Upper Siwalik and Lesser Hima-

laya 

Sub Recent to Late Young Ooon Gravel Sub rounded boulder sand gravels of 

Piei stocene sandstone and qualtzite derived from 

Siwalik and Lesser Himalaya 
-

Old Doon Gravel Big angular and sub-rounded 

boulders of quartzite and sand stones 

embedded in clay 

Unconformity 

Late Pliocene To Upper Siwalik Coarse boulders, conglomerates and 

Middle Mi ocene c lay ,··t · ~ ~' . . ." .. 
Middle Siwalik ..,~, Hard 

~ 
.~.> and" sbft sandstone and clay 

intercalation in pockets 

Lower Siwalik Hard sandstone, interbeded with 

mudstone 
1-' 

Main Boundary Thrust 

Palaeocene to Subathu Formntion Red shale and lenticular bands of 
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...," .. " .~ 

Krol Thrust 

Pre-Te11iary Tal QuallL"~' 

Krol Dolnmitic limestone, cherty red shale, 

sandstone, black shale. 
-~----- .... 

BlainillnfraKrol Boulder beds, slate, dark shale, pink 

dolomite, violate quartzite and shale 
- _ ..... 

Nagthat QUartzite and slate 

Phyllite, slate and limestone 

Damla Greyslate,quartzite and turbidites 

The Upper Siwalik partly ranges into Pleistocene which is probably represented by the Boulder 

Conglomerate Stage here. These are overlain by Post-Siwalik sediments with a pronounced 

unconformity The Siwalik rocks constitute low ranges in this area, whereas the Post- Siwalik 

constitutes the older and newer ten'aces of the river Tons/Asan, The Quaternary part of the Upper 

Siwalik consists mainly of conglomerates with alternating sand and clay beds, The conglomerates 

contain pebble mainly of quartzite, slate, limestone, sandstone etc. embedded in a sandy matrix. The 

Old Ten'ace sediments contain boulder and gravel beds with smooth, but often cracked boulders 

mainly of quartzite, phyllite, schist, sandstone etc, embedded in coarse sandy matrix. Thcre are some 

bands of yellow and maroon clay along with some sandy and sandy horizon. These sediments 

generally lie horizontally. but occasionally show gentle southerly dips, The New Terrace sediments 

contain pebble and gravel horizons with unconsolidated material composed maillly of limestone, 

quartzite etc. There arc some brown coloured clay bends, which appear to be older Alluvium, These 

are usually placed horizontally, unconformably overlying the Old Terrace sediments. Sometimes, 

these even overlap the Old Terrace, and directly overlie the Siwalik and other Formation. These Post­

Siwalik sediments exhibit variable thicknesses, Tube well data show:;. a gradual increase in tbeir 

thickness from west to east In the western part of the area}~!i 6~d Ter~lis I and New Terrace is 

36 m thick. 

In Lesser Himalayan Zone steeply sloping northern flank of the valley comprising rocks of the Lesser 

Himalayan Formations, such as quartzite, schist, slates, phyllites, hard sandstone, limestone and 
I 

dolomite of the ChandplIr, Nagthat, Blaini, Krol and Tal Formations and having secondary porosity 

and permeability and are characterised by springs and seepages, Though sedimentary in nature the 

t8 

33327



rocks have very low intergrainular porosity and are characterized by fissures, fracture and joints. The 

zones of lineament, faults and the Main Boundary Thrust show pockets of high secondary porosity. 

The groundwater/sub-surface water in this zone occurs largely as disconnected local bodies In 

favourably perched aquifers under both confined and unconfined conditions and also in zones of 

jointing, fracturing and faulting. Relatively flat areas and gently sloping grounds characterized by deep 

weathering, such as hill-tops, ridges, saddles, spurs and bulges of old landslide-debris, river terraces 

and fluvial fans from the recharge area while steeper hill-slopes, 15
( or 2,d order stream at slope breaks 

and scraps of fans are sites of discharges. The upper pOltions of the catchment areas are saucer-shaped. 

The springs in the rocks of the secondary porosity show great variability in yield even within short 

distances. The limestone and dolomite of the Krol FOlmation is characterized by cavities and solution 

channels oriented along WNW-ESE and NW-SE trending joints. The sand-gravel deposits of fluvial 

and coHuvial origin in the Lesser HimalaYan Zone lying in the lower reaches of the stream or near the 

confluence of two streams in the form of fan and terraces are highly porous and permeable and 

therefore, hold sufficient quantities of water. The soil cover of the study area was found to be mostly 

yellowish grey with some soils having brownish colour. The texture of the soil in the study area was 

found predominantly sandy clay loam in nature. In Synclinal central zone classified under piedmont 

zone occupied by the Ooon gravels, having primary porosity and permeability, is forming the main 

aquifer in the area. The groundwater is present in aquifers under unconfined and confined conditions. 

The course and gravels underlain by clay beds is the main water bearing strata. The zone is 

characterized by high infiltration rate. In Siwalik Zone the water is present under confined conditions 

and the water table is relatively deeper. It is between latitudes 29 °58' Nand 31 °2'N and longitudes 7r 

34' E and 78° 18'E[II] This district consists of six tehsils - Oehradun, Chakrata, Vikasnagar, Kalsi, 

Tiuni and Rishikesh - six community deVelopment blocks - Vis, Chakrata, Kalsi,Vikasnagar, 

Sahaspur, Rajpur and Ooiwala - 17 towns and 764 villages. Out of these 746 villages are inhabited; 

18 are uninhabited. 

10. Climate: 

The climate of Oehradun is more temperate and humid than that of the adjoining districts, the 

maximum day and night temperatures being 3 to 6° C lower throughout the year. Only the months of 

May and J~ne are hot though these seldom oppressive. 
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The valley enjoys a salubrious climate almost throughout the year. The summer maxImum and 

millimum temperature vary from 36.6oC to minimum range between 23.40 and 5.2oC respectively. The 

. total annual rainfall is aboutlSOOmm of which bulk precipitates in the month of July-August. The 

district receives an average annual rain fall of 2073.3 mm. Most of the rainfall is received during the 

period from June to September, July and A~gust being the wettest months. The region around Raipur 

gets the maximum rainfall, while the southern part receives the least rainfall in the distlict. About 

87% of the annual rainfall is received during the period June to September. The climatic average data 

for last 25years of Do on Valley is summarized below. 

Month Temperature Range.s (0C) Relative Normal 
Maximum Minimum Average 

Humidity (%) Rainfall(mm) 
January 19.3 3.6 10.9 91 57.9 

February 22.4 5.6 13.3 83 66.8 
March 26.2 9.1 17.5 69 37.9 
April 32.0 13.3 22.7 53 19.6 
May 35.3 16.8 25.4 49 35.8 
June 34.4 29.4 27.1 65 184.4 
July 30.5 22.6 25.1 86 655.6 

August 29.7 22.3 25.3 89 713.0 
September 29.8 19.7 24.2 83 304.5 

October 28.5 13.3 20.5 74 41.9 
November 24.8 7.6 15.7 82 7.6 
December 21.9 4.0 12.0 89 24.9 

11. Geology and Mineral Wealth 

111e synclinal trough shaped Doon Valley bounded by the rocks of the Lesser Himalayan 

fo rmations in north and Siwalik in south, forms a part of the sub-mountain region of the Garhwal 

Himalaya. Geologically the valley is di\'ided into: 

1-Lesser Himalaya: The lesser Himalaya is extended towards the north-eastern part of the valley to 

the south eastern part of the valley. The oldest formation o.wp..e' g;oup is;:lhfbamta formation compris­

ing of slate, quartzite and turbidites are predominal).tly i;' the eastern part of the valley. This for­

mation overlaid by Chandpur formation comprising of phyllite, slate and limestone is well ex- posed 

in the north eastern and eastern part of the valley in a narrow band. Nagthat formation overlaid 
I 

Cbandpm formation comprising of Quartzite and slate is well dominated in the eastern pal"! of the 

valley. The next formation, Blaini formation is well exposed in the eastern and north eastern part of 
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the vaHey in a nan·ow band in the north eastern part of the valley. The Blaini formation is conformably 

overlaid by Krol formation comprising of dolomitic limestone, red shale sandstone and black shale 

found in the north-eastern part of the valley. The Krol rocks are over- laid by Tal formation well 

exposed in the north eastern paJi of the valley consisting of lower Tal and upper Tal. Upper Tal 

consists of white to pink coloured quartzite sandstone whereas the lower Tal consists of quartzites 

with sandstone and brown shale. The next formation is the Subathu formation comprising of red 

shale and lenticular bands of sandstone. But it is not well exposed in the vicinity of the study area. 

2-The SiWlllik Group:- This group consists predominantly of fluvial sequences which were deposited 

during middle Miocene to late Pliocene period. It is further classified into Lower, Middle and Upper 

Siwalik. 

The Lower Siwalik is well exposed in the isolated outcrops in the northern part of the valley comprises 

of coarse grained sandstone interbeded with mudstone. 

The Middle Siwalik group can be distinguished by the presence of course boulder conglomerates and 

well exposed in the south eastern to south western part of the valley in a small patch in the north­

eastern paft of the valley. At many places in Ooon valley (nOlih-eastem p31i) these rocks are directly 

overlaid by Old Doon Gravels. 

The Upper Siwalik group can be distinguished by the presence of course boulders conglomerates. It 

conforn1ably lies over the middle Siwalik, and is well exposed at many places in the south western pali 

of the valley. 

3-Doon Gravel: - The post Siwalik sediments are Ooon Gravels that can be further classified into 

Older Ooon Gravel, Younger Doon Gravel and Alluvium. Ooon Gravels originated due to erosional 

activity by the streams, which eroded the Siwalik formation as well as the pre leliiary rocks and 

brought them (0 the synclinal depression. . .~ .-"'. -:J ~!' 

_~~~'~' 'f,.h-". , 
Older Ooon gravel consists of rounded to sub rouhded upper Siwalik boulders and angular peb-

bles of quartzites, slates and shale as well as limestone pebbles from the pre tertiary rocks like 

Nagthat, Chandpur, Tal and Krol formations. It lying unconformably over tl,e Middle and Upper 

Siwaliks and at plbces directly over Chandpur Phyllites (BmtaIya, 1995). It is exposed in the Ra- jpur 

hill forest in the northern part of Dehradun city and in Galiwari forest area west oflhe Rajpur forest. 
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Ymmgcr [)oon Gravels re~ting uncol1fcmnahly over the old noon Gravl'ls arc 22 hi22cterih'd 

b) ,<,r~ IM~~ houlders ~llO "foided river d~pOsi!s . It cUJlsiSb of ~'I0('rI) sorted mixlure IOf "11)' ,ami 

gravels and large boulders. The maior part of the valley is occupied by younger Doon Gravels in the 

fortH of Jar~c faJl~ ,uld i~ kllllYdl us jlrlm: ipal noon j'lU l ~ . Pio:dlllonl /.lim!, which i" t(lIm~d Ju,' w 

mcrging of a number of fans descending Irom the Siwalik range, consisting of yowlger DOl.ln gravel. 

AllLlvium consists of vcry tine materials like clay and partly :;and. In case of a fan. the heavier 

and mass·vc material len..! to g~r dcpc sitcd at rhe head of fan whereas finer malenal tr/l\d nlTther to 

Ihe toc part of the fan and deposited there in lorm of t1Uck clay beds. Due to tlus reason clay material 

is found in the .;outJlem p~n nt'thc- cl1Y AI ~ome OIher place. clay i~ found In hetv.'een >ldJ~cent fans 

Geology Map of Dehradun 

Doan Fan ·:3r~\lE!1 

Llp):,)f!'r SIW>3lik'5-

~I<fd'f! S ~t.'_hl(" 

S",na~hu 

_ O! <e Tenia., 
........... ____ ;;... __ .....;;;:;.lIIIiiililiirr.....::..J L __ I O""odun CI., 

Gcol",-~ .... p of DtbralluD 

Jmpurtanl minera ls Ihal found If) oc,ur in Distric t Dehmdun are limestone, barites. marble. 

copper. dolomite, gypsum, lead-zinc, silver, rock poosphate and Minor Mineral like Sand, Sajd and 

Bnulde! in Dchrw.l1111. At present iu d istr ici D.;bradw1. olll} ri\('rhctl 111111iTlg activll~ i, g"in~ '111 In 

River Yamuna, Tons. Song, Jakhon, Rispna, Assan, SomH, Nimee, Noon, Bindal. Sudhowala Kha la, 

HanJ,11 ~I",r Nal"w Ri\cr t...«r. ~halli, ·\mlaw RiwL Ch~ndrabhllg" Ri,~r. 
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In addition to the above, the report shall contain the following: 

5. District wise detail of dver or stream and other sand source. 

Name of River 

Rispna 

Tons 

Assan 

Soma 

Nimi 

Noon 

Jakhan 

Song 

Bindal 

NagaI Raw 

Sheetal Raw 

Chorkhala 

Sudhowala Khala 

Bandal 

Nalota 

Narokhaia 

Amlaw 

Yamuna 

Chandrabhaga 

Ganga 

Tehsil 

Dehradun 

Vikasnagar 

Vikasnagar 

Vikasnagar 

Vikasnagar 

Vikasnagar 

Rishikesh 

Rishikesh 

Dehradun 

Deluadun 

Vikasnagar 

Vikasnagar 

Vikasnagar 

Rishikesh 

Dehradun 

Vikasnagar 

Vikasnagar 

Vikasnagar 

Rishikesh 

Rishikesh 

23 

Minable Area (in Ha.) 

70.00 

215.00 

528.00 

19I.31 

12.44 

58.95 

53.00 

237.97 

22.80 

22.99 

105.87 

38.86 

18 .34 

2.29 

2.00 

2.144 

10.39 

179.45 

93.563 

-
" " : $ . 

. :,5 ~ . 

'11; := . . 
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I Detail of existing mining leases of sand and aggregates in Dehradun. 

qa;ltll,ijj/3~ 
S . N • <l>r "{TTl ~ 'KIT 

I 

1 

2 

I 

5 lPm '!'nl Vikashnagar '1T'l ~ 

~ 
mti~t;;l-C1-(fj-",'+j~F(-;"'---"" 

:'P' '* ~ Ril> f.:rClrflr 246 

t1i'i'1lfi 

'S'I ~Cll (ill 

Vikashnagar 

I ~ I 
~tol 

~ 

! 
i 

3,03 Yamuna 

2.38 Yamuna 

Zg48 Dt. 10 
01- 2014 

2688 dt. 
13.12.2013 

86412 

67887 

~~~ __ 'i~'~'; •. '~~11~~4 __ ~ ______ -4 ______ -+ ______ ~ ____ +-________ ~ ______ ~ 

'llllfffi wfun ~ 

3 

4 

~ 'lll S'l"l ffi; 
~ R<mfr 1lT'1 

~ fcj-q;TH 'fIT'< 

~5'1'i1 

'lll . ¢/VlII FctVIT'I 
:0 '>1'1 Tf'rtfrq;;; 
*r '!'nl fiIq;J" 
~ 

~- Managing 

Director 
Garhwal Mandai 

Vikashnagar 

Vikashnagar 1lT'1 ~ 

5 Vikas Nigan Dehradun 
Ltd., 74/1 

1.77 Yamuna 

313 Yamuna 

Tons 

2578 Dt 14 
11- 2013 

3S Dt 2502-
2014 

2617Dt30 
12-2013 

45504 

89063 

54036 I 

Rajpur Road 

~----I-_..Q ~l!!'a~n~agii~~mg--!-----I----+----+-----i----+-- ................... -

Ull ecu)! 

Garhwal Mandai 
6 Vikas Nigan Vikasbnagarmq .~ 

7 

I Ltd,74/1 
Rajpur Road 

m 

Managing 
Director 

Garhwal Mandai 
Vikas Nigan 
Ltd., 74/1 

Rain"r ROrirl 

T I 2438 Dt2510-onSJ 2013 
~3it? 
<!iIcrr-'\) 

____ ~--1 ___ '--_ _ ................... _ --i-___ ~ 

Vi}(ashnagar 3,96 96000 
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Dehradun 

Managing 
Director 

Garhwal Mandai 1Jl11 tffic;rr 2435 Dt. 25 
8 Vikas Nigan Dehradun 

q '1iro 3.29 Kalirao 10- 2013 
63500 

Ltd., 74/1 
Rajpur Road 

Dehradun 

'>ll ~ 1m: T' 
'>ll ~ 1m: 

1JIl f.icrrt\\ 'WIlC'CT Vikashnagar 
317 Dt. 07 02-

9 1.54 Yamuna 2014 
43805 

~,~ 
~~ 

~ 

~ 'IT'l'r tcTr 
10 crAt'>Tt~ Vikashnagar 1Jl11 ~ 1.43 Yamuna 

1192 Dt. 13 
146765 

06- 2013 
fTh; , 

Managing 
11 Director Van Dehradun X1't'T ~-1 112.5 Song Dt 03-04-2012 675000 

Vikas Nigam 

Managing 
12 Director Van Doiwala X1't'T ~-2 136.5 Song Dt 03-04-2012 765000 

Vikas Nigam 

-
Managing 

490 Dt. 03 04-
13 Director Van Doiwala X1't'T ~-3 135 Song 2012 

540000 
Vilcas Nigam 

Managing 
~ 490 Dt 03 04-14 Director Van Dehradun 
~-1 

97.5 Jakhan 585000 
Vikas Nigam 

2012 

. .J.t'" ~\~~, 

Managing ~1:r.,:" ... ';;; 
/' . . --.~ 

Director 
Vikash Vikash 

15 Garhwal mandai 68.4 Yamuna 
2042, dt 03-

600000 
vikash nigam nagar nagar 01-2017 

Dehradun 
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Managing \iITlJR 490 Dt. 03 04-
16 Director Van Dehradun 

~-2 
50 Jakhan 

2012 
225000 

Vikas Nigam 

~ 3ffiUT ~ 
1681 Dt. 01-08 

17 T'I~3lTq Vikashnagar lJ1ll ~ 1.93 Yamuna 2013 
178490 

~ 'W'lf 

Managing 
Director 

Garhwal Mandai 
lJ1ll Sudhow 2436 Dt. 25-'18 Vikas Nigan Vikashnagar 

ljC;:~~cllOll 
2.5 ala 10-2013 

4000 
Ltd., 74/1 Khala 

Rajpu ,. Road 
Dehradun 

, Managing 
Director 

Garhwal Mandai moj. C!iCT 2439 Dt 25-
19 Vikas Nigan Vikashnagar 0.45 Yamuna 9300 

Ltd., 74/1 
W-R 10-2013 

Rajpur Road 
Dehradun 

46 fucrr~, 
lJ1ll ;1'1 G I c>i ill) 

~lllc>ig{ -cfrO 3l'ro Vikashnagar lJ1ll ~ 865 dt. 20 2.59 Yamuna 
27 .05.2014 

72513 

'1 'I q 11 g~ f'Iq-ffi) 

~~ 

~ Wf'I 'IT'lf T' 
~ 3ffiUf 'IT'lf 

21 f.'r<mfi lJ1ll q me Vikashnagar lJ1ll ~ 2.6 Yamuna 866 dt. 32419 

fWl'Tc>iT \iR'lG 
27.0S.2014 

, 
~ 

~ 'J<Fw ~ 'f-l 
«10 ~ \WR 'iR' 

~ f'r<rrffi Kalshi 
lJ1ll 893 dt 22 

6IlI<l1~~ 
1.29 Y..amuna ·' :;fi7.0S.2014 

31407 

13 /3, ~~ ,..r·~, " > , .- ,> 
~ .. 

, 

Managing 

Director 

Garhwa l 
lJ1ll 

23 Mandai Vika s J<alsh i I Am!aw 9S3 dt. 
6Il I WIi;~ 

3.26 
River 28.08.2014 

Nigan Ltd ., 

74/1 Rajpur 

Road Dehradun 
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~ -.,r;fm ~ 

'J5! ~~~, 
1228dt. 

24 f.1cm:ft ~ Vikashnagar '!IT'! ~ 2,75 Yamuna 
04.09.2014 

78318 

~ R101{i1'1'< 

Uf1"R ~ 

~ m fub 'J5! 
2B~ fub 

1561 dt. 
25 f.1crrm ~ Vikashnagar '!IT'! ~ L85 Yamuna 52839 

10.11.2014 
~ R1<flI{i1'1< 

Uf1"R~ 

~ \JI1iIi fub 
~~~~ 

6530t 28-07-26 fut: <r<m ~ Vikashnagar '!IT'! <g'lRf 1.77 Yamuna 

, <g'lRf ~ 
2015 

R1 <fl 1 {OFF 1 '< 

W£l~, 
~~ 

'!IT'! frt0m f.'rTq 
%i1 f1 Wi:. Jakhan 1701, dt. 23-27 

fMi'rh, 74 / 1, 
Dehradun 92.7 

nadi 10-2015 
700000 

-~,~, 
UfRlR 

~Q"'i.~ 1 
>f'RT~, 
~~ 

frt0m f.'rTq '!IT'! <fcl1 1702, dt. 23-28 Dehradun 21.7 Noon 200000 
fMi'rh, 74/1, 1Jii!mT 10-2015 

~xts, , 
~I 
W£l~, 
~~ 

'!IT'! fc1q;-m f.'rTq 
fur,;jj ql <'I 1 1703, dt. 23-29 Vikashnagar 18.4 Aasan 160000 ~, 74 / 1, 
~~ 11~~1" 1 

10-2015 

~xts, 
~I .: / ~: _?J\ . 

>f'RT ~, ,.,,,->-
-

~~ 

~ f.'rTq m'l 1704, dt. 23-30 Dehradun 11.1 Tons 85000 
fMi'rh,74 / 1, 311,< <61%111 10-2015 

~xts, ! 
~I 
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I \fif'\'l ~, I 
~~ 

I 
1Wl~, fcI<f;m f.1Trl 1708, dt 23, 

31 
~, 74/1, 

Vikashnagar ~1!R 21.1 Aasan 10,2015 200000 

~ 'ir;s, 
CTi:R 

~I 
lllf'tI i'1~ ,Iql, 

~ l'fU;SR 1Wl 

W'llffi f.1Trl 
Vikashnagar 

'<j'l1'l illcll, 1707, dt 23, 
32 

~, 74/1, ~ 
23 Tons 10,2015 

~ 'ir;s, 
, 
51'lC:l'd~ 

~I I 
lllf'tI ~. I 

~~ 

fcI<f;m f.1rrl 
Dehradun 

1Wl ~('l8 1706, dt. 23-
33 i11fi1e0, 74/1, 1.fm 10,4 Noon 10,2015 

90000 

Xf~'r:F ~, 
(;6(1'&'1 I 

-----------

lllf'tI ~, 
rr~qkf 1j1J;SR 

f0l>m f.1Trl 
1JA ~bTN I 1705, dt. 23, 34 

~, 74/1, 
Dehradun 15 '(umuna 100000 

" I 10,20J5 

Xf"fll;" x~, 
~I 

lllf'tI ~, 
1]G;C[Id '\U;;';d 

fq-q,m ;;'1'1'1 
Vikashnagar 1Wl ","111m 2618, date 35 4 Assan 58000 

~, 74/1, 31.12,2015 

~ 'ir;s, 
~~41 , 

1,li,['ti Ri;~1iii, , 

~~ 

fq-q,m f,prq 1702, date 23 36 Dehradun 1Wl """"'11 21.7 Noon 200000 fRlm.74/1, October, 2015 

~ 'ir;s, ,,,r >f, \ 

G~r:r'i I , 'I: 
./ I:> 

3IVP.l ~ 166 
37 '!'"" ~ql('11 rfr«: Vikaslmagar 

1Wl 
2.34 2016 77352 

~~ 
1 

-------, 
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m~qm 

3f!IC1Ti'I 'f-I m 
38 ~ 3,'1JCIT('I Vikashnagar l!!~16IC'1T< 4.74 Assan 2015 135176 

3/3~ 

~ 
m 3,. fut; <tm 
1J1ll~~ 

39 ~~ Vikashnagar -W!c 
~ 

0.8 Yamuna 2015 22914 
'" furc;rr -5hsI6IC. 
fll~ 

m WTcffi" Rib qci 
m ~ tTCr'! 

lJTl1 ~. '!'to Vi kashnagar 
'N~'I<t> 

1.91 54512 40 Yamuna 2015 

~~ 
~M 

Fil CbI{11'I ~ ~ . 
"Ilif'l ~. 
WCIlC'I ~ 

~ f.1'T'1 ur:r 
41 

~. 74/ 1. 
Vikashnagar 

Tlf6t1C11C'1I 
0.28 Tons 2014 9290 

~xR;. 
' ~I 

Drainage system with descl'iption of main rivers 

S. No, Name of the River Area drained (Sq. Km) % Area drained in the 

District , 
\ 

1 Yamuna \3. 50 40 

2 Tons 1.26 60 

3 Assan 5.25 80 

4 Soma 1.56 98 

5 Nimi 0.09 ;i ,.I"," \1" 45 'lr .. \;,, ·· 'th ' 

6 Noon 0.331 
' .. 

40 

7 Jakhan 0. 70 90 

8 Song 3.40 75 
1-' 

9 Bindal I , -

10 
i 

Sheetal Raw 0.75 80 
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11 Chorkhala 0.12 90 

12 Sudhowala KhalaJDarer 0.05 90 

13 Gulata 0.11 90 

14 Narokhala 0.05 90 

15 Rispna - -

16 Chandrabhaga 0.90 80 

17 Suswa 5.00 55 

18 Ganga - -

Salient feature of Important Rivers and Streams: 

S. No. Name of the River Total Length in the Place of origin Altitude at Ol"igin , 

or Stream Dist.-ict (in Km) 

1 Yamuna 40 Yamunotri 3162 

2 ~ - Ganga 18 Gangoti 3200 

3 Tons 28 Mussoorie 1963 

4 Assan 28 Malhan Rang 718 

5 Soma 20 Misras Patti 985 

6 Nimi II Kharakhet 834 

7 Noon 13 Bakrana 1315 

8 Jakhan 27 Raithwan gaurt 1152 

9 Song 39 Tega kallian 2378 

10 Bindal 21 Raj pur 960 

11 Sheetal Raw 19 Koti ll60 

12 Chorkhala 14 ,..BifsanL. 830 
...... " '" ~ 

13 Sudhowala 10 /.~ 
, p' 

Bidh~i . 823 : :-

KhalaJDarer 

14 Gulata 7.5 Bidholi 781 

15 Narokhala 5 
I 

Tauli 698 

16 Rispna 23 Tibanalapani 839 

17 Chandrabhaga 21 Agrakhal 1361 
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18 Suswa 34 MotJu'owala 578 

Portion of the Length of area Average width AI'ea Mineable 
Rive!" or Stream I'ecommended of area recommended mineral 
Recommended for mineral recommended for mineral potential (in 

for Mineral concession (in for mineral concession (in metric tonne) 
Concession Km) concession (in sq. meter) (60% of total 

meters) mineral 
potential) 

Yamuna 30 450 13500000 17820000 

Ganga - - - -

Tons 14 113 1582000 3132360 

Assan 25 220 5500000 14520000 

, Soma 14 112 1568000 5070912 

Nimi 2.5 37 92500 137363 

Noon 7.5 44 330000 435600 

Jakhan 1 1 64 704000 2090880 

Song 25 170 4250000 10518750 
----

Bindal - 14 - -

Sheetal Raw 10 75 750000 1980000 

Chorkhala 4 30 120000 356400 

Sudhowala 3 16 48000 142560 

Khala/Darer 

Gu1ata 3.5 32 112000 332640 

Narokhala 2 23 46000 136620 

Rispna - 21 - -

Cbandrabbaga 8 113 ~r 904000. . ;'~; 2386560 

Suswa 20 250 -,,~?;,-, 500oobO ·9075000 . 

Mineral Potential 
I 

I 

River Bouldcl' (MT) Bajri (MT), Sand (MT) Total Mineable 
Mineral Potential 

I (MT) 
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Yamuna 4455000 7128000 6237000 17820000 

Ganga - - - -

Tons 626472 1096326 1409562 3132360 

Assan 2178000 6534000 5808000 14520000 

Soma 760637 2028365 228190 5070912 

Nimi 30906 48077 58380 137363 

Noon 108900 196020 130680 435600 

Jakhan 470448 940896 679536 2090880 

Song 3155625 3366000 3997125 10518750 

Bindal - - - -

Sheetal Raw 198000 891000 891000 1980000 

Chorkhala 35640 142560 178200 356400 

Sudhowala 17820 54173 70567 142560 

Kha1a1Darer 

Gulata 33264 159667 139709 332640 

Narokhala 17078 61479 58063 136620 

Rispna - - - -

Chandrabhaga 298320 1002355 1085885 2386560 

Suswa 1633500 4356000 3085500 9075000 

Annual Deposition 

Rive)' Boulder (MT) Bajd (MT) Sand (MT) Total Mineable 

Mineral Potential 

."..' . ": ~" 
(MT) 

Yamuna 1336500 2423520 
.-" 

,_, ' 2245J&6~ , 6005340 
; . 

Ganga - - - -

Tons 187942 372751 507442 1068135 

Assan 653400 2221560 2090880 4965840 
I 

Soma 228191 68964~ 82148 999984 

Nimi 9272 16346 21017 46635 
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Noon 32670 66647 47045 146362 

Jakhan 141 134 319905 244633 705672 

Song 946688 1144440 1438965 3530093 

Bindal - - - -

Sheetal Raw 59400 302940 320760 683100 

Chorkllala 10692 48470 64152 123314 

Sudhowala 5346 18419 25404 49169 

KhalaJDarer 

Gulata 9979 54287 50295 114561 

Narokllala 5123 20903 20903 46929 

Rispna - - - -

Chandrabhaga 89496 340801 390919 821215 

Suswa 490050 .' 1481040 1110780 3081870 

S. River or Portion of Length of Average Area Mineable 
No. . Stream the river area width of recommende mineral 

stream recommende area d for potential (in 
recommen d for mineral recommend mineral MT) (60% 

ded for concession (in ed for concession of total 
mineral Km) mineral (in sq. mineral 

concession concession meter) potential) 
(in Km) (in meter) 

1 Yamuna 30 30 450 13500000 17820000 

2 Tons 14 14 113 1582000 3132360 

3 Assan 25 25 220 5500000 14520000 

4 Soma 14 '14 112 1568000 5070912 

5 Nimi 2.5 2.5 37 . ,.9,POO 137363 
,.-

6 Noon 7.5 7.5 ,.,iH ' ~:jj'~OOOO 435600 
-~, ::~. 

7 Jakhan 11 1 1 
, 

64 704000 2090880 

8 Song 25 25 170 4250000 10518750 

9 Bindal - - 14 - -
I 1-_--. 

10 Sheetal 10 10 75 750000 1980000 

Raw 

34 

49343



11 Chorkhala 4 4 30 120000 356400 

12 Sudhowala 3 3 16 48000 142560 

KhalaJDare 

r 

13 Gulata 3.5 3.5 32 112000 332640 

14 Narokhala 2 2 23 46000 136620 

lS Rispna - - 21 - -

16 Chandrabh 8 8 113 904000 2386560 

aga 

17 Suswa 20 20 250 5000000 9075000 

Total fol' the 179.5 179.5 1784 34506500 68135645 

'Dish'iet 

METHODOLOGY ADOPTED FOR CALCULATION OF MINERAL POTENTIAL 
The mineral potential is calculated based on field investigation and geology of the catchment area of 

the river or streams. As per the site conditions and location, depth of minable mineral is defined. The 

area for removal of the mineral in a river or stream can be decided depending on geo-morphology and 

other factors, it can be 50 % to 60 % of the area of a pruiicular river or stream. 

PROCESS OF DEPOSITION OF SEDIMENTS TN THE RIVERS OF TRE DISTRICT 

The deposition in a river bed is more pronounced during rainy season although the quantum 

of deposition varies from stream to stream depending upon numbers of factors such as catchment, 

lithology. dischru'ge, river profile and geomorphology of the river course. Where annual deposition 

is much more even two to three meters, but it is noticed that during ,flood season whole of the pit so 

excavated is completely filled up and as such the excavate<;l, <jf'e';; is re~ietished with new harvest of 
.fi,' t:.' .%1 . 

minerals. In order to calculate the mineral deposits in tne d ream beds, the mineral c~nstituents have 

been categorized as clay, silt, sand, bajri and boulder. However during present calcu lation, the 

waste material i,e silt which vary from 10 to 20% in different streams has also been included in the 

total production . Further the Survey of India Topo-Sheets are used' as base map to know the extent 

of river course. TIle mineral reserves have been calculated only upto 1.50 meter depth although 

there are some p0l1ions in the river beds such as channel bars, point bars and central islands where 

JS 
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the annual deposition is raising the level of river bed thus causing shifting of the rivers towards 

banks resulting in to cutting of banks and at such locations, removal of this material upto the bed 

level is essential to control the river flow in its central part to check the bank cutting. While 

calculating the mineral potentials, the mineral deposits lying in the sub-tributaries of that particular 

stream/river has not been taken into consideration. Since these mineral deposits are adding annually 

to the main river, the mineral deposits will be much more. 

GENERAL RECOMMENDATIONS/CONCLUSIONS 

During the preparation of the present report prominent rivers/ streams has been studied ill 

detail, as the rest of the streamslrivers either have very insignificant annual replenishment! 

approachability problem or are very narrow at most of the places and as such are not fit for grant of 

mineral, concession for mineral based industries, however it is also important to mention here that 

because of the regular demand of sand, boulder and bajri for the developmental activities in the 

respective areas, such 'streams are prone to illegal mining, It is suggested that the auctions of 

qualTies be done regularly to meet out the local demand subject to the approval from the joint 

lnspection. Committee as per Uttarakhand Minor Mineral Concession Rule, 2001. These mineral 

concessions shall also reduce demand load and will be helpful to minimize illegal extraction of 

minerals, failure of which may resuJt in to illegal mining at odd hours and shall be haphazard and 

more detrimental to tile local ecology. Irrespective of it following geo,scientific considerations are 

also suggested to be taken into accollnt during the river bed mining in a particular area: 

I. Abandoned stream channels or telTace and inactive floodplains may be preferred rather than 

active channels and their deltas and floodplains. 

2. Stream should not be diverted to form inactive channel. 

3. Mining below subterranean water level should be avoided as a safeguard against 

environmental contamination and over exploitation of rt)£OiJrces.· ".~"; 
' .. ' '>'-1, . 

4. Large rivers and streams whose periodic sediment 1~tenishment capacities are larger, may be 

preferred than smaller rivers. 

S. Segments of braided river system should be used preferably falling within the lateral 

migration area of the river regime tbat enhances [he feasibility oflsediment replenishment. 

6. Mining at the concave side of the river channel should be avoided to prevent bank erosion. 

Similarly meandering segment of a river should be selected for mining in such a way as to 
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avoid natural eroding banks and to promote m1l1ll1g on naturally building (aggrading) 

meander components. 

7. Continued riverbed !l1aterial nUl1ll1g 111 a given segment of the river will induce seasonal 

scouring and intensify the erosion activity within the charmel. This will have an adverse effect 

not only within the mining area but also both in upstream and downstream of the river course. 

Hazardous effects of such scouring and enhanced erosion due to riverbed mining should be 

evaluated periodically and avoided for sustainable mining activities. 

8. Mining area should be demarcated on the ground with Pucca pillars so as to avoid illegal 

m1l1ll1g. 

9. The guidelines and norms as enshrined in the State mineral Policy, Rules, Acts, Enviromnent 

clearance and judgments of various Courts must be strictly complied with. 

10. It is recommended that Sub Divisional Level Committee may visit it site and may take into 

consideration all its relevant aspects / data while scrutinizing and recommending the 

application on suitability of the site for mining or prohibition thereof to the concerned 

Authority. 
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IN THE SUPREME COURT OF INDIA

Civil Appeal Nos. 3661-3662 of 2020

Decided On: 10.11.2021

The State of Bihar and Ors. Vs. Pawan Kumar and Ors.

Hon'ble Judges/Coram:
L. Nageswara Rao, Sanjiv Khanna and B.R. Gavai, JJ.

Counsels:
For Appearing Parties: Atmaram N.S. Nadkarni, ASG, Rishi K. Awasthi, Adv., Azmat H.
Amanullah, AOR, Piyush Vatsa, Prashant Kumar, Tirupati Gaurav S., Advs., Rajiv Shankar
Dvivedi, AOR, Vanshdeep Dalmia, AOR, Suchakshu Jain, Adv., Aishwarya Bhati, ASG,
Rajeev K. Ranjan, Archana Pathak Dave, Bimal Roy Jad, Suhasini Sen, Advs., Gurmeet
Singh Makker, AOR, Arvind Kumar, Adv., Aditya Singh, AOR, Shubham Singh, Adv.,
Dharmendra Kumar Sinha, AOR, Savita Singh, AOR, Rohit Kumar Singh, AOR, Rajat
Mittal, AOR, Siddhant Buxy, AOR, Pinaki Misra, Sr. Adv., Pankaj Bhagat, AOR, Kripa
Shankar Prasad, Ritu Rajkumari, Adv., Aakash Sirohi, AOR, Ansar Ahmad Chaudhary,
AOR, Sumit Kumar Sharma, Shehla Chaudhary, Anas Chaudhary, Advs., Rita Jha, AOR,
Nishtha Kumar, AOR, Ankit Kumar Lal, AOR, Anand Varma, AOR and Santosh Mishra,
Adv.

ORDER

1. The present appeals challenge the judgment and order dated 14th October 2020,
passed by the National Green Tribunal, Principal Bench, New Delhi (hereinafter referred
to as "the Tribunal") in O.A. No. 40/2020/EZ with O.A. No. 57/2020/EZ, thereby issuing
the following directions:

(i) Having regard to the findings at (a), (b) and (c) above, we direct the State
to undertake further exercise for preparation of a fresh DSR for the Banka
district.

(ii) As the DEIAA is not functioning as a consequence of the decision of the
Tribunal in Satendra Pandey (supra), the DSR shall be prepared through a
consultant(s) accredited by the National Accreditation Board of Education and
Training/Quality Control Council of India in terms of O.M. of MoEF & CC dated
16.03.2010.

(iii) The DSR so prepared shall be submitted to the District Magistrate who shall
verify the DSR only in respect of the relevant facts pertaining to the physical
and geographical features of the district which shall be distinct from the
scientific findings based on the parameters prescribed in the SSMMG- 2016.
After such verification, the District Magistrate shall forward the DSR for
examination and evaluation by the State Expert Appraisal Committee (SEAC)
having regarding to the fact that the SEIAA comprises of technical/scientific
experts. The SEAC after appraisal of the report shall forward it to the SEIAA for
consideration and approval if it meets all scientific/technical requirements.
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(iv) While preparing the DSR, the MoEF & CC Accredited Agency/Consultant
shall scrupulously follow the procedure and the parameters laid down under the
SSMMG-2016 and EMGSM-2020 read in sync with each other.

2 . The Appellant-State of Bihar has assailed the said judgment and order dated 14th
October 2020, on various grounds.

3. Shri Atmaram Nadkarni, learned Senior Counsel appearing on behalf of the State of
Bihar submitted that the Tribunal has grossly erred in holding that unless the State
Expert Appraisal Committee (hereinafter referred to as "SEAC") and the State
Environment Impact Assessment Authority (hereinafter referred to as "SEIAA") grants
approval to the District Survey Report (hereinafter referred to as "DSR") for the purpose
of mining of sand, the same cannot be carried out. He submitted that the Tribunal has
further held that the very invitation of the tenders without preparing the DSR in
accordance with the judgment of the Tribunal in the case of Satendra Pandey v. Ministry
of Environment, Forest and Climate Change and Anr.1 could not have been done. He
submitted that after the tenders are invited in accordance with the DSR prepared by the
District Level Committee, the successful bidder will be required to prepare a mining
plan and unless such a mining plan is approved by SEAC and SEIAA, the Environmental
Clearance would not be granted and in turn, mining activities cannot be carried out. He
submitted that the finding of the Tribunal is like putting the cart before the horse. He
further submitted that the Tribunal has also grossly erred in holding that the DSRs
prepared by the State were without following the requisite procedure and without
considering the relevant factors. He submitted that not only the procedure as prescribed
under the relevant Rules and Regulations was complied with, but the voluminous
material in support of the same was also placed on record before the Tribunal. He
submitted that the Tribunal has not taken into consideration the said material. He
therefore submitted that the judgment and order passed by the Tribunal dated 14th
October 2020, needs to be set aside and the State needs to be permitted to finalize the
tenders received by it.

4. Shri Nadkarni further submitted that on account of the orders passed by the Tribunal,
the old lessees are continuing with the mining activities by paying a meagre amount to
the State Government. He therefore submitted that on account of this, a huge loss
would be caused to the public exchequer. In the alternative, he submitted that the
State, at least, needs to be permitted to undertake mining activities through Bihar State
Mining Corporation until the DSRs are finalized in accordance with the judgment of the
Tribunal.

5 . Shri P.S. Patwalia, learned Senior Counsel appearing on behalf of the original
applicant vehemently opposed the appeals. He submitted that the Tribunal has rightly
held that the DSRs are not prepared in accordance with the relevant Rules as well as
policy guidelines. He submitted that it is apparently clear that the State has taken into
consideration only financial enrichment without considering the environmental aspects.

6. Though, we have heard the learned Counsel for both the parties at length on merits,
we find that it will be appropriate that the appeals are kept pending for further
consideration and till then, certain interim orders are passed.

7. It cannot be in dispute that though the developmental activities are not stalled, the
environmental issues are also required to be addressed. A balanced approach of
sustainable development ensuring environmental safeguards, needs to be resorted to. At
the same time, it also cannot be ignored that when legal mining is banned, it gives rise
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to mushroom growth of illegal mining, resulting into clashes between sand mafias,
criminalization and at times, loss of human lives. It also cannot be disputed that sand is
required for construction of public infrastructural projects as well as public and private
construction activities. A total ban on legal mining, apart from giving rise to illegal
mining, also causes huge loss to the public exchequer.

8. Taking into consideration these aspects of the matter, we propose to issue certain
interim directions.

9. The Tribunal, in the case of Satendra Pandey (supra), has found that the notification
dated 15th January 2016, which provided Environmental Clearance to be given by the
District Environment Impact Assessment Authority (hereinafter referred to as the
"DEIAA") was not in consonance with the judgment of this Court in the case of Deepak
Kumar v. State of Haryana and Ors.   MANU/SC/0169/2012 : (2012) 4 SCC 629. The
Tribunal therefore in Satendra Pandey (supra), had directed Ministry of Environment,
Forest and Climate Change (hereinafter referred to as "MoEF and CC) to take steps to
revise the procedure laid down in the notification dated 15th January 2016. It is to be
noted that MoEF and CC, in accordance with the directions of the Tribunal, had issued
Enforcement and Monitoring Guidelines for Sand Mining (hereinafter to referred to as
"the 2020 guidelines") in the month of January 2020. Chapter 4 of the 2020 guidelines
deals with identification of possible sand mining sources and preparation of DSR. It will
be relevant to refer to Clause 4.1.1 (a), (o) and (p) of the 2020 guidelines:

4.1 Identification of possible sand mining sources and preparation of District
Survey Report (DSR)

4.1.1 Preparation of District Survey Report.

a) District Survey Report for sand mining shall be prepared before the
auction/e-auction/grant of the mining lease/Letter of Intent (Loi) by
Mining department or department dealing the mining activity in
respective states.

o) Potential site for mining having its impact on the forest, protected
area, habitation, bridges etc, shall be avoided. For this, a sub-
divisional committee may be formed which after the site visit shall
decide its suitability for mining. The list of mining lease after the
recommendation of the Committee needs to be defined in the following
format given in as Annexure-II. The Sub-Divisional Committee after the
site visit shall make a recommendation on the site for its suitability of
mining and also records the reason for selecting the mining lease in the
Patta land. The details regarding cluster and contiguous cluster needs
to be provided as in Annexure-III. The details of the transportation
need to e provided as in Annexure IV.

p) Public consultation-The Comments of the various stakeholders may
be sought on the list of mining lease to be auctioned. The State
Government shall give an advertisement in the local and national
newspaper for seeking comments of the general public on the list of
mining' lease included in the DSR. The DSR should be placed in the
public domain for at least one month from the date of publication of
the advertisement for obtaining comments of the general public. The
comments so received shall be placed before the sub-divisional
committee for active consideration. The final list of sand mining areas
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[leases to be granted on riverbed & Patta land/Khatedari land, de-
siltation location (ponds/lakes/dams), M-Sand Plants (alternate source
of sand)] after the public hearing needs to be defined in the final DSR
in the format as per Annexure-V. The details regarding cluster and
contiguous cluster needs to be provided in Annexure-VI. The details of
the transportation need to be provided in Annexure-VII.

10. It could thus be seen that in accordance with the 2020 guidelines, the DSR is
required to be prepared before the auction/e-auction/grant of mining lease by Mining
Department or Department dealing with mining activity in the respective States. It is
further provided that the potential site for mining having its impact on the forest,
protected area, habitation and bridges should be avoided. For this, a sub-divisional
committee is required to be formed which, after the site visit, is required to decide
regarding the suitability of the sites for mining. The sub-divisional committee is further
required to record its reasons for selecting the mining lease in the patta land. Various
details are required to be given in the annexures appended to the said policy.

11. It is further to be noted that Appendix-X of the notification dated 15th January
2016, issued by MoEF and CC also provides for composition of the sub-divisional
committee:

A Sub-Divisional Committee comprising of Sub-Divisional Magistrate, Officers
from Irrigation department, State Pollution Control Board or Committee, Forest
department, Geology or mining officer shall visit each site for which
environmental clearance has been applied for and make recommendation on
suitability of site for mining or prohibition thereof.

12. It is to be noted that with the advent of modern technology, various technological
gadgets like Drones and satellite imaging etc. can be used for identification of the
potential sites and preparation of the DSR and also to check misuse and unauthorized
mining.

13. We further find that when the 2020 guidelines as well as the notification issued by
MoEF and CC of 2016 itself provide for constitution of sub-divisional committees
comprising of the officers of the State Government from various Departments for
identification of the potential sites for mining, there would be no necessity of the DSRs
being prepared through private consultants as directed by the Tribunal in the impugned
order. The sub-divisional committee consists of various officers from Revenue
Department, Irrigation Department, State Pollution Control Board, Forest Department
and Geology Mining Department of the State Government. They are better equipped to
visit the sites and prepare the draft DSR for the concerned district. Apart from that,
preparation of DSR through private consultants would also unnecessarily burden the
public exchequer. We are therefore of the view that the direction in that regard issued
by the Tribunal requires to be modified. We are further of the considered view that until
the DSRs are finalized and granted approval by SEAC and SEIAA, it is appropriate that
certain necessary arrangements are permitted so that the State can continue with legal
mining activities. This apart from preventing illegal mining activities, would also ensure
that the public exchequer is not deprived of its share in legalized mining.

14. We therefore find it appropriate to substitute the directions issued by the Tribunal
vide judgment and order dated 14th October 2020, with the following directions:

(i) The exercise of preparation of DSR for the purpose of mining in the State of
Bihar in all the districts shall be undertaken afresh. The draft DSRs shall be
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prepared by the sub-divisional committees consisting of the Sub-Divisional
Magistrate, Officers from Irrigation Department, State Pollution Control Board
or Committee, Forest Department, Geological or mining officer. The same shall
be prepared by undertaking site visits and also by using modern technology.
The said draft DSRs shall be prepared within a period of 6 weeks from the date
of this order. After the draft DSRs are prepared, the District Magistrate of the
concerned District shall forward the same for examination and evaluation by the
SEAC. The same shall be examined by the SEAC within a period of 6 weeks and
its report shall be forwarded to the SEIAA within the aforesaid period of 6
weeks from the receipt of it. The SEIAA will thereafter consider the grant of
approval to such DSRs within a period of 6 weeks from the receipt thereon;

(ii) Needless to state that while preparing DSRs and the appraisal thereof by
SEAC and SEIAA, it should be ensured that a strict adherence to the procedure
and parameters laid down in the policy of January 2020 should be followed;

(iii) Until further orders, we permit the State Government to carry on mining
activities through Bihar State Mining Corporation for which it may employ the
services of the contractors. However, while doing so, the State Government
shall ensure that all environmental concerns are taken care of and no damage is
caused to the environment.

15. List the matter after 20 weeks.

1O.A. No. 186 of 2016 (M.A. No. 350/2016)
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ORDER 

 
 

 

1. In this Original Application, applicant has challenged the auction 

notice dated 13.02.2023 for auction of various sites identified for river 

bed sand mining in District Saharanpur, Uttar Pradesh on the ground 

that the District Survey Report (DSR) for District Saharanpur was 

prepared in the year 2017 which was valid for five years and has lapsed 

in 2022. Thereafter, no fresh DSR was prepared and without there being 

any final DSR, the impugned auction notices have been issued which 

cannot be sustained. The applicant has also challenged the draft DSR, 

Saharanpur dated 13.01.2023 on various grounds of procedural 

irregularity.  
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2. The Tribunal by order dated 13.03.2023 had constituted a joint 

Committee with a direction to the Committee to visit the site, collect 

relevant information and submit a factual report before the Tribunal. The 

joint Committee had submitted the report dated 10.07.2023 disclosing 

that all the proposed sites under challenge were auctioned for River Bed 

Mining (RBM). 11 sites are located on river Yamuna and remaining sites 

are located on Perennial River. It discloses that LOIs were issued in 

respect of the 14 sites. It was further found by the joint Committee that 

the mining activity cannot be started till necessary approval from all 

concerned Department such as Environmental Clearance, NOC from 

Ground Water Department, CTE, CTO from SPCB etc. is obtained.  

 
3. The Tribunal had considered the report of the joint Committee on 

06.11.2023 and had noted that the report did not disclose if the fresh 

DSR was prepared by SEIAA, UP.  

 

4. The Tribunal on 08.11.2023 had found that LOIs were issued to 12 

intending lease holders in May and August, 2023. Accordingly, these 12 

intending lease holders were impleaded and applicant was directed to 

serve them. The Tribunal by interim order dated 08.11.2023 had also 

directed that ECs will not be issued to the newly added respondents by 

the competent authority without the leave of the Tribunal.  

 

5. The order of the Tribunal dated 08.11.2023 was subject matter of 

challenge before the Hon’ble Supreme Court in Civil Appeal No. 

4611/2024. The said Civil Appeal was disposed of by Hon’ble Supreme 

Court vide order dated 01.04.2024 noting that the Appellant’s therein 

(M/s Doon Mines and Minerals and Ors.) had moved the Tribunal for 

clarification of the order dated 08.11.2023. While disposing of the Civil 
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Appeal, Hon’ble Supreme Court had required the Tribunal to take up the 

application for clarification expeditiously.  

 
6. The Tribunal by order dated 25.04.2024 had disposed of the 

modification/clarification application by clarifying that it was implicit in 

the order dated 08.11.2023 that the proceedings for grant of EC can 

continue in the meanwhile.  

 
7. The Tribunal on 07.05.2024 took note of the fact that the fresh 

DSR for District Saharanpur was considered and approved in the joint 

Committee meeting of SEAC-1 and SEAC-2 on 03.05.2024 and forwarded 

to SEIAA for approval and the meeting of SEIAA was fixed for 03.05.2024. 

Thus, the undisputed position before the Tribunal was that the impugned 

auction notice was issued before approval of the DSR Saharanpur by 

SEAC and SEIAA. Hence, the Tribunal by order dated 07.05.2024 had 

modified the earlier interim order and restrained the official respondents 

from taking any further action in furtherance to the impugned auction 

notice dated 13.02.2023 in favour of any of the respondent-Project 

Proponents. 

 
8. The UPPCB on 07.11.2023 had filed certain documents 

unsupported by any application or reply. The applicant had filed 

objection to the report of the joint Committee. MoEF&CC has also filed 

the response placing on record the relevant notifications and orders. The 

Project Proponent-M/s Doon Mines and Minerals and the other Project 

proponents- respondent nos. 6 to 17 have also filed their replies placing 

on record their stand and opposing the prayer made in the OA.  

 
9. A separate reply has been filed by respondent no. 3, SEIAA (UP) 

reiterating the legal position that DSR for sand mining shall be prepared 
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before auction/e-auction/granting mining lease/LOI by the Mining 

Department. 

 
 

10. With consent, we have heard Learned Counsel for all the parties at 

length.  

 
11. The undisputed factual position on record is that the DSR for 

District Saharanpur was prepared in the year 2017 which has been 

placed on record as Annexure-A to the OA. This DSR was valid for a 

period of five years and it has lapsed in the year 2022. Fresh DSR for 

District Saharanpur was not prepared and finalized immediately after 

lapse of earlier DSR in 2022. A draft DSR for District Saharanpur was 

prepared on 13.01.2023. The draft DSR was approved in the joint 

meeting of SEAC-1 and SEAC-2 on 03.05.2024 and it was sent for 

approval to SEIAA. During the course of hearing, we have been informed 

that SEIAA has approved the DSR in its 814th Meeting dated 24.05.2024. 

Meaning thereby, undisputedly, no final DSR with due approval of SEAC 

and SEIAA was available when the impugned auction notice dated 

13.02.2023 was issued. At that stage, only the draft DSR of District 

Saharanpur dated 13.01.2023 was issued which was yet to be considered 

and approved by SEAC and SEIAA and finalized by SEIAA.  

 
12. In the aforesaid undisputed factual background, the question 

which arise for consideration is if impugned auction notice dated 

13.02.2023 could be issued by the District Magistrate, Saharanpur for 

auctioning the sand mines in question without there being any final DSR 

for the District Saharanpur.  

 

13. It is not in dispute that the DSR is mandatorily required for the 

purpose of sand mining in a District. MoEF&CC has issued “Enforcement 
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and Monitoring Guidelines for Sand Mining, 2020” which in clear terms 

provides that: 

 

“Considering the importance of district survey report, the Ministry of 
Environment Forest and climate change, after consultation with 
experts dealing with mining-related matters, formulated the following 
guidelines for the preparation of comprehensive District Survey 
Report for sand mining. 
 

a) District Survey Report for sand mining shall be prepared 

before the auction/e-auction/grant of the mining 
lease/Letter of Intent (Lol) by Mining department or 

department dealing the mining activity in respective 
states.” 

 

14. MoEF&CC exercising the powers conferred by Section 3 (2) (v) (i) of 

the Environment (Protection) Act, 1986 had issued the Notification dated 

15.01.2016 amending earlier Notification dated 14.09.2006 providing for 

the procedure for the preparation of the DSR and making it clear that – 

“The District Survey Report shall form the basis for application for 

environmental clearance, preparation of reports and appraisal of 

projects. The report shall be updated once every five years.”  

 

15. Hon’ble Supreme Court while considering the issue of preparation 

of DSR for District Banka in Civil Appeal No. 3661-3662/2020 in the 

matter of State of Bihar & Ors. vs. Pawan Kumar and Ors. by order dated 

10.11.2021 had taken note of the Sand Mining Guidelines, 2020 and held 

as under:- 

 

“10.   It could thus be seen that in accordance with the 2020 
guidelines, the DSR is required to be prepared before the 
auction/e-auction/grant of mining lease by Mining Department 

or Department dealing with mining activity in the respective 
States. It is further provided that the potential site for mining having 

its impact on the forest, protected area, habitation and bridges 
should be avoided. For this, a sub-divisional committee is required to 
be formed which, after the site visit, is required to decide regarding 
the suitability of the sites for mining. The sub-divisional committee is 
further required to record its reasons for selecting the mining lease in 
the patta land. Various details are required to be given in the 
annexures appended to the said policy.” 
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16. In the matter of Pawan Kumar (Supra), the Hon’ble Supreme Court 

had directed preparation of the fresh DSR in all the District of Bihar for 

the purpose of mining and had also directed appraisal of SEAC and 

SEIAA while preparing the DSR by holding as under:- 

 
“(ii) Needless to state that while preparing DSRs and the appraisal 

thereof by SEAC and SEJAA, it should be ensured that a strict 
adherence to the procedure and parameters laid down in the policy 
of January 2020 should be followed;” 

 

17. Hence, in view of the Sand Mining Guidelines, 2020 and the 

judgment of the Hon’ble Supreme Court in the matter of Pawan Kumar 

(Supra), it is clear that before finalizing the DSR, appraisal of SEAC and 

SEIAA is necessary and the procedure and parameters prescribed in the 

policy of 2020 is required to be strictly adhered to and that the DSR in 

accordance with Sand Mining Guidelines, 2020 is necessary before 

auctioning/e-auctioning/granting mining lease by the Mining 

Department.  

 
18. The Tribunal had also considered this issue in the matter of Dinesh 

Kumar vs. Mining Officer, Seoni & Ors. in O.A. No. 41/2022 (CZ) decided 

on 13.09.2022 wherein the Tribunal after taking note of the Sand Mining 

Guidelines, 2020 had held as under:- 

 

“20.    State of Madhya Pradesh in its rules named Madhya Pradesh 
Sand (Mining, Transportation, Storage and Trading) Rules, 2019 has 
provided the procedure for procurement of mining leases in State 
with the statutory permissions in accordance with the environmental 
rules as contained in Chapter-6 Section 12 which has been quoted 
above. In addition to above, the MoEF & CC, in supplement and 
addition to the Sustainable Sand Mining Management Guidelines, 
2016 issued the Sustainable Sand Mining Management Guidelines, 
2020 giving importance to the DSR and monitoring mechanism. The 
guidelines issued in 2020 in point no.4.1.1 (A) requires that DSR for 
sand mining shall be prepared before the auction/e-auction/ grant of 
the mining lease/ Letter of Intent (LOI) by Mining Department or 
department dealing in the mining activity in the respective state. The 
DSR is to be prepared in such a way that it not only identified the 
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mineral bearing area but also define the mining and no mining zones 
considering various environmental and social factors. The State 
Government shall issue Letter of Intent as per procedure laid down 
in there Mine and Mineral Concession Rules with due consideration 
of final DSR and that all districts have been required to prepare a 
comprehensive mining plan as per the provisions of District Survey 
Report and these report shall be put on the website of district 
administration. No mining shall be allowed in the area which had 
not been identified in the comprehensive mining plan of the district.” 
 
 

 

19. Hence, we find that in view of Sand Mining Guidelines of 2020 and 

the judgment of the Hon’ble Supreme Court in the case of Pawan Kumar 

(Supra) the auction of the sand mines cannot be done in the absence of 

the valid DSR, therefore, an auction notice issued without there being a 

valid DSR is bad in law and cannot be sustained.  

 
20. A plea has been raised by the Counsel for the respondent that the 

auction notice was issued on the basis of the draft DSR which has 

subsequently been approved by SEAC and SEIAA, therefore, such auction 

notice should be upheld. In the present case undisputedly on the date of 

issuance of the auction notice, there was no valid DSR. Only draft DSR 

was existing which was not approved by SEAC or SEIAA when the 

auction notice was issued. SEAC and SEIAA are required to duly consider 

the draft DSR and they can appropriately modify it to ensure that it is in 

line with the Environmental requirements and it does not result in 

damage to environment, or river ecology by permitting improper sand 

mining. Therefore, merely on the basis of the draft DSR, before its 

approval by the SEAC and SEIAA, the District Authorities cannot be 

permitted to auction the sand mines. 

 

21. A plea has also been raised that respondent-Project Proponent may 

be allowed to do the sand mining on the basis of the LOI issued to them 

to ensure regular supply of sand in the market. A similar situation had 

arisen before the Hon’ble Supreme Court in the matter of Pawan Kumar 
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(Supra) wherein Hon’ble Supreme Court in order to mitigate the difficulty 

had permitted the State Government to carry on the mining activity 

through the State Mining Corporation by directing as under:- 

 
“(iii)  Until further orders, we permit the State Government to carry 

on mining activities through Bihar State Mining Corporation for 
which it may employ the services of the contractors. However, 
while doing so, the State Government shall ensure that all 
environmental concerns are taken care of and no damage is 

caused to the environment.” 
 

22. Somewhat, similar situation prevails in the present case also. 

 

23. At this stage, it is worth noting that another OA No. 98/2024, Vivek 

Pandey vs. Ministry of Environment Forest and Climate Change through its 

Secretary relating to District Pilibhit of UP involving the same issue was 

connected with this OA and when the legal position in respect of 

unsustainability of the auction notice before finalization of the DSR was 

brought on record, the District Magistrate, Pilibhit had withdrawn the 

auction notice and taken the stand before the Tribunal that fresh auction 

notice will be issued after preparation of DSR and its approval. Therefore, 

on 07.05.2024, that OA was disposed of recording the stand of the 

District Magistrate, Pilibhit but in this OA, adjournment was sought by 

taking the technical plea seeking opportunity to file the reply and this OA 

remained pending.  

 

24. We also take note of the fact that the fresh DSR has been titled as 

“Updated District Survey Report(DSR)- Saharanpur (River Bed Mining)-

Year 2022” which is a misleading title because after the expiry of the DSR 

of 2017, the draft DSR was published on 13.01.2023 and the said draft 

DSR has been approved by SEIAA on 24.05.2024. Therefore, there was no 

continuity between old expired DSR and new subsequent DSR. Thus, it 

appears that to artificially fill in the gap, when no DSR for District 
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Saharanpur was existing after expiry of the earlier DSR in 2022, the 

misleading title to the fresh DSR has been given. Hence, respondents are 

expected to correct the title of new DSR-Saharanpur. 

 

 

25. In view of the above analysis, we hold as under:- 

 

(i) The e-auction notice dated 13.02.2023 and the consequential 

action of issuance of LOI etc. in pursuance thereto is bad in 

law having been issued without there being any valid and 

final DSR for the District. Hence, the e-action notice dated 

13.02.2023 and the consequential action is set aside. The 

concerned District Magistrate is permitted to take fresh steps 

for e-auction of the sand mining based upon the final DSR as 

approved by SEIAA. 

 

(ii)  Since, it is a monsoon season at present, therefore, normally 

no sand mining activity is carried out in this season. 

However, if the sand mining season starts before the 

finalization of the fresh auction, to maintain continuous 

supply of sand, the State of UP through its agency such as 

UP State Mining Corporation is permitted to carry out the 

sand mining activity in the sites concerned. For this purpose, 

it may employ the services of the contractor by ensuring that 

all environmental concerns are taken care of and no damage 

is caused to the environment.  

 

(iii). The applicant has also challenged the draft DSR dated 

13.01.2023 but in the meanwhile, the final DSR has been 

approved by SEIAA on 24.05.2024, therefore, challenge to 

the draft DSR does not survive. It will be open to the 
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applicant to challenge the final DSR for Saharanpur in 

accordance with law, if he so desires.  

 
26. The OA is accordingly dismissed.  

 
27. All pending IAs will stand disposed of accordingly. I.A. No. 

386/2024 filed by District Magistrate, Saharanpur seeking modification 

of the order dated 07.05.2024 also does not survive which is accordingly 

rejected.  

 

 

 

Prakash Shrivastava, CP 

 

 
 

Arun Kumar Tyagi, JM 
 
 

 

 
 

Dr. A. Senthil Vel, EM 
 
 

 

September 02, 2024 
Original Application No. 188/2023 
(IA No. 386/2024, IA No. 92/2023, IA No 

91/2023, IA No. 76/2023) 
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State Level Environment 

Authority, 
Impact 

653, 
Colony, Seemadwar

HHTTT 
STEcov, 
It, HATETRNE, dERIT- 248006 

Assessment GrTRIeUS, 653, 
Indiranagar 
Road, Dehradun- 248006 
(Constituted 
Environment, Forests and Climate 
Change Government of India.) 
Phone No-0135-3510581 
Email- seiaa.seac.uk@gmail.com 

by Ministry of 

PHT 0135-3510581 
H seiaa.seac.uk@gmail.com 

Letter No. 763/SEIAA Dated-13** July, 2021 
Minutes of the 36h Meeting of SEIAA held on 9 July, 2021 

The meeting was chaired by Dr S.S. Negi, Chairman, SEIAA Uttarakhand and was attended by the following:

() Shri Sushanta Kumar Pattnaik, Member Secretary, SEIAA Uttarakhand. i) Shri Shailendra Singh Bist, Member, SEIAA Uttarakhand. 

The meeting started with welcome note by the Chairman. The Member Secretary informed that total 13 proposals (B1 & B2) proposals under miscellaneous items are under consideration for grant of EC in this meeting. After detailed discussion and deliberation on each of the proposal as per agenda item, decision taken by the Authority is as under -

1) Environmental Clearance for Proposed Expansion of Hotel at Plot No. 113/1-2, Rajpur Road, Dehradun by M/s Hotel Aketa (P) Ltd. 

Matter was deferred as affidavit submitted by PP do not clearly specify that no construction has been taken place after 06.01.2020. 

2) Environmental Clearance for Proposed Construction of Shopping Mall cum Multiplex &Hotel Facility at New Khasra No. 47 (Khata Khatoni No. 00551, Fasli Year 1420 To 1425), Mohkampur Khurd, Pargana Parvadoon, Tehsil- Sadar, District- Dehradun by M/s Pacific Development Retail Private Limited. 

Deferred as the site inspection report has not been submitted. 

3) Environmental Clearance for Extraction of Soapstone at Vil- Talla Dhapoli, Tehsil- Kanda Dist- Bageshwar by Shri Prakash Singh Dhapola R/o-Village- Shakhola,Tehsil- Kanda, District- Bageshwar. (Area- 4.191 Ha.) 
The project was discussed in the meeting of SEIAA in which Authority had sought additional documents It was observed that the PP has submitted the desired document. Hence Authority agreed with the recommendations of SEAC and decided to grant the Environment Clearance with the terms and conditions recommended by it. 

4) Environmental Clearance for Proposed Hotel Project at 101 Rajpur Road (Khasra No:.08, Mauza- Salawala), District-Dehradun by M/s Ajanta Motel Pvt. Ltd. 

The project was discussed in the meeting of SEIAA in which Authority had sought additional documents. It was observed that the PP has submitted the desired document. Hence Authority agreed with the recommendations of SEAC and decided to grant the Environment Clearance with the terms and conditions recommended Dy 
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5) Environmental Clearance for Proposed Hotel Project at Khasra No 217, 218, 224, 
Village Lacch iwala, Pargarna Pachhwadoon, Tehsil & District Dehradun by M/s 
Hotel Vasudeva & Banquet Hall (Vasdaa). 

Deferred due to non ability of site inspection report. 

6) Environmental Clearance for Proposed Hotel Project at Khasra No 272 D, 284 Ka, 
Village- Majra, Pargarna- Pachhwadoon, District- Dehradun by M/s Hotel Paras 
Grand. 

Matter was deferred as affidavit submitted by PP do not clearly specify that no 
construction has been taken place after 06.01.2020. 

7) Environmental Clearance for Proposed Expansion of existing Pharmaceutical 
Formulations Unit at Plot No. F 109-110, UPSIDC Industrial Area, Selaqui, Tehsil 
VikasNagar, Dehradun by M/s Daffohils Laboratories Private Limited. 

The project was discussed in the meeting of SEIAA in which Authority had sought 
additional documents It was observed that the PP has submitted the desired 
document. Hence Authority agreed with the recommendations of SEAC and decided 
to grant the Environment Clearance with the terms and conditions recommended by 
it. 

8) Environmental Clearance for Construction of Hotel at 789/727 Darampur -I, Khasra 
No 203/2, Mauza-Ajabpur Kalan, Pargana-Central Doon, District- Dehradun by Mis N 
J Resorts N Spa. 

Matter was deferred as affidavit submitted by PP do not clearly specify that no 
construction has been taken place after 06.01.2020 

9) Environmental Clearance for Integrated Municipal Solid Waste Processing Facility 
For Srinagar Khasra No- 169, 170, 171, 187, 188, 189, 190 at Village Girgaon, 
Tehsil Srinagar, District Pauri Garhwal by M/s Nagar Palika Parishad, Srinagar, 
District Pauri Garwal 

Deferred due to non availability of site inspection report. 

10) Environmental Clearance for Expansion of Painting facility in Service Centre and 
Showroom at Khasra No. 244 KA and 244 KHA, Kuanwala, Dehradun by M/s Doon 
Wheel Pvt. Ltd. 

The project was discussed in the meeting of SEIAA in which Authority had sought 
additional documents It was observed that the PP has submitted the desired 
document. Hence Authority agreed with the recommendations of SEAC and decided 
to grant the Environment Clearance with the terms and conditions recommended by 
it. 

11) Environmental Clearance for Proposed Washing and Painting facility in Service 
Center at Kh-368, 591 Mauza, Saharanpur, Fatehpur Road, Harbartpur, Vikasnagar, 
Dehradun by M/s Rennita Motors. 

The project was discussed in the meeting of SEIAA in which Authority had sought 
additional documents It was observed that the PP has submitted the desired 
document. Hence Authority agreed with the recommendations of SEAC and decided 
to grant the Environment Clearance with the terms and conditions recommended by 
it.

12) Environmental Clearance for Proposed Hotel Project at Khasra No. 556, 561, 562, 
563, 566, 567, 569, 570, 574, Vil- Ghughtayni Tali, Tehsil- Rajendra Nagar, District 
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Tehri Garhwal by M/s The Classio by Shri Manav Johar (Partner) Vil- Ghughtyan Talli, Rishikesh - Badrinath Highway, Dist- Tehri Garhwal. 

Matter was deferred as affidavit submitted by PP do not clearly specify that no construction has been taken place after 06.01.2020. 

13) Environmental Clearance for proposed Hotel Project at Khasra No.76/1, Railway road, Rishikesh, District- Dehradun by M/s The Vilana. 

Matter was deferred as affidavit submitted by PP do not clearly specify that no construction has been taken place after 06.01.2020. 

14) Environmental Clearance for Extraction of R.B.M at Khasra No- 231/5, 231/4/2, 229/3/1, 230/3, 231/3/1, Village-Semalchaur, Tehsil-Kaladhungi & Dist-Nainital by Shri Maninder Singh S/o Shri Ram Singh R/o-Village-Vijaypur, Post-Dhamola, Tehsil-Kaladhungi, Distt-Nainital. (Area- 4.820 Ha.) 
In this matter Member Secretary informed that this proposal was agreed for grant of EC by SEIAA during its meeting dated 16" 17"June, 2020. The Authority upon re- examination of the proposal observed that the proposed Bird Conservation Reserve has been not been notified by State Government. This is a proposal for digging of agricultural field which should be done as per the enforcement and Monitoring Guidelines Sand Mining issue by MoEF&CC January, 2020. The authority observed that PP should obtain NoC from Chief Wildlife Warden of State of Uttarakhand before work startup as area is being considered for notification as Bird Conservation Reserve. 

(Dr. S.S. Nea 2 
Chairman, SEIAA (s.s. Bist. 

Member, SEIAA (Sushanta Kumar Pátthaik) 
Member Secretary, 

SEIAA, Uttarakhandd 

Copy forwarded for information and necessary action to 1- Dr. Sharad Singh Negi, Chairman, SEIAA, Uttarakhand. 2- Shri Shailendra Singh Bist, Member, SEIAA, Uttarakhand. 3- Chairman, SEAC, Uttarakhand. 4- Member Secretary, SEAC, Uttarakhand.5- Guard File. 

(Sushanta' Kumar Pattnaik,) 
Member Secretary, 
SEIAA Uttarakhand 
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Letter No. 76 71 SEIAA Dated-30 July, 2021 

Minutes of the 37th Meeting of SEIAA held on 27th-28th July, 2021 
The meeting was chaired by Dr S.S. Negi, Chairman, SElAA Uttarakhand and was attended 

by the following: 

() Shrisushanta Kumar Pattnaik, Member Secretary, SEIAAUttarakhand. 
(i) ShriShailendra Singh Bist, Member, SEIAA Uttarakhand. 

The meeting started with welcome note by the Chairman. The Member Secretary informed
that total 9 proposals (B1 & B2) and some other proposals under miscellaneous items are under 
consideration for grant of EC in this meeting. After detailed discussion and deliberation on each of the
proposal as per agenda item, decision taken by the Authority is as under 

1) Environmental Clearance for proposed API Bulk Drugs & Intermediates Manufacturing Unit at 
Khasra No. 750 Ka, 750 Da & 751, Village - Lodiwala, Pargana & Tehsil Bhagwanpur, District

- Haridwar by M/s Nueve Healthcare. 

The Authority agreed with the recommendations of SEAC and decided to grant the 
Environment Clearance with the terms and conditions recommended by it and subject to 
submission of additional documents The project proponent will submit the Muck Disposal
Plan, Green belt development scheme along with storage plan of Raw Material and 
Hazardous Waste Material before EC is issued. The Project Proponent will take Approval of 
land conversion before the starting the construction. 

2) Environmental Clearance for Extraction of Silica Sand at Vilage - Bhakwal,Tehsil Moori, 
Uttarakashiby 
Vansthly, Siv Mandir Lane, Ballupur Chowk, Dehradun. (Area-35.944 Ha.) 

Shri Ratan Singh Aswal S/o Shri Abadayal Singh Aswal, R/o 215, South 

The Authority agreed with the recommendations of SEAC and decided to grant the 
Environment Clearance with the terms and conditions recommended by it and subject to 
submission of additional documents Project Proponent should submit affidavit regarding 
that blasting will not be done for mining and mining will not be carried out in safety belt of 
about 250 mts from the river front. Project Proponent will submit the revised cost of project 
and accordingly to project cost CER & CSR will be revised. Project Proponent will also submit 
the revised plan for retaining walls, muck disposal plan and reclamation plan before EC is 
granted. Transport of the mined silica will be done in covered trucks 

3) Environmental Clearance for Proposed Expansion of Hotel Facility by Constructing Additional 
Rooms and Installation of Green Insulated DG Set at Khasra No. 92 Ga, 93 & 94 Ka, Village
Danio Ka Danda, Tehsil- Sadar, Dehradunby M/s Sir Bio Tech India Limited.

The Authority agreed with the recommendations of SEAC and decided to grant the 
Environment Clearance with the terms and conditions recommended by it and subject to 
submission of additional documents-Project Proponent will submitted Plan for muck disposal
and ensure to obtained zero liquid discharge, the project proponent will also ensure supply of 
oxygen concentrators to the nearby hospitals for treatment of covid-19 patients as a part of 

CER plan. 

4) Environmental Clearance for Proposed Common Bio Medical Waste Treatment Facility at 
Khasra No. 923 to 1002, Village Kodarna, Tehsil- Narendra Nagar Tehri Garhwal by M/s 
Bharat Environmental Solution at Khasr� No. 923 To 1002, Village Kodarna, Tehsil- 
Narendra Nagar, Dist. Tehri Garhwal, Utayakhand. 
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The Authority agreed with the recommendations of SEAC and decided to grant the 
Environment Clearance with the terms and conditions recommended by it and subject to 
submission of additional documents Project Proponent will submit the revised cost of project 
and accordingly CER & CSR cost will be revised. Plantation will be done in the nearby village 
with local participation. 

5) Environmental Clearance for Proposed Assaying & Hallmarking Laboratory including Green 
Insulated DG Set at Plot No- 55/47, Dhamawala Bazar, Dehradun by M/s DRB Assaying & 
Hallmarking Lab. 

The Authority agreed with the recommendations of SEAC and decided to grant the 
Environment Clearance with the terms and conditions recommended by it and subject to 

submission of additional documents Project Proponent will submit written treatment plant 
regarding disposal of hazardous waste. 

6) Environmental Clearance for Extraction of Sand, Bajari and Boulder at Khasra No: 2078 mi, at 
Vill Chapad, Tehsil Betalghat, Dist Nainital by M/s Kumaon Mandal Vikas Nigam 
Limited (KMVN) Oak Park House, Nainital. (1.020 ha out of 5.613 Ha.). 

The Authority agreed with the recommendations of SEAC and decided to grant the 
Environment Clearance with the terms and conditions recommended by it and subject to 
submission of additional documents Project Proponent will submit the revised cost of project 
and accordingly CER & CSR cost will be revised. Plantation will be done in the nearby village 
with local participation. 

7) Environmental Clearance for Extraction of Sand/Bajri/Boulder at Khasra No 16435 mi Village 
- Bhandharigoun, Tehsil- Didihat, District - Pithauragrahby M/s Kumaon Mandal Vikas 

Nigam Limited (KMVN) Oak Park House, Nainital. (0.390 Ha.). 

The Authority agreed with the recommendations of SEAC and decided to grant the 
Environment Clearance with the terms and conditions recommended by it and subject to 
submission of additional documents - Project Proponent will submit the revised cost of project 

and accordingly CER & CSR cost will be revised. Plantation will be done in the nearby village 
with local participation. 

8) Environmental Clearance for Extraction of Sand/Bajri/Boulder atKhasra No. 001, Village -

Bagi, by Shri Ganesh Singh Rawat S/o Shri. Thakur Singh Rawat R/o - Mall Road near P.N.T. 

Colony, Pauri Garhwal.Tehsil - Lansdowne, District- Pauri Garhwal.(0.240 Ha.) 

The project was discussed in the meeting of SElAA and found that the mining plan has not 
been submitted then The Authority decide to be considered in the next meeting after 
submitting the mining plan and plan for conservation of fishes. 

9) Environmental Clearance for Extraction of Sand/Bajri/Boulder (For Pond Construction for 
Fisheries) at Khasra No 726 mi Village Haryana Farm, Tehsil - Kichha, District- Udham 
Singh Nagar by Smt. Viraj Maan Wlo Sudesh Maan, Village - Haryana Farm, Tehsil- Kichha, 

District-Udham Singh Nagar. (0.651 Ha out of 0.790 Ha) 

The Authority agreed with the recommendations of SEAC and decided to grant the 
Environment Clearance with the terms and conditions recommended by it and subject to 
submission of additional documents Project Proponent will submit NOC from fishery 
department and the revised cost of project and acco 
Plantation will be done in the nearby village with local participation. 

dingly CER & CSR cost will be revised. 

Miscellaneous Cases 
10) Environmental Clearance for Proposed Expansion of Hotel at Plot No. 113/1-2, Rajpur Road, 

Dehradun by M/s Hotel Aketa (P) Ltd. 

The project was discussed in the meeting of SEIAA in which Authority had sought additional 
documents It was observed that the PP has submitted the desired documents. Hence 
Authority agreed with the recommendations of SEAC and decided to grant the Environment 
Clearance with the terms and conditions recommended by it. 
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11) Environmental Clearance for Proposed Construction of Shopping Mall cum Multiplex & Holel 
Facilityat New Khasra No 47 (KhataKhatoni No. 00561, Fasll Yaar 1420 To 1426), 
Mohkampur Khurd, Pargana Parvadoon, Tehsil- Sadar, District- Dehradunby M/s Pacitio 
Development Retail Private LImited. 

The project site visit has been completed by the member SEIAA and discusued In the meeling 
of SEIAA in which Authority had sought additional documents It was observed that the PP has 
submitted the desired document. The project proponent should maintain the plantation fora 
penod of atleast 5 years with the consent of forest department, to minimize the negative 
impact on air and sound environment the project proponent should save the remaining traes 
present along the boundary of the plot area by reducing the width of the proposed service 
road and develop a green belt in the plot area as proposed. A muck management 

also be submitted. The proponent shall ensure ZiD. Hence Authorlty agreed wilh the 
recommendations of SEAC and decided to grant the Environment Clearance with the term 
and conditions recommended by it. 

all 

12) Environmental Clearance for Proposed Hotel Project at Khasra No 217, 218, 224, Village 
Lacchiwala. Pargama Pachhwadoon, Tehsil & District Dehradun by M/s Hotel Vasudeva 
& Banquet Hall (Vasdaa). 

The project site visit has been completed by the member SEIAA and discussed In the meeting 
of SEIAA in which Authority had sought additional documents. It was observed that the PP has 

Submitted the desired document- project proponent has to submit excavation plan along with 
muck disposal scheme before excavation of the land, scheme for the effluent generated from 
proposed laundry. Hence Authority agreed with the recommendatilons of SEAC and decided to 
grant the Environment Clearance with the terms and conditions recommended by it 

13) Environmental Clearance for Proposed Hotel Project at Khasra No 272 D, 284 Ka, Village 
Majra, Pargana- Pachhwadoon, District- Dehradun by M/e Hotel Paras Grand. 

The projectwas discussed in the meeting of SElAA in which Authority had sought additional 
documents.It was observed that the PP has submitted the desired document. Hence Authority 
agreed with the recommendations of SEAC and decided to grant the Environment Clearanca 
with the terms and conditions recommended by it. 

14) Environmental Clearance for Construction of Hotel at 789/727 Darampur I, Khasra No 
203/2, Mauza-Ajabpur Kalan, Pargana-Central Doon, District- Dehradun by M/e N J Resorts 
N Spa. 

The project was discussed in the meeting of SEIAA in which Authority had sought additional 
documents. It was observed that the PP has submitted the desired document. Hence 
Authority agreed with the recommendations of SEAC and decided to grant the Environment 
Clearance with the terms and conditions recommended by it. 

15) Environmental Clearance for Integrated Municipal Solid Waste Processing Facility For 
Srinagar Khasra No- 169 
District- Pauri Garhwal by M/s Nagar Palika Parishad, Srinagar, District Pauri Garwal 

187, 188, 189, 190 at Village Girgaon, Tehsll Srinagar 

The project site visit has been completed by the member SEIAA and the project was 
discussed in the meeting of SEIAA in which Authority had sought additional documents.It was 
observed that the PP has submitted the desired document- The Project Proponent will submit 
the assurance letter regarding points raised in site visit* by member SEIAA dated 08/07/2021 
that fire line/open space should be left at the border of the plot area on the hillock site, 
Proposed site shall be fenced by 8 feet fencing, the solid waste shall be disposed of in 
accordance with the Solid Waste Management Rules 2016 and as amended trom time to 
time, Nagarpalika should make a plan for conservation of floral and faunal species Hence 
Authority agreed with the recommendations of SEAC and decided to grant the Environmernt 
CHearance with the terms and conditions recommended by it. 

16) Environmental Clearance for proposed Hotel Projeot at Khasra No.76/1, Railway road, 
Rishikesh, District- Dehradun by M/e The Vilana. 

The project was discussed in the meeting of SElAA in which Authority had sought additional 
documents.It was observed that the PP has submitted the desired document. Hence Authornty 
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agreed with the recommendations of SEAC and decided to grant the Environment Clearance 

with the terms and conditions recommended by it. 

17) Environmental Clearance for Group Housing Project (Expansion) of "GTM Forest & Hills" At 

Vill-Mohkampur, Haridwar Road, Dehradun. 

The Authority observed that this is a project under process and has been considered for 

action under violation of provision of ElA notification 2006. The PP has been subjected to the 

legal action which is now complete with imposition of penalty and payment of the same by the 

PP. Based on the recommendation of the SEAC vide its appraisal dated 30-12-2014, the 

Authority agrees for grant of EC for the remaining construction part and operation phase of 

the project 

18) Amendment in (existing) Environmental Clearancefor Extraction of Soapstone at Village 

Gauna, Tehsil & District-Chamoli by Bipin Singh Rana. 

The project was discussed in the meeting of SElAA dated 27"-28h July, 2021. The Authority 

observed that the project was granted on EC vide letter no. 912-1(603)/2014 dated 3° March, 

2016. The PP has requested amendment in the EC is as under. 

Condition No. 5 (in previous EC): The Mining shall be carried out by open cast Manual 

method without adopting drilling and blasting operation. The use of hand held mechanically 

driven equipment is permitted. The use of any electrically driven machinery shall be remain 

prohibited and only hand held tools shall be used for Extraction of the mineral. 

(Proposed Amendment): The Mining will be done by Semi mechanized method without 

adopting drilling and blasting operation. 

Condition No. 12 (in previous EC): The project proponent shall undertake 

transportation of mineral from pit head to road head manually or by mule. Further it shall 

strictly adhere to the norms of transport Department in refraining from use of polluting and 

less fuel efficient vehicles for transporting extracted minerals to final destination. There shall 

be no over loading of vehicles as against standards norms fixed by Central Govermment/ 

State Government/ Hon'ble Courts from time to time. 

(Proposed Amendment): The different grade of soapstone will be filled in 50 kg plastic 

bags & transferred up to road side by wire rope line. Further it shall strictly adhere to the 

noms of transport Department in refraining from use of polluting and less fuel efficient 

vehicles for transporting extracted minerals to final destination. There shall be no over loading 

of vehicles as against standards norms fixed by Central Government/ State Government 

Hon'ble Courts from time to time. 

The Authority agreed for amendment included in EC as requested with the conditions that the 

Production quantity will be the same as recommended in the previous EC vide letter no. 912- 

1(603)/2014 dated 3 March, 2016. 

19) Request letterfor amendment of Company namefrom M/s Harita Seating Systems Ltd, Sector 

10, Plot no. 11, IIE SIIDCUL, Pantnagar, to M/s Minda Industries Ltd at Sector 10, Plot no. 11, 

IE SIIDCUL, Pantnagar. 

The project was discussed in the meeting of SEIAA dated 27" -28h July, 2021. The Authority 
observed that the project was granted on EC vide letter no. 15-05(01)/2018 dated 8 

February, 2019. The PP has requested in the EC regarding for change of Company from
Harita Seating Systems Ltd, Sector 10, Plot no. 11, lIE SlIDCUL, Pantnagar, to Minda 
Industries Ltd at Sector 10, Plot no. 11, lIE SIIDCUL, Pantnagar. The Authority agreed for 
change of Company from Harita Seating Systems Ltd, to Minda Industries Ltd at Sector 10, 
Plot no. 11, 1IE SIIDCUL, Pantnagarin EC as requested. 

20) Environmental Clearance for Extraction of Soapstone at Khasra no. 1932, 1942, 1950 and
others, Vil- Pagna, Tehsil &Dist- Bageshwar by Shrl Bharat Singh BhakuniS/o Shri Anand 
Singh Bhakuni, Rlo- Tehsil Road, Dist.-Bageshhwar (Area 4.944 Ha). 
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The project was discussed in the meeting of SElAA in which Authority had sought additional documents. It was observed that the PP has submitted the desired document. Hence 
Authority agreed with the recommendations of SEAC and decided to grant the Environment 
Clearance with the terms and conditions recommended by it. 

21) Environmental Clearance for Extraction of Soapstone at Khasra no. 677, 678, 679 & Others 
Vil- Naugaon, Tehsil & Dist- Bageshwar.Vill- Nayal Tehsil and District-Bageshwar by ShriSandeep Sah Slo Shri Bhawani Das Sah Rlo- Baghnath Ward (Chowk Bazar), Dist- 
Bageshwar. (Area- 16.769 Ha.). 

The project was discussed in the meeting of SEIAA in which Authority had sought additional documents. It was observed that 
Authority agreed with the recommendations of SEAC and decided to grant the Environment 
Clearance with the terms and conditions recommended by it. 

e PP has submitted the desired document. Hence 

22) Environmental Clearance for Proposed Hotel Project at Khasra No. 556, 561, 562, 563, 566, 567, 569, 570, 574, Vill- Ghughtayni Talli, Tehsil- Narender Nagar, District- Tehri Garhwal by Mis The Classio by Shri Manav Johar (Partner) Vill- Ghughtyani Talli, Rishikesh - Badrinath Highway, Dist- Tehri Garhwal. 

The project was discussed in the meeting of SEIAA in which Authority had sought additional 
documents.It was observed that the PP has submitted the desired document. Hence Authority agreed with the recommendations of SEAC and decided to grant the Environment Clearance 
with the terms and conditions recommended by it. 

23) Authority decided to issue letters to following project proponents for submission of 
compliance reports: 

S.N Name of Project &Address Letter No. & Date Category 
of Granting E.C 
EC.No-178-01-Extraction of sand, bajri and boulders in Gaula 

river in Khasra No. 46/6 e,, 48 e;, 95 e/; Village- 
Kotkharra (Lot No.2) Tehsil-KichchaDist 
Udhamsingh Nagar. (5.00 Ha). 

R.B.M. 
(93)/2018 
Dated- 
30.12.2020 

By 
Shri Kawaljeet Singh S/o Shri Trilochan Singh, 
R/o Village-Villa No. 08, OMAX, Rudrapur, Dist- 

Udham Singh Nagar. 
Extraction of Soapstone in Khasra no. 1251, EC.No-179-01- 
2152, 1253 & others Vill- Bajina, Teh Kanda (29)/2018 
Dist- Bageshwar. (8.843 Ha.). 

Soapstone 
Dated- 
07.01.2021 By 

Shri Bhuvan Chand Joshi, S/o Shri Chandramani 
Joshi, (R/o Village Haripur Sukh) Mool Chand, 

Garden, Rampur Road, Haldwani, Dist-Nainital. 
Extraction of Soapstone in Khasra No. 
131,132,133 & Other Village - Pokhri&Bintoli, 

Tehsil & District- Bageshwar. (6.683 Ha.). 

3 EC.No-180-01 Soapstone 
(03)/2018 
Dated 
07.01.2021 By 

Smt Nirmala Dafoti, Wlo Late Sh. Kunwar Singh 
Dafoti, R/o Hospital Line, Naiyar Hospital, 

Bankhola Road, District- Bageshwar 
Extraction of Soapstone in Khasra no. 1332, 
1333, 1334 and othersVill - Nagkanyal -
Kandekanyal, Tehsil - Kanda, District -

Bageshwar.. (8.498 Ha.). 

EC.No-181-01-
(04)/20188
Dated- 

Soapstone 

07.C1.2021 
By 

Shri Deep Chandra Verma, S/o Shri Jagdish Lal 
Verma,R/o- Village Sunargaon, Kanda, Tehsil- 

Kanda,Dist.- Bageshwar 
Extraction of Soapstone in Village - Jalthakot, | EC.No-182-01- 
Tehsil &Dist - Bageshwar (4.150 Ha.). 

Soapstone 
(30)/2018 
Dated- 

M/s Jai Ambika Mines, Station Road, Distt- 07.01.2021 
By 
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Bageshwar. 
Extraction of Soapstone in Village -Talla EC.No-183-01-Sanyuda, 
Bageshwar. (2.261) Ha). 

Soapstone District- (60)/2019 
Dated 
19.01.2021 

Tehsil Bageshwar, 

By 
M/s Talla Sanyuda Soapstone Mines by Shri 
Kishor Singh, S/o Vijay Singh, Village- Chandyal 
Nayak, Post- Haripur Nayak, Tehsil- Haldwani, 

Dist- Nainital. 
Extraction of Soapstone in Village Ghuni, 
Tehsil-Ghat, District-Chamoli. (23.733 Ha). 

EC.No-184-01-
(58)/2019
Dated 

Soapstone 
By 

M/s Jai Badri Kedar Soapstone Mines & 19.01.2021 
Minerals, Naini Vihar, Rampur Road, Haldwani, 

Dist- Nainital. 
Extraction of Soapstone in Village Ramani, 
Tehsil Ghat, District -Chamoli. (7.050) Ha). 

EC.No-185-01 
(72)/2019 
Dated 

8 
Soapstone 

By 
M/s Ramnik Mines & Minerals by Shri Shekhar 19.01.2021 Singh 
Papola,Village SupeeBhagwanpurFatvangar, 

Tehsil-Lalkaun, District-Nainital 
9 

Papola, S/o Shri Deewan Singh 

EC.No-186-01- R.B.M. Extraction of sand, bajri and boulders in 
Bhagirathi river at Khasara 1Ma Village - Ranadi, 
Tehsil Dunda, District - Uttarkashi (0.400) Ha. 

(153)/2020 
Dated- 
19.01.2021 By 

Shri Kanakpal Singh Parmar S/o Shri Mahendra 
Pal Singh Parmar, Village Tilothsera, Patti -| Badagaddi, Tehsil - Bhatwa 

Uttarkashi. 
di, District 
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20 The following six monthly compliances reports submitted by the PP in which EC was granted by the authority were examined and observations are as 

follows: 

October 2019 
to March 2020 

Copy of consent to establish/ operate obtained from UKPCB has not been 
submitted. 

Pharmaceutical E.C No- 82 -9- Manufacture of 
Formulation (Capsules & Tablets) in 
Industrial area, Selaqui, Dehradun. 

1 
(1)/2013 

Dated-4.8.2013 Copy of the permission obtained from CGWB to extract the ground water 

has not been submitted. By 02-01-2021 

Copy of analysis report of soil and ground water has not been submitted. 
Design details of ETP has not been submitted along with sample analysis 

report of finally treated effluent. 

Copy of MoU signed with authorized waste management vendor has not 

M/s Ved Lifesavers Pvt. Ltd. 
Selaqui, Dehradun. 

been submitted. 

Analysis report of HC and VOC has not been submitted. 

Fugitive emissions monitoring report of the work zone area has not been 
submitted. 

Copy of the PUC (Pollution Under Control) of the vehicles being used at 

factory site has not been submitted 

Copy of the routine periodical medical examination report of workers/ 

employees has not been submitted. 

Design details of Rain Water Harvesting Tank has not been submitted. 
Detail report about establishing the separate environmental management 
cell to carry out the environment management and monitoring functions has 
not been submitted. 
Detail about the Nos. and types of species of plants planted as in green belt 

has not been submitted. Submit also photographs of developed Green Belt. 
Copy of consent to establish/operate obtained from UKPCB has not been 
submitted. 

April 2020 to 
September 2020 

2 Manufacture or Pharmaceutical E.C No-82-9- 

(1)/2013 
Dated- 4.8.2013 

Formulation (Capsules & Tablets) in 
Industrial area, Selaqui, Dehradun. 

By 
Lifesavers 

Copy of the permission obtained from CGWB to extract the ground water 
has not been submitted. 02-01-2021 

M/s Ved Pvt. Ltd Copy of analysis report of soil and ground water has not been submitted. 
Design details of ETP has not been subrnitted along with sample analysis 
report of finally treated effluent. 
Copy of MoU signed with authorized waste management vendor hás-not 
been submitted. 

Selaqui, Dehradun. 

Analysis report of HC and VOC has not been submitted. 

Fugitive emissions monitoring report of the work zone area has not been 
submitted. 

Copy of the PUC (Pollution Under Control) of the vehicles being used at 

factory site has not been submitted. 

Copy of the routine periodical medical examination report of workers/ 

employees has not been submitted. 
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Design details of Rain Water Harvesting Tank has not been submitted 
Detail report about establishing the separate environmental management 
cell to carry out the environment management and monitoring functions has 
not been submitted. 
Detail about the Nos. and types of species of plants planted 

has not been submitted. Submit also photographs of developed Green Belt 
Copy of the letter through which the copy of EC letter sent to the concerned 
local Body/Municipal Corporation has not been submitted. 

Copy of soil testing report has not been submitted. 
Detail about the Nos. and species of plants, planted in green belt has not 
been submitted, submit also photographs of the developed green belt. 
Design details of STP has not been submitted along with analysis report of 
STP out let treated effluents. Submit also water breakup chart especially in 
relation to maintaining zero liquid discharge conditions. 
Design details of Rain Water Harvesting Tank has not been submitted. 
Compliance report Reg. nomination of a person responsible for 

implementing the environment management plan has not been submitted. 
Copy of the cuttings of news papers through which the information regarding 

grant of EC was published has not been submitted. 

Photographs of the display board erected in designated places Reg. the 

mining activities has not been submitted. 

Copy of the letter through which the copy of EC sent to the concerned 

Panchayat/NGOs has not been submitted. 
Copy of consent to es 

Copy of the PUC (Pollution Under Control) of the vehicles being used at 
mining site has not been submitted. 

Analysis report of ground water source in mining area has not been 
submitted. 

in green belt 

Proposed Hotel Facility Including 
DG Set Located at 16-A E.C. Road 
(New No. 33) Rajiv Gandhi Marg, Dated- 14.02.2020 
Dehradun. 

June 2020 to 
December 2020 

3 EC.No-132-8- 
(4)/2018 

28-01-2021 

By 
M/s Katyani Associates, 40-D, Race 
Course, Dehradun 

E.C No-791-1-Soapstone Mining at Village 
Lohakot, Tehsil Didihat, District- 
Pithoragarh. (Area-4.715 Ha.) 

(765)/2015 
Dated-03.10.2015 

July 2020 to 
December 2020 

By 15-07-2020 
Shri Shushant Pant, R/o Village 
Lohakot, Tehsil Didihat, District 
Pithoragarh. blish obtained from UKPCB has not been submitted. 

Detail report in relation to activities done under corporate social 
responsibilities has not been submitted, submit the complete action taken 
report in this regard. 
Detail report about erection of Eco-friendly mobile toilets has not been 
submitted along with photographs. Submit also information about final 
disposal point of solid waste collection collected in mobile toilets. 
Photographs of the sprinkling system installed in the mining lease area for 
dust control has not been submitted 

Detail report in relation to activities done under corporate social 
responsibility (CSR) has not been submitted, submit the complete action 
taken report in this regard. 
Detail report about afforestation activities carried out in nearby Van 

Panchayat along with Nos. and species of plants, planted has not been 
3 
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submitted. 
Copy of routine periodical medical 

workers/employees has not been submitted. 
Detail water balance chart especially in relation to maintaining zero 
liquid discharge condition has not beensubmitted. 
Ambient air quality monitoring analysis report of work zone area has not 
been submitted. 

examination report of the 
EC.No-138-9- 

(30)/2019 
Not mentioned Proposed enhanced capacity of 

Tablets, Injection/Ampoules, Vials, 
Transdermal Patch, Liquid line (no| Dated-27.05.2020 
of bottle), 
atKhasra No-122 M, Central Hope 
Town, Selaqui, Dehradun. 

21-01-2021 
Pre Filled Syringe 

Noise level monitoring analysis report of DG set has not been submitted. 

Copy of the PUC (Polution Under Control) of the vehicles being used at 
factory site has not been submitted. 
Copy of routine periodical medical 
workers/employees has not been submitted. 
Detail about setting up of separate environmental management and 
monitoring cell has not been submitted. 
Design details of Rain Water Harvesting Tank has not been submitted along 
with photographs. 
Detail about Nos and species of plants, planted in green belt has not been 

submitted. Submit also photographs of the developed green belt._ 
. Water balance chart has not been submitted especially in relation to 

maintaining the zero liquid discharge condition. 
Copy of MoU signed with Bharat Oil for treatment of hazardous waste has 
not been submitted.. Submit also copy of Form-10. 

Ambient air quality monitoring analysis report of the premises has not been 
submitted. 

By 
M/s Rusan Pharma Ltd, at Khasra 
No-122 MI, Central Hope Town, 
Selaqui, Dehradun 

examination report of the 

Proposed Installation 
insulated DG Set and Enhancement 

EC.No-141-9 
(54)/2020 

April 2020 to 
September 2020 

of Green 

of Man Power in the existing| Dated-27.05.2020 
Complex to manufacture Flip Flop 
i.e. Slippers & Sandals (Capacity 
18.0 Lac pairs/Annum) and EVA 
Compound (3000.0 MT/Annum) at 
Khasra No. 3964 and 3965, Lal
Tappar, 
Rishikesh, Dehradun. 

22-01-2021 

Design details of Rain Water Harvesting Tank has not been submitted along 
with photographs. 
Copy 
workers/employees has not been submitted. 

Detail about Nos and species of plants, planted in green belt has not been 
submitted. Submit also photographs of the developed green belt. 

Industrial Area, Tehsil examination report of the of rqutine periodical medical 

By 
M/s Soltec (Unit I1) Khasra No. 
3964 and 3965, Lal Tappar 

Industrial Area, Tehsil Rishikesh, 
Dehradun. 
DG Set and expansion of "HOTEL| 
THE PEARL GRAND" Project by 
Existing Hotel facilities at Khasra No| Dated- 27.05.2020 
773, Niranjanpur Mandi, Saharanpur 
Road District Dehradun 

EC.No-139-8- 
(15/2019 

Not mentioned Copy of the cuttings of news papers through which the information regarding 
grant of EC was published has not been submitted. 

Copy of the letter through which the copy of EC sent to the local 
body/Municipal Corporation has not been submitted. 
Copy of consent to establish/ consent to operate obtained from UKPCB has 
not been submitted. 

20-01-2021 

By 
M/s The Pearl Grand, 19/1 Raj Vihar 
P.O. New Forest Dehradun. 

Copy of ground water sample analysis report has not been submitted. 

Detail about Nos and specles of plants, planted in green belt has not been 

9 
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submitted. Submit also photographs of the developed green belt. 
Design details of Rain Water Harvesting Tank has not been submitted along 
with photographs. 

Design details of STP has not been submitted along with finally treated 

effluent sample test report. 
Detail about the person appointed for implementation of EMP has not been 

submitted. 
Copy of the letter through which the copy of EC sent to the local 

body/Municipal Corporation has not been submitted. 

Copy of the cuttings of news papers through which the information regarding 
grant of EC was published has not been submitted. 

Copy of consent to establish/operate obtained from UKPCB has not been 

submitted. 

January 2020 
to June 2020 

Doon Medical College, Hospital & 

OPD Campus at Village: Dehrakhas, 
Pargana: Kendra, Tehsil: Sadar, 
District Dehradun. 

8 EC.No-94-8-

(7)/2018 
Dated-6.12.2019 

20-11-2020 

By 
Director, Doon Medical Education, 
Dehradun. Detail about Nos and species of plants, planted in green belt has not been 

submitted. Submit also photographs of the developed green belt. 

Copy of MoU signed with Authorized hazardous waste treatment facility 
operator for treatment of hazardous waste has not been submitted. 

Copy of the PUC (Pollution Under Control) of the vehicles being used at 

construction site has not been submitted. 

Copy of the fire safety arrangements and emergency exit plan as per the 

norms of the concerned regulatory authority/agency has not been submitted. 

Design detail of STP has not been submitted, along with photographs. 
.Design details of Rain Water Harvesting Tank has not been submitted along 

with photographs. 
Ambient air quality monitoring report of the work zone area has not been 

submitted. 
Design details of installed ETP ha_ not been submitted with photographs, 
submit also water balance chart especially in relation to maintaining zero 

liquid discharge conditions. 
No detail report Reg. measures adapted to mitigate the odour problem 

arising from STP has been submitted. 
Detail about the person nominated for implementing the environmental 

management plan has not been submitted till date. 
Detail about the quantity of material extracted during a season has not been 

submitted. 
July 2020 to 

December 2020 Picking of sand, bajri, boulder in Vill-

Madiaguljari, Tehsil - Bajpur Dist- 
Udham Singh Nagar. (Area- 4.08 

Ha.) 

E.C No-208-1- 

(221)/2013 
Dated-21.10.2013 .Photographs of the pillars erected for demarcation of the mine lease area 

has not been submitted. 

Copy of the PUC (Pollution Under Control) of the vehicles being used at 

mining site has not been submitted. 

Analysis report of the underground water sample of the existing hand pumps 

has not been submitted. 

27-01-2021 

By 
KMVNL, Oak Managing Director 

Park House, Mallital, Nainital. 

10 
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Detail about the arrangements made for suppression of dust in mine lease 
area has not been submitted. Submit also ambient air quality monitorin9 

analysis report of the mine lease area. 

Copy of routine periodical medical examination 

workers/employees has not been submitted. 
Detail about the quantity of material extracted during a season has not been 

submitted. 
Photographs of the pillars erected for demarcation of the mine lease area 
has not been submitted. 

Copy of the PUC (Pollution Under Control) of the vehicles being used at 

mining site has not been submitted. 

Analysis report of the underground water sample of the existing hand pumps 

has not been submitted. 

report of the 

July 2020 to 
December 2020 

E.C No-22-1- Picking of sand, Bajri and Boulder in 

Ukroli, Udham Singh Nagar. (Area 
6.622 Ha.) 

10 
(25)/2013 

Dated-6.7.2013 

By 27-01-2021 

M/s KMVNL, Oak Park House, 
Mallital, Nainital. 

Detail about the arrangements made for suppression of dust in mine lease 

area has not been submitted. Submit also ambient air quality monitoring 
analysis report of the mine lease area. 

Copy of routine periodical medical 

Workers/employees has not been submitted. 
Detail about construction of lagoons constructed for storage of treated 
effluent has not been submitted. Submit also water balance chart especially 
in relation to achieve zero liquid discharge condition. 
Copy of MoU signed with registered hazardous waste recycler for treatment 
of hazardous waste has not been submitted along with copy of Form-10 
(hazardous waste menifest). 

Analysis report of HC and VOC has not been submitted. 

. Detail about Nos and species of plants, planted in green belt has not been 

submitted. Submit also photographs of the developed green belt 

Copy of consent to establish/consent to operate obtained from UKPCB has 
not been submitted. 

examination report of the 

Production 
Suspension Component at Langha 
Industrial Estate, Chakrata Road, 
Dehradun. 

and E.C No- SEIAAEC-| 
13/2011/352 

Dated-13.7.2011 

July 2020 to 
December 2020 

11 of Steering 

29-12-2020 

By 
M/s Q.H. TalbrosPvt. Ltd. Langha 
Industrial Estate, Chakrata Road, 
Dehradun. 

Copy of the permission/NOC issued from fire department has not been 
submitted. 

Copy of ambient air quality monitoring analysis report of the factory 
premises has not been submitted. 
Noise level monitoring report of the work zone area has not been submitted. 
Copy of routine periodical 
workers/employees has not been submitted. 

.Design details of Rain Water Harvesting Tank has not been submitted along 
with photographs. 
Copy of the cuttings of news papers through which the information regarding 

grant of EC was published, has not been submitted. 

medical examination report of the 

12 Petroleum and Energy Studies, TE.C 38/2009-181 Not mentioned Design details of STP has not been submited, along with analysis report of 
11 R 
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energy acres, P.0.- Bidholi, Via 
Prem Nagar, Dehradun. 

By 

finally treated effiuent. Submit also water balance chart especially in 

relation to achieve zero liquid discharge condition. 
Detail about Nos and species of plants, planted in green belt has not been 

submitted. Submit also photographs of the developed green belt. 
Latest ambient air quality analysis report of the university premises has not 

Dated- 10.12.2019 
13-01-2021 

M/s University of Petroleum and 

energy studies, energy acres, P.O.- 

Bidholi, Via Prem Nagar, Dehradun. been submitted. 
Noise level monitoring report of the Campus has not been submitted. 

Design details of Rain Water Harvesting Tank has not been submitted along 
with photographs. 
Detailed action taken report in regard to improving the socio-economic 

condition of surrounding area has not been submitted. 

Copy of the cuttings of news papers through which the information regarding 

grant of EC was published has not been submitted. 
Readable copy of the cuttings of News Papers, through which the details of 

EC were advertised has not been submitted 

Photographs of the pillars erected for demarcation of mine lease area has 

not been submitted. 

Photographs of the display boards erected in designated area (as mentioned 

in EC conditions) has not been submitted. 

Photographs of the pillars erected for demarcation of the boundaries of mine 

lease area inscribing with its S.Nos. has not been submitted. 

Copy of the PUC (Pollution Under Control) of the vehicles being used at 

mining site has not been submitted. 
Detailed action taken report in relation to activities done under the corporate 

social responsibility (CSR) has not been submitted. 

Photographs of Eco-friendly mobile toilets has not been submitted. Submit 

also information about final disposal point of solid waste collection in mobile 

toilets. 

January 2020 
to June 2020 

Soapstone Mining at Village- 
Dhapoli, Tehsil- Bageshwar, Dist- 
Bageshwar. (Area- 10.33 Ha.) 

BY 

13 E.C No-906-1-
(731)/2015 

Dated- 1.3.2016 
15-02-2021 

Shri Rahul Varshney M/s Ram 
Bharat Mines, Ashirwad Rampur 
Road, Haldwani, Dist-Nainital. 

Detailed action taken report about the afforestation activities carried out in 

nearly Van-Panchayat has not been submitted along with the certification of 

competent Authority. 
Copy of the routine periodical medical examination report of workers 
employees has not been submitted. 

Detail report about establishing the environment monitoring cell has not 
been submitted. 
Copy of the study report carried out by the mines and Geology department 
in relation to avoid over exploration of minerals which may adversely effect 
the dynamics of the site has not been submitted. 

Detailed report on digital processing of the entire mine lease area, using 
Remote-Sensing Technique done by Geology and mining department has 

not been submitted. 

181180474



E.C No-906-1- 
(731)/2015 

Dated- 1.3.2016 

July 2020 to 
December 2020 

Readable copy of the cuttings of News Papers, through which the details of 

EC were advertised has not been submitted. 
Village Mining 

Dhapoli, Tehsil- Bageshwar, Dist 
Bageshwar. (Area- 10.33 Ha.) 

Soapstone 

Photographs of the pillars erected for demarcation of mine lease area has 

not been submitted. BY 15-02-2021 

Photographs of the display boards erected in designated area (as mentoned 
in EC conditions) has not been submitted. 
Photographs of the pillars erected for demarcation of the boundaries of mine 

lease area inscribing with its S.Nos. has not been submitted. 

Copy of the PUC (Pollution Under Control) of the vehicles being used at 

mining site has not been submitted. 
Detailed action taken report in relation to activities done under the corporate 
social responsibility (CSR) has not been submitted. 

Photographs of Eco-friendly mobile toilets has not been submitted. Submit 

also information about final disposal point of solid waste collection in mobile 

toilets. 

Shri Rahul Varshney M/s Ram 
Bharat Mines, Ashirwad Rampur 
Road, Haldwani, Dist-Nainital. 

Detailed action taken report about the afforestation activities carried out in 

nearly Van-Panchayat has not been submitted along with the certification of 

concerning local Authority. 

Copy of the routine periodical medical examination report 
employees has not been submitted. 
Detail report about establishing the environment monitoring cell has not 
been submitted. 

workers/ 

Copy of the study report carried out by the mines and Geology department 
in relation to avoid over exploration of minerals which may adversely effect 
the dynamics of the site has not been submitted. 
Detailed report on digital processing of the entire mine lease area, using 
Remote-Sensing Technique done by Geology and mining department has 

not been submitted. 
Photographs of the pillars erected for demarcation of mine lease area has 

not been submitted. 

Photographs of the display boards erected in designated area (as mentioned 
in EC co 

April 2020 to 

September 2020 
16 E.C No-917 -1- Soapstone Mining at Village 

Kanda Tharp, District - Bageshwar. 
(Area-49.79 Ha.) 
BY 

(334)/2013 
Dated- 3.3.2016 

15-02-2021 ns) has not been submitted. 
Photographs of the pillars erected for demarcation of the boundary of mine 
lease area inscribing with its S.No. has not been submitted. 

Copy of the PUC (Pollution Under Control) of the vehicles being used at 

mining site has not been submitted. 
Unit proponent has not been submited the quantity of soap stone extracted 
during a season. 
Copy of the surface water analysis report has not been submitted 

.Detailed action taken report in relation to activities done under corporate 

SOcial responsibility (CSR) has not been submitted. 

Smt. Nandita Tiwari Wlo Late Shri J. 
C. Tiwar, R/o Tirupati Bamori, 
Haldwani, District Nainital 

13 
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Photographs of Eco-friendly mobile toilets erected in work zone area has not 
been submitted. Submit also information about final disposal point of solid 

waste collection in mobile toilets. 

Detailed report about the afforestation activities caried out in nearly Van 
Panchayat has not been submitted along with the certification of concermed 

Panchayat/Authority. 
Copy of the routine periodical medical examination report of workers/ 

employees has not been submitted. 

Copy of the study report carried out by the mines and Geology department 
in relation to avoid over explorations of minerals which may adversity effect 

the dynamics of site has not been submitted. 

Detailed report on digital processing of the entire mine lease area using 
Remote Sensing Technique done by Geology and mining department has 

not been submitted. 
Readable copy of the cuttings of News Papers, through which the details of 

EC were published has not been submitted. 

Photographs of the pillars erected for demarcation of mine lease area has 

not been submitted. 

January 2020 
to June 2020 

Extraction of Soapstone Mining at 
Village Bakhet, Tehsil - Kanda, 

District Bageshwar. (Area- 3.85 

Ha.) 

16 E.C No- 752 -1- 

(721)/2015 
Dated- 20.9.2015 

15-02-2021 
Photographs of the display boards erected in designated area (as mentioned 

in EC conditions) has not been submitted. 

Copy of the letter through which the copy of EC letter sent to the concerned 

Panchayat/NGOs has not been submitted. 

Photographs of the pillars erected for demarcation of the boundary of mine 

lease area inscribing with its S.No. has not been submitted. 

Copy of the PUC (Pollution Under Control) of the vehicles being used at 

mining site has not been submitted. 
Detailed action taken report in relation to activities done under corporate 

social responsibility (CSR) has not been submitted. 

Photographs of Eco-friendly mobile toilets has not been submitted. Submit 

also information about final disposal point of solid waste collection in mobile 

toilets. 

BY 
Smt. Khimoli Devi, R/o Vill- Artola, 
Post Panuanaula, Teh&Dist-Almora. 

Detailed report about the afforestation activities carried out in nearly Van- 

Panchayat has not been submitted along with the certification of concerned 

Gram Panchayat/Authority. 
Photographs of the sprinkling system installed in the mining lease area for 
dust control has not been submitted. 

Copy of the routine periodical medical examination report of workers/ 

employees has not been submitted. 

Copy of the study report carried out by the mines and Geology department 
in relation to avoid over exploration of minerals which may adversely effect 

the dynamics of the site has not been submitted. 

14 
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Extraction of Soapstone Mining at 
Village Bakhet, Tehsil Kanda, 
District Bageshwar. (Area- 3.85 

Ha.) 

Detailed report on digital processing of the entire mine lease area, using 
Remote-Sensing Technique done by Geology and mining department has 

not been submitted. 
Readable copy of the cuttings of News Papers, through which the details of 
EC were published has not been submitted. 

Photographs of the pillars erected for demarcation of mine lease area has 
not been submitted. 

E.C No- 752 -1- July 2020 to 
December 2020 

17 
(721)/2015 

Dated-20.9.2015 
15-02-2021 

BY Photographs of the display boards erected in designated area (as mentioned 
in EC conditions) has not been submitted. 
Copy of the letter through which the copy of EC letter sent to the concerned 
Panchayat/NGOs has not been submitted 

Photographs of the pillars erected for demarcation of the boundary of mine 
lease area inscribing with its S.No. has not been submitted. 

Copy of the PUC (Pollution Under Control) of the vehicles being used at 
mining site has not been submitted. 
Detailed action taken report in relation to activities done under corporate 
social responsibility (CSR) has not been submitted. 
Photographs of Eco-friendly mobile toilets has not been submitted. Submit 
also information about final disposal point of solid waste collection in mobile 
toilets. 

Smt. Khimoli Devi, R/o Vill- Artola, 
Post Panuanaula, Teh&Dist-Almora. 

Detailed report about the afforestation activities carried out in near Van- 
Panchayat has not been submitted along with the certification of the 
concerned Van-Panchayat/Authority.
Photographs of the sprinkling system installed in the mining lease area for 
dust control has not been submitted. 

Copy of the routine periodical medical examination report of workers/ 
employees has not been submitted. 
Copy of the study report carried out by the mines and Geology department 
in relation to avoid over exploration of minerals which may adversely effect 
the dynamics of the site has not been submitted. 
Detailed report on digital processing of the entire mine lease area, using 
Remote-Sensing Technique done by Geology and mining department has 

not been submitted. 
Readable copy of the cuttings of News Papers, through which the details of 
EC were published has not been submitted. 
Copy of consent to establish/ operate obtained from UKPCB has not been 
submitted. 

April 2020 to 

September 2020 
EC.No-44-08- Construction of 88 villas, Kitchen-2, 

Restaurant-2, 
Swimming Pool-1. Villa Type-1- G+1 
, Villa Type-2- G+1, Villa Type-3- 
G+2, Admin-G+2 
Spa Block- G+1, 5th Villa Type1 
(Roof- 4.32 m from above center of 
road 

18 
(05)/2018 

Dated-09.07.2019 
Banquet Hall-1, 

15-02-2021 
Photographs of sprinklers installed for dust suppression in construction site 
has not been submitted. 

Restaurant-G 

Green belt development plan has not been submitted along with the Nos. 
and species of plants to be planted in green belt. at Khasra No. 
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29,30Kha,34ga,30kha,31 ka, 32,33,3 
6Jha,8,9,7,483 

Jamniwala, Central Doon. 

By 
M/s Himalayan Retreat India LLP, 
15, Chander Road, Dehra Dun 

Copy of the PUC (Pollution Under Control) of the vehicles being used at 
Project site has not been submitted. 
Copy of MOU signed with Authorized hazardous waste recycler has not 
been submitted 
Approved design details of proposed STP has not been submitted. 
Name of the person, responsible for Implementing the environmental 

management plan has not been submitted till date. 
Analysis report of HC and VOC has not been submitted. 

Detailed report Reg. compliance of rules and guide lines under 
Manufactures, storages and import of hazardous chemicals rules-1986 has 
not been submitted. 

4Gha, Village 

Expansion of Polyester Chips unit at EC No- 542-5 
(2)/2014 

Dated- 19.8.2014 

April 2020 to 
September 2020 

19 
Sidcul, US Nagar 

BY 
Ester industries M/s 

Ltd, Sohannagar, Charubeta, Pilibhit 
Road, Khatima District - US Nagar 

11-02-2021 
Copy of the PUC (Pollution Under Control) of the vehicles being used at 
Project site has not been submitted. 
Detailed report Reg. training imparted to all employees on safety and copy
of routine periodical medical examination report has not been submitted. 
Green belt development plan has not been submitted along with the Nos. 
and species of plants to be planted in green belt 

Copy of the letter through which the copy of EC letter sent to the concerned 

Panchayat/NGOs has not been submitted. 
Readable copy of the cuttings of News Papers, through which the details of 

EC were published has not been submitted 
Copy of the consent letter obtained from the land owners, whose land is 
being used for mining propose has not been submitted. 

Photographs of the developed green belt has not been submitted along with 
the types of species and Nos. of plants, planted in green belt. 

Photographs of the water sprinklers installed at different points for dust 
suppresslon has.not been submitted. 

Analysis report of ground water sample has not been submitted. 

Mitigation measures adopted for prevention of pollution of Punger river & 
Surya river in consultation of State Pollution Central Board has not been 
submitted. 

20 Kunoli-Seonara Expansion 
Soapstone mine at vill Kunoli, 

Bageshwar 

E.C No- J-11015/ 
51/2007-IA.IIM 

Dated-09.04.2010 

July 2020. to 
December 2020 

of 

BY 08.02.2021 
Ms Parvatiya Mines, vill- Haripur 
Motia, 
Nainital 

Rampur Road, Haldwani, 

Photographs of Rainwater Harvesting Tanks has not been submitted. 
Photographs of soak pits and septic tanks has not been submitted. 

Detailed report on measures adapted for protection of flora and fauna of the 
mine lease area has not been submitted. 
Detail about establish of four amblent air quality-monltoring stations in mine 

lease area has not been submitted 
Photographs of the plars erected for demarcation of mined lease area 
Insoribing with ts S.Nos. alorig with DGPS coordinates has not been 
submitted. 

July 202O to 
December 2020

21 Picking of sand, bajri, bouider in Vill. E� No-208 1 
Madiagulari, Tehsil Bajpur Dist 
Udham 8ingh Nagar (Area 4.08 Dated- 21.10.2013 

He.) 

(221)/2013 

22.02.2021 
16 
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.Information about maintaining record of the quantity of minor minerals 
extracted during a season has not been submitted. 
Copy of the PUC (Pollution Under Control) of the vehicles being used at 
mine lease area has not been submítted. 

BY 
Managing Director, KMVNL, Oak 

Park House, Malital, Nainital 

Detailed report on river training work held at site to ensure bank protectkion 

has not been submitted. 

Photographs of the sprinkling system installed for dust suppression in mine 
lease area has not been submitted along with ambient air quality monitoring 

analysis report. 
Copy 

employee/workers has not been submitted. 
Photographs of the pillars erected for demarcation of mined lease area 
inscribing order with its S.Nos. along with DGPS coordinates has not been 

submitted. 

of periodical medical examination report of theroutine 

Picking of sand, Bajri and Boulder in 
Ukroli, Udham Singh Nagar. (Area- 
6.622 Ha.)

E.C No-22 -1- 
(25)/2013 

Dated-6.7.2013 

July 2020 to 
December 2020 

22 

Information about maintaining record of the quantity of minor minerals 
extracted during a season has not been submitted. 

Copy of the PUC (Pollution Under Control) of the vehicles being used at 

mine lease area has not been submitted. 

BY 22.02.2021 
M/s KMVNL, Oak Park House, 
Mallital, Nainital. 

Detailed report on river training work held at site to ensure bank protection 
has not been submitted. 

Photographs of the sprinkling system installed for dust suppression in mine 
lease area has not been submitted along with ambient air quality monitoring 
analysis report. 
Copy of routine 

employee/workers has not been submitted. 
Photographs of the pillars erected for demarcation of mined lease area 
inscribing with its S.Nos. along with DGPS coordinates has not been 
submitted. 

periodical medical examination report of the 

July 2020 to 
December 2020 

E.C No-693-1- Picking of sand, Bajri and Boulder in 

Village 
Naintial. (Area- 8.0 Ha.) 

23 

Bhorsa, Tehsil & Distt - (27)/2013 
Dated- 30.04.2015 

22.02.2021 Information about maintaining record of the quantity of minor minerals 
extracted during a season has not been submitted. 
Copy of the PUC (Pollution Under Control) of the vehicles being used at 
mine lease area has not been submitted. 

BY 
M/s KMVNL, Oak Park House, 
Mallital, Nainital. 

Detailed report on river training work held at site to ensure bank protection 
has not been submitted. 
Photographs of the sprinkling system installed for dust suppression in mine 
lease area has not been submitted along with ambient air quality monitoring 
analysis report. 
Copy of routine periodical 

employee/workers has not been submitted. 
Photographs of the pillars erected for demarcation of mined lease area 

inscribing order with its S.Nos. along with DGPS coordinates has not been 

medical examination report of the 

Picking of sand, bajri, boulder in Vil- 

Shantipuri Khamiya Ward 4 Tehsil- 
E.C No-211-1 

(218)/2013 
July 2020 to 

December 2020 

186185479



KichchaDist-Udham Singh Nagar. Dated-21.10.2013 
(Area-1.006 Ha.) 

submitted. 
22.02.2021 Information about maintaining record of the quantity of minor minerals 

extracted during a season has not been submitted. 

Copy of the PUC (Pollution Under Control) of the vehicles being used at 
mine lease area has not been submitted. 

BY 

Managing Director, KMVNL, Oak 
Park House, Mallital, Nainital. 

Detailed report on river training work held at site to ensure bank protection 
has not been submitted. 

Photographs of the sprinkling system installed for dust suppression in mine 
lease area has not been submitted along with ambient air quality monitoring 
analysis report. 
Copy of routine 

employee/workers has not been submitted. 
Photographs of the pillars erected for demarcation of mined lease area 

inscribing order with its S.Nos. along with DGPS coordinates has not been 
submitted. 

periodical medical examination report of the 

Picking of sand, Bajri and Boulder in 
Village-Amia, Tehsil &Dist- Nainital, 
Uttarakhand.(Area- 2.00 Ha.) 

BY 

E.C No- 19-1 
(26)/2013 

Dated-6.7.2013 

July 2020 to 
December 2020 

25 

22.02.2021 Information about maintaining record of the quantity of minor minerals 
extracted during a season has not been submitted. 

Copy of the PUC (Pollution Under Control) of the vehicles being used at 

mine lease area has not been submitted. 

Ms KMVNL, Oak Park House, 
Mallital, Nainital. 

Detailed report on river training work held at site to ensure bank protection 
has not been submitted. 
Photographs of the sprinkling system installed for dust suppression in mine 
lease area has not been submitted along with ambient air quality monitoring 
analysis report. 
Copy of routine periodical 

employee/workers has not been submitted. 
medical examination report of the 

(Df. SSNegi) 
Chairman, SEIAA 

(S.6. Rist) 
Membe SEIAA 

(Sushantá Kymar Pattnaik) 
Member Secretary, 
SEIAA, Uttarakhand 

Copy forwarded for information and necessary action to 
1- Dr. Sharad Singh Negi, Chairman, SEIAA, Uttarakhand. 
2- ShriShailendra Singh Bist, Member, SEIAA, Uttarakhand. 
3- Chairman, SEAC, Uttarakhand. 
4- Member Secretary, SEAC, Uttarakhand. 
5- Guard File. 

(SushantaKamar Pattnaik) 
Member Secretary, 
SEIAA, Uttarakhand 
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Tufav Impact 
Indira 

THT State Level Environment 

Assessment Authority, 653, 
Nagar Colony, 
Dehradun 248006 

TeTe5UT, 3TTYTE, 653, Seemadwar Road, 
To-, HTETR RTE, &ERT-248006 

Ministry of (Constituted 
Environment, 
Change Government of India.) 
Phone No-0135-2763576 

by 
Forests and Climate STATE LEVEL ENVIRONMENT IMPACT 

ASSESSMENT AUTHORAY UTARAKHJAND 
THTS: 0135-2763576 

HOseiaa.seac.uk@gmail.com Email- seiaa.seac.uk@gmail.com 

Letter No. 208I SEIAA Dated- 11 August, 2021 

Minutes of the 38h Meeting of SElAA held on 10t-11th August, 2021 
The meeting was chaired by Dr S.S. Negi, Chairman, SElAA Uttarakhand and was 

attended by the following: 

(9 Shri Sushanta Kumar Pattnaik, Member Secretary, SEIAAUttarakhand. 
(i) Shri Shailendra Singh Bist, Member, SEIAA Uttarakhand.

The meeting started with welcome note by the Chairman. The Member Secretary 

informed that total 19 proposals (B1 & B2) and some other proposals under miscellaneous tems 
are under consideration for grant of EC in this meeting. After detailed discussion and deliberation 
on each of the proposal as per agenda item, decision taken by the Authority is as under 

1) Environmental Clearance for Proposed Manufacturing Unit of Personal Care Cosmetics 
Products at Khasra No. 180, Village Chharba, Vikasnagar, Dehradun by M/s Age 18 

Cosmetics. 

The Authority agreed with the recommendations of SEAC and decided to grant the 

Environment Clearance with the terms and conditions recommended by it. 

2) Environmental Clearance for Proposed Establishment of Hot Mix Plant at Khata No. 84, 
Khasra No. 4756 mi (New Khasra no. 1605ka, 1605kha and 1605ga) and Khasra no. 

4757 (New Khasra no.1606) at Village - Jamankhata, Pargana Pachhwadoon, Tehsil 

Vikasnagar, District- Dehradun. by M/s A.A Constructions. 

The Authority agreed with the recommendations of SEAC and decided to grant the 
EnvironmentClearance with the terms and conditions recommended by it and subject to 
submission of additional documents for developing green belt in 33 percent of area and 

construction of retaining wall along the river side 

3) Environmental Clearance for Establishment of Proposed Stone Crusher Plantat Khasra 
no1125 Ka, Kha and Ga Village Baluwala, Pargana Pachhwadoon, Tehsil Vikasnagar, 
District- Dehradun by M/s Balaji Stone Crusher.

The Authority agreed with the recommendations of SEAC and decided to grant the 
Environment Clearance with the terms and conditions recommended by it and subject to 

submission of additional documents for developing green belt in 50 percent of area and 

construction of noise abatement wall towards village side 

4) Environmental Clearance for Proposed Installation of Powder Coating Facility and 
enhancement in production capacity with existing and proposed products at Khasra no. 

323/MI, Central Hope Town, Industrial Area, Selaqui, Vikasnagar, Dehradun by M/s Indo 

German Brakes Ltd. 

The Authority agreed with the recommendations of SEAC and decided to grant the 
Environment Clearance with the terms and conditions recommended by it and subject to 

submission of additional documents indicating the specific site for installation/distribution 

of solar light and construction of toilets
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vironmental Clearance for Extraction of Sand/Bajri/Boulder at Khasra No- 31 & 32 
age Gobra, Tehsil-Bazpur, Distt- Udham Singh Nagar by Shri Manmeet Singh, S/o 
Shri Kulveer Singh(Area-0.81 Ha). 

he Authority agreed with the recommendations of SEAC and decided to grant the 

Environment Clearance with the terms and conditions recommended by it. 

6) Environmental Clearance for Extraction of Soapstone at Village Bajeta, Tehsil- 
Munsyari, Dist- Pithoragarhby M/s J.D. by Shri Rajendra Singh Dafoti (Area- 17.967 Ha). 

The Authority agreed with the recommendations of SEAC and decided to grant the 
Environment Clearance with the terms and conditions recommended by it and subject to 

submission of additional documents for muck management plan, plantation in 17 ha area 

and revised CER 

7) Environmental Clearance for Extraction of Soapstone at Village- Kail Chak GwelaTehsi 
Tharali District- Chamoli by M/s Ganga Minerals (Area- 4.190 Ha). 

The Authority agreed with the recommendations of SEAC and decided to grant the 
Environment Clearance with the terms and conditions recommended by it and subject to 
submission of aditional documents for site specific plantation details, revised project 
cost and revised CER. 

8) Environmental Clearance for Extraction of Soapstone at Village- Dhunga, Tehsil & 

District- Bageshwar by M/S Rudra Mines (Area-4.292 Ha). 

The Authority agreed with the recommendations of SEAC and decided to grant the 
Environment Clearance with the terms and conditions recommended by it and subject to 
submission of additional documents for site specific plantation details, revised project 

cost and revised CER. 

9) Environmental Clearance for Extraction of Sand/Bajri/Boulder at Khasra No-4A, 54, 6& 
24A Village- Basgaon Patti Simlakha, Tehsil-Bajpur District- Nainital by Shri Vikram 
Singh S/o Shri Heera Singh (Area-1.32 Ha). 

The Authority agreed with the recommendations of SEAC and decided to grant the 
Environment Clearance with the terms and conditions recommended by it and subject to 
submission of additional documents for site specific plantation details, revised project 
cost and revised CER. 

10) Environmental Clearance for Proposed establishment of resort at Khasra No 268/293 M, 
Village- Shesdhara Tapovan, Laxmnajhula Road, Tehsil- Narendranagar, District- Tehri 
Garhwal by M/s Ganga Beach Resorts. 

The Authority observed that in this case the construction of hotel has been done prior to 
issue of ElIA Notification 2006 and hence it did not require Environmental Clearance. But 
as the unit is operational after the said notification, hence proponent has approached
SEIAA for EC as mandated by PCB. The SEAC has already recommended the project 
under terms and conditions. The Authority agreed for grant of EC to operational phase of 
this proposal subject to the condition that proponent shall submit an affidavit stating that 
no construction has been done after ElA Notification dated 14 Sep 2006. Further no 
discharge of effluents into River Ganges shall be done and also no further expansion of 
this hotel will be allowed in future. These conditions shall be over and above the 
conditions imposed by SEAC. 

11) Environmental Clearance for Extraction of Sand/Bajri/Boulder at Khasra No- 1962, 
1964, 1963, 2108, Village- Ghingrani, Tehsil Didihat, District Pithoragarh by Shri 
Karunesh Adhikari S/o Shri Rajendra Singh Adhikari (Area- 1.169 Ha). 
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ne project was earlier discussed in the meeting of SEIAA in which Authoriynatd 
ODserved that the project site is located within 10 km radial distance from ASKot viiae 
anctuary.AS per documents submitted by PP it is observed that the matter is due for 
sting in the State Wildlife Board and subject to submission of additional documents for 

Sire specitic plantation details, revised project cost and revised CER. The Authority 
agreed to grant EC to the proposal subject to the condition that work start up at site shall 

Degin only after obtaining Wildlife clearance from NBWL. The other conditions as 
proposed by SEAC shall prevail.EC shall be operative only after grant of NBWL 
clearance as it is in Eco Sensitive Zone. 

12) Environmental Clearance for Proposed Expansion in Manufacturing of M.S. Billets and 

Rling Mills products and Induction Furnace at Khasra no. 375, 376 & 377 KIE Industrial 
Area, Village 
Vasu Steels (P) Limited Unit lI. 

Mudiyalki, Pargana& Tehsil Roorkee, District - Haridwar by M/s Shree 

The Authority agreed with the recommendations of SEAC and decided to grant the 
Environment Clearance with the terms and conditions recommended by it subject to 

submission of notification of industrial estate 

13) Environmental Clearance for Extraction of Soapstone at Village- Kwerali, Tehsil & 

District- Bageshwar by Shri Ramesh Singh Majila (Area- 9.80 Ha). 

The Authority agreed with the recommendations of SEAC and decided to grant the 
Environment Clearance with the terms and conditions recommended by it and subject to 
submission of additional documents for plantation in 10 ha area and revised cost of CER 

14) Environmental Clearance for Proposed Environment Clearance for Manufacturing of 
Footwear at Khasra No. 3874, Lal Tappar Industrial Area, Near Pargana-Parwadu, Tehsil- 
Rishikesh, District- Dehradun by M/s Mochiko Shoes Pvt. Ltd. (Unit-V). 

The Authority agreed with the recommendations of SEAC and decided to grant the 
Environment Clearance with the terms and conditions recommended by it. 

15) Environmental Clearance for Proposed Environment Clearance for Proposed Expansion 
of production capacity of Shoes at Khasra No. 205, Dhalwala Industrial Area, Tehsil 
Narendra Nagar, District - Tehri Garhwal by M/s Shutec. 

The Authority agreed with the recommendations of SEAC and decided to grant the 
Environment Clearance with the terms and conditions recommended by it and subject to 
submission of latest compliance report. 

16) Environmental Clearance for Proposed Construction of Multi-Specialty Hospital at NH-72 
Jhajra Chakrata Road, District Dehradun by M/s Subharti Hospital & other 
Infrastructure. 

The Authority did not agree with the recommendations of SEAC. It sought additional 
documents and clarification related to press reports on land purchase details, site details 
of plantation activity in one third area as green belt, muck disposal plan, revised cost of 
EMP and agreement with authorised agency for disposal of bio medical waste. The 
Form-1 of application is incomplete and unsigned. Some construction has already been 
done hence it is apparently a case of violation of EP Act. The Authority decided to defer 

the proposal 
17) Environmental Clearance for Proposed Integrated Industrial Estate (1E) Pharma city at 

village-Charba, Tehsil-Vikasnagar, District-Dehradun by M/s State Infrastructure and 
Industrial Development Corporation (SIDCUL). 

The Authority agreed with the recommendations of SEAC and decided to grant 
Environmental Clearance subject to the submission of additional documents 
undertaking that green belt shall be developed in 30 percent area on advice of the forest 
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arnent about acholce of species, detalled muck management plan, flood proteoo 
P evISed Fomm 1 indicating revised cost of EMP, eco aensitivity certilicare 
competent authority of forest department and undertaklng that compliance 
projects of the proponent shall be submitted to the Authorlty In 10 days 

18) Environmental Clearance for Extraction of Sand/Bajrl/Boulder at Jakha nt 
anipokhri, Tehsil Rishikesh, District- Dehradun by M/s Uttarakhand Forest Development 

Corporation (Area- 99.95 Ha). 
ne Authority agreed with the recommendations of SEAC and declded to grant the 

Environment Clearance with the terms and conditions recommended by it and also to 

pose additional conditions as suggested in the site visit report by Member sEIAA 

nese conditions include leaving an additional buffer zone of 100 mts within the mine 
ease area from the airport side; no movement of vehicles In the mining area at nignt, 

enhancement of wildlife mitigation plan including aquatic fauna after consultation with 

tne wildlife department; work force will reside outside the mine lease area, addIuonal 

plantation in 100 hect area in addition to the compensatory afforestation (under FC ACt) 

and submission of revised EMP 

19 Environmental Clearance for Affordable Housing Projoct under Pradhanmantri Awas 

YOgna at Village- Kanakpur, Tehsl- Kashipur, Dist. U.S.Nagar by M/s Sajld Nadeem 

Director 

The Authority agreed with the recommendatlons of SEAC and decided to grant the 

Environment Clearance with the terms and condltlons recommended by it and also 

subject to submission of additional documents Undertaking that green belt willbe 
developed over 50 percent of the area, revised EMP document Including additional cost 

eco sensitivity certificate ; undertaking for zero lilquld discharge and muck management 

plan. 

Miscellaneous Cases 
20) Environmental Clearance for Extraction of Sand/Bajri/Boulder atKhasra No. 001, Village 

- Bagi, by Shri Ganesh Singh Rawat S/o Shrl. Thakur Singh Rawat R/o - Mall Road near 

P.N.T. Colony, Pauri Garhwal, Tehsil Lansdowne, Dlstrict - Pauri Garhwal. (Area 0.240 

Ha) 

The project was earlier discussed in the meeting of SEIAA In which Authority had sought 

additional documents. It was observed that the PP has submitted the desired documents. 

Hence Authority agreed with the recommendatlons of SEAC and decided to grant the 

Environment Clearance with the terms and conditons recommended by it. 

21) Environmental Clearance for Extractlon of Sand, Bajri, Boulder at Khasra No- 657/3 

Village Banjarewala Grant, Tehsl- Bhagwanpur, District Haridwar by Shri Sudhir 

Kumar Windlass S/o Late Shri Vaid Prakash Windlass(Area- 15.0Ha) 

The project was earlier discussed in the meeting of SElAA in which Authority had 

observed that the project site is located within 10 km radlal distance from Rajaji National 

Park.As per documents submitted by PP It is observed that State Wildlife Board in its

meeting dated dated 29 June, 2020 has already forwarded the proposal to NBWL. The 

matter has been listed in NBWL and due for further actlon. The Authority agreed to grant 

EC to the proposal subject to the condition that work start up at slte shall begin only after 

obtaining Wildlife clearance from NBWL. The other conditlons as proposed by SEAC 

shall prevail. EC shall be operative only after grant of NBWL clearance as t is in Eco 

Sensitive Zone 

22) Environmental Clearance for Extraction of Sand, Bajrl, Boulder at Village - Banjarewala 

Grant, Tehsil- Bhagwanpur, District- Haridwar by Shrl Sudhir Kumar Windlass S/o Late 

Shri Vaid Prakash Windlass.(Area- 13.161Ha.)
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ne project was earlier discussed in the meeting of SEIAA in which Authontynad 
ODserved that the project site is located within 10 km radial distance from Rajaji Natona 
Park.As per documents submitted by PP it is observed that State Wildlife Board in ts 
meeting dated dated 29h June, 2020has already forwarded the proposal to NBVWL The 
matter has been listed in NBWL and due for further action. The Authority agreed to grant 
EC to the proposal subject to the condition that work start up at site shall begin only are 
obtaining Wildlife clearance from NBWL. The other conditions as proposed by sEA 
shal prevail. EC shall be operative only after grant of NBWL clearance as it is in ECO 

Sensitive Zone 

Z3) Environmental Clearance for Extraction of Sand, Bajri, Boulder at Village Banjarewala 

Grant, Tehsil- Bhagwanpur, District- Haridwar Uttarakhand.by Shri Sudhir Kumar 

Windlass S/o Late Shri Vaid Prakash Windlass.(Area- 9.878 Ha.) 

The project was earlier discussed in the meeting of SEIAA in which Authorityhad 

observed that the project site is located within 10 km radial distance from Rajaji National 
Park.As per documents submitted by PP it is observed that State Wildlife Board in its 

meeting dated 29" June, 2020 has already forwarded the proposal to NBWL. The matter 

has been listed in NBWL and due for further action. TheA 
the proposal subject to the condition that work start up at site shall begin only after 

obtaining Wildlife clearance from NBWL. The other conditions as proposed by SEAC 

shall prevail.EC shall be operative only after grant of NBWL clearance as it is in Eco 

Sensitive Zone 

hority agreed to grant EC i 

24) Environmental Clearance for Extraction of Sand, Bajri, Boulder at Khata No- 92, Village 
- Basgaon, Tehsil -Kosyakutoli & Distt - Nainital by Shri Pratap Singh Mer (Owner). 

(Area-4.00 Ha.) 
The project was discussed earlier in the meeting of SEIAA in which Authority had sought 

additional documents. It was observed that the PP has submitted the desired documents. 

Hence Authority agreed with the recommendations of SEAC and decided to grant the 

Environment Clearance with the terms and conditions recommended by it. 

25) Environmental Clearance for Extraction of Sand, Bajri & Boulder by Sh Kushal Singh 

Negi at Village - Nagarasal, Tehsil - Basukedar, Rudraprayag (Area 0.6 ha) 

The project was earlier discussed in the meeting of SEIAA in which Authorityhad 

observed that the project site is located within 10 km radial distance from Kedarnath 

Wildlife Sanctuary.As per documents submitted by PP it is observed that the matter is 

due for listing in the State Wildlife Board. The Authority agreed to grant EC to the 

proposal subject to the condition that work start up at site shall begin only after obtaining 
Wildlife clearance from NBWL. The other conditions as proposed by SEAC shall 

prevail.EC shall be operative only after grant of NBWL clearance as it is in Eco Sensitive 

Zone 

26) Environmental Clearance for Extraction of Sand, Bajri & Boulder by M/s Maansarovar 

Enterprises at Village - Chamtoli, Pithoragarh (Area 1,202 ha) 

The project was earlier discussed in the meeting of SEIAA in which Authorityhad 
observed that the project site is located within 10 km radial distance from Askot Wildlife 

Sanctuary.As per documents submitted by PP it is observed that the matter is due for 
listing in the State Wildlife Board. The Authority agreed to grant EC to the proposal 

subject to the condition that work start up at site shall begin only after obtaining Wildlife 

clearance from NBWL. The other conditions as proposed by SEAC shall prevail.EC shallI 
be operative only after grant of NBWL clearance as it is in Eco Sensitive Zone 

27) Environmental Clearance for Extraction of Silica Sand at Village - Bhakwal, Tehsil 

Moori, Uttarakashiby Shri Ratan Singh Aswal S/o Shri Abadayal Singh Aswal, R/o 215, 
South Vansthly, Siv Mandir Lane, Ballupur Chowk, Dehradun. (Area- 35.944 Ha.). 
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ne project was discussed in the meeting of SEIAA in which member secretary intormea 

hat proposal was granted EC earlier with condition that mining shall be done with sarety 

Zone 250 mt from the tons river. The proponent has submitted representalon 

reconsider the condition of imposing safety zone from river up to 100 mt. The Autnony 

examined the proposal and observed that safety zone up to 250 mt is economicaily and 

geologically not feasible. Hence Authority agreed for imposing the condition tor mining 

With safety zone up to 100 Mt. for environment angle. The project proponent Snai 

construct retaining walls along the river side. 

28) Regarding the transfer of Environmental Clearance of Soapstone M/s from the title Harak 

Singh Kanwal Village-Rangkhola (Mandel Sera), Bageshwar to the title Khimuli Dev 

Village-Rangkhola (Mandel Sera), Bageshwar. 

The project was discussed in the meeting of SEIAA dated 10th 11th August, 2021. The 

Authority observed that the project was granted on EC vide letter No. 892-1(759)/2016 

dated 1 March, 2016. The PP has requested in the EC regarding the transfer for change 

of Name from Harak Singh Kanwal Village-Rangkhola (Mandel Sera), Bageshwar to the

Name of Khimuli Devi Village-Rangkhola (Mandel Sera), Bageshwar. The Authority 

agreed the transfer for change of title from Harak Singh Kanwal to Khimuli Devi in EC as 

requested. 

29) Environmental Clearance for Extraction of Soapstone by M/s Balaji Minerals, Shri Inder 

lal S/o Sh Chamba Ram R/o Bajrang Oil, Baijnath Tehsil - Garur, Dist: Bageswar 

The project was discussed earlier in the meeting of SEIAA in which Authority had sought 

additional documents. It was observed that the PP has submitted the desired documents. 

Hence Authority agreed with the recommendations of SEAC and decided to grant the 

Environment Clearance with the terms and conditions recommended by it. 

30) Environmental Clearance for Extraction of Sand, bajri, boulder by Shri Mohan Lal S/o 

Shri Pitambar Datt R/o- Village- 
KhadariKhadakMaaf, Tahsil- Rishikesh, District- 

Dehradun at, village 

0.810Ha.) 

Dumate, Tehshil - Vikasnagar, District - Dehradun(Area- 

The project was discussed in the meeting of SEIAA in which Authority had sought 

additional documents. It was observed that the PP has submitted the desired documents. 

Hence Authority agreed with the recommendations of SEAC and decided to grant the 

Environment Clearance with the terms and conditions recommended by it. 

31) Request in the EC No 232-05(22)2021 dated 28-06-2021 for changing the title from Jams 

Industries Pvt Ltd, Khasra No. 163/3, 164, 165, Village - Sikandarpur Bhainswal, 

Industrial Area, Tehsil - Bhagwanpur, 
District-Haridwar, to Jams Lifesciences Private Ltd 

Khasra No. 163/3, 164, 165, Village - Sikandarpur Bhainswal, Industrial Area, Tehsil 

Bhagwanpur, District-Haridwar 

The Authority observed that the project was granted on EC vide letter no. 232- 

05(22)/2021 dated 28" June, 2021. The Authority agreed for the change of title in the EC 

as sought by the proponent 

32) Request letter for amendment/corrigendum in EC of Himalaya Drug Company at Sevla 

Khurd. Clementown, Dehradun. 

The project was discussed in the meeting of SEIAA dated 10"- 11" August, 2021. The 

Authority observed that the project was granted on EC vide letter no. 175-09(65)/2020 

dated 9 November, 2020. The proponent has requested for inclusion of boiler of 08 ton 

capacity and change of project cost Rs 3.65 Crore as per the information furnished in 

Form 1. The Authority agreed with the recommendation of SEAC for incorporating above 

changes in the EC. 
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33) Kequest lefter for amendment in condition in EC No. J-12011/64/2005-IA(CIE) 21-03- 
2006 of ELDECO SIDCUL Industrial Park Ltd, at Sitarganj, District-U.S. Nagar 
The Authority observed that the above project was granted EC by MoEFC&0 Govto 
India in the absence of then SEIAA Utarakhand. It being a Category "B project, o 
project proponent has applied for change in condition of the said EC in the Operation 

ase Pertaining to discharge of the treated waste water from CETP. As per the data 
SuDmitted, the treated waste water about 1.7 MLD is generated of which about 0.3 MLD 
Is being required for use of landscape water requirement and gardening. The Authority 

ODserved that as per the study done by IIT Roorkee, the project site is not entirely 
capacitated for reuse of generated treated waste water from CETP due to incidence or 

flooding and ponding in the area. The study has conclude 

8 insufficient to accommodate such local dtscharge of treated waste water. The study 
has suggested that treated waste water bedischarged to the nearby stream/nallahs. The 

Authority agreed for executing the stugy finding under the condition that irrigation 
department will authorize pe exteh of, discharge to avoid any incidence of 

floodfinundation in the nearby Ipcality. 

that absorbing capacity of soil 

(r.8.s.Negi) 
Chairman,SEIAA 

(Sushanta Kúmar Patthaik) 
Member Secretary, SEIAA 

Member SEIAA 

Copy forwarded for information and necessary action to 
1- Dr. Sharad Singh Negi, Chairman, SEIAA, Utarakhand. 

2- Shri Shailendra Singh Bist, Member, SElAA, Uttarakhand. 

3- Chairman, SEAC, Uttarakhand. 
4- Member Secretary, SEAC, Uttarakhand. 
5- IT cell for uploading in PARIVESH web site 
8- Guard File. 

(Sushanta Kumar Patthaik) 
Member Secretary, SEIAA 
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4.1 Identification of possible sand mining sources and preparation of 

District Survey Report (DSR)  

 

4.1.1   Preparation of District Survey Report.  

“Sustainable Sand Mining Guidelines, 2016” issued by MoEF&CC 

requires preparation of District Survey Report (DSR), which is an important 

initial step before grant of mining lease/LoI. The guidelines emphasize 

detailed procedure to be followed for the purpose of identification of areas 

of aggradation/ deposition where mining can be allowed and identification 

of areas of erosion and proximity to infrastructural structures and installation 

where mining should be prohibited. Calculation of annual rate of 

replenishment, allowing time for replenishment after mining, identification 

of ways of scientific and systematic mining; identifying measures for 

protection of environment and ecology and determining measures for 

protection of bank erosion, benchmark (BM) with respect to mean Sea Level 

(MSL) should be made essential in mining channel reaches (MCR) below 

which no mining shall be allowed.  

The Hon’ble NGT in its Judgment dated 08.12.2017 in the matter of 

Anjani   Kumar vs State of Uttar Pradesh & Ors. inter-alia mentioned the 

following regarding sand mining in the Uttar Pradesh.   

“It states that the main object of preparation of District Survey Report is 

to ensure identification of areas of aggradation/deposition where mining 

can be allowed and identification of areas of erosion and proximity to 

infrastructural structures and installation where mining should be 

prohibited and calculation of annual rate of replenishment and allowing 

time for replenishment after mining area. Thus, the environmental 

protection requires a strictly regulated mining in terms of area, quantity 

as well as most importantly replenishment thereof.” 
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“The data collection and declared for preparation of DSR shall take 

precedence over other data and would form the foundation for providing 

mining lease in terms of Appendix- x to the Notification dated 15th 

January 2016 must be prepared by the statutory authority stated therein 

i.e. DEIAA prior to awarding of permits for carrying on mining activity in 

any part of the State of UP.”   

The  Hon’ble High Court of Jharkhand at Ranchi in its orders dated the 

11th  April 2018 and 19th June 2018 in W.P. (PIL) No. 1806 of 2015, in 

the matter of Court on its Own Motion Versus the State of Jharkhand & 

Others with W.P. (PIL) No. 290 of 2013, in the matter of Hemant Kumar 

Shilkarwar Versus the State of Jharkhand & Others, has inter-alia 

directed the preparation of District Survey Report for minor minerals other 

than Sand and Bajri or delegation of the powers for preparation of format of 

District Survey Report of minor minerals other than sand and Bajri to the 

State Government and/or District Environment Impact Assessment Authority 

and District Expert Appraisal Committee. To comply with the direction of 

Hon’ble High Court the Ministry has issued S.O. 3611(E) dated 25.07.2018, 

wherein, the procedure of preparation of DSR is mentioned. But it is felt that 

still there is other information that needs to be reported in DSR to make it a 

comprehensive DSR. 

Therefore, preparation of District Survey Report is a very important step 

and sustainable sand mining in any part of the country will depends on the 

quality of District Survey Report.  

Considering the importance of district survey report, the Ministry of 

Environment Forest and climate change, after consultation with experts 

dealing with mining-related matters, formulated the following guidelines for 

the preparation of comprehensive District Survey Report for sand mining.  
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a) District Survey Report for sand mining shall be prepared before the 

auction/e-auction/grant of the mining lease/Letter of Intent (LoI) by 

Mining department or department dealing the mining activity in 

respective states. 

 

b) The first step is to develop the inventory of the River Bed Material and 

Other sand sources in the District. In order to make the inventory of River 

Bed Material, a detailed survey of the district needs to be carried out, to 

identify the source of River Bed Material and alternative source of sand 

(M-Sand). The source will include rivers, de-siltation of reservoir/dams, 

Patta lands/Khatedari Land, M-sand etc.  

 

The revenue department of Kerala already conducted river 

mapping and sand auditing of around 20 rivers of Kerala which is a good 

example wherein the profile of rivers was created at regular intervals and 

aggradation/deposition was identified along with water level. In the 

same study, benchmarks were also created at a prominent location at 

regular interval for future surveying. Such study helps the mining 

departments to identify the source of sand.  

 

Thus, it is proposed that for preparation of district survey report, 

the auditing of rivers needs to be carried out. There is already a provision 

under MMDR Act 2015 for National Mineral Exploration Trust (MET) 

wherein a 2% of royalty amount to be deposited in the trust. This fund 

is used for mineral exploration in the country. The Sand Auditing is also 

a sort of identification of mineral and State Government may request 

Central Govt. for proving funds for river auditing. The Central Govt. 

(Ministry of Mines) may also explore the possibilities for providing the 

funds for river auditing. The other option is that State Govt. may conduct 

such studies by its own fund and the same may be recovered from the 

leaseholders to whom the mining lease will be allocated.  
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c) District Survey Report is to be prepared in such a way that it not only 

identifies the mineral-bearing area but also define the mining and no 

mining zones considering various environmental and social factors. 

 

d) Identification of the source of Sand & M-Sand. The sources may be from 

Rivers, Lakes, Ponds, Dams, De-silting locations, Patta land/Khtedari 

lands. The details in case of Rivers such as [name, length of river, type 

(Perennial or Non-Perennial ), Villages, Tehsil, District], in case of Lakes, 

Ponds, Dams, De-silting locations [Name, owned/maintained by (State 

Govt./PSU), area, Villages, Tehsil, District] in case of Patta land/Khtedari 

lands [ Owner Name, Sy No, Area, Agricultural/Non-Agricultural, 

Villages, Tehsil, District], in case of M-Sand Plant [Owner Name, Sy No, 

Area, Quantity/Annum, Villages, Tehsil, District],  needs to be recorded 

as per format given in Annexure-I. 

 

e) Defining the sources of Sand/M-Sand in the district is the next step for 

identification of the potential area of deposition/aggradation wherein 

mining lease could be granted. Detailed survey needs to be carried out 

for quantification of minerals. The purpose of mining in the river bed is 

for channelization of rivers so as to avoid the possibility of flooding and 

to maintain the flow of the rivers. For this, the entire river stretch needs 

to be surveyed and original ground level (OGL) to be recorded and area 

of aggradation/deposition needs to be ascertained by comparing the 

level difference between the outside riverbed OGL and water level. Once 

the area of aggradation/deposition are identified, then the quantity of 

River Bed Material available needs to be calculated. The next step is 

channelization of the river bed and for this central ¾th part of the river, 

width needs to be identified on a map. Out of the ¾th part area, where 

there is a deposition/aggradation of the material needs to be identified. 

The remaining ¼th area needs to be kept as no mining zone for the 
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protection of banks. The specific gravity of the material also needs to be 

ascertained by analyzing the sample from a NABL accredited lab. Thus, 

the quantity of material available in metric ton needs to be calculated 

for mining and no mining zone.  

Note: As physical survey with conventional method is time-consuming, 

use of unmanned aerial vehicle (UAV) may be explored to carry out the 

survey and finalizing the original ground level and for developing a 3D 

model of the area.  

f) The permanent boundary pillars need to be erected after identification 

of an area of aggradation and deposition outside the bank of the river 

at a safe location for future surveying. The distance between boundary 

pillars on each side of the bank shall not be more than 100 meters.  

g) Identifying the mining and no mining zone shall follow with defining the 

area of sensitivity by ascertaining the distance of the mining area from 

the protected area, forest, bridges, important structures, habitation etc. 

and based on the sensitivity the area needs to be defined in sensitive 

and non-sensitive area.  

h)  Demand and supply of the Riverbed Material through market survey 

needs to be carried out. In addition to this future demand for the next 5 

years also needs to be considered.  

i)  It is suggested that as far as possible the sensitive areas should be 

avoided for mining, unless local safety condition arises. Such deviation 

shall be temporary & shall not be a permanent feature.   

j)  The final area selected for the mining should be then divided into mining 

lease as per the requirement of State Government. It is suggested the 

mining lease area should be so selected as to cover the entire deposition 

area. Dividing a large area of deposition/aggradation into smaller 
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mining leases should be avoided as it leads to loss of mineral and 

indirectly promote illegal mining.     

k)  Cluster situation shall be examined. A cluster is formed when one mining 

lease of homogenous mineral is within 500 meters of the other mining 

lease. In order to reduce the cluster formation mining lease size should 

be defined in such a way that distance between any two clusters 

preferably should not be less than 2.5 Km. Mining lease should be 

defined in such a way that the total area of the mining leases in a cluster 

should not be more than 10 Ha. 

l)  The number of a contiguous cluster needs to be ascertained. Contiguous 

cluster is formed when one cluster is at a distance of 2.5 Km from the 

other cluster.   

m)  The mining outside the riverbed on Patta land/Khatedari land be 

granted when there is possibility of replenishment of material. In case, 

there is no replenishment then mining lease shall only be granted when 

there is no riverbed mining possibility within 5 KM of the Patta 

land/Khatedari land. For government projects, mining could be allowed 

on Patta land/Khatedari land but the mining should only be done by the 

Government agency and material should not be used for sale in the 

open market. Cluster situation as mentioned in para k above is also 

applicable for the mining in Patta land/Khatedari land.   

n)  The State Government should define the transportation route from the 

mining lease considering the maximum production from the mines as at 

this stage the size of mining leases, their location, the quantity of mineral 

that can be mined safely etc. is available with the State Government. It 

is suggested that the transportation route should be selected in such a 

way that the movement of trucks/tippers/tractors from the villages 

having habitation should be avoided. The transportation route so 
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selected should be verified by the State Government for its carrying 

capacity.  

o)  Potential site for mining having its impact on the forest, protected area, 

habitation, bridges etc, shall be avoided. For this, a sub-divisional 

committee may be formed which after the site visit shall decide its 

suitability for mining. The list of mining lease after the recommendation 

of the Committee needs to be defined in the following format given in 

as Annexure-II. The Sub-Divisional Committee after the site visit shall 

make a recommendation on the site for its suitability of mining and also 

records the reason for selecting the mining lease in the Patta land. The 

details regarding cluster and contiguous cluster needs to be provided 

as in Annexure-III. The details of the transportation need to be provided 

as in Annexure IV. 

p)  Public consultation-The Comments of the various stakeholders may be 

sought on the list of mining lease to be auctioned. The State 

Government shall give an advertisement in the local and national 

newspaper for seeking comments of the general public on the list of 

mining lease included in the DSR. The DSR should be placed in the public 

domain for at least one month from the date of publication of the 

advertisement for obtaining comments of the general public. The 

comments so received shall be placed before the sub-divisional 

committee for active consideration.  The final list of sand mining areas 

[leases to be granted on riverbed & Patta land/Khatedari land, de-

siltation location (ponds/lakes/dams), M-Sand Plants (alternate source 

of sand)] after the public hearing needs to be defined in the final DSR in 

the format as per Annexure-V. The details regarding cluster and 

contiguous cluster needs to be provided in Annexure-VI. The details of 

the transportation need to be provided in Annexure-VII. 
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4.2  Grant of Letter of Intent to those mining leases which are falling 

in potential mining zone 

The State Government shall issue letter of intent as per procedure laid 

down in their Minor Mineral Concession Rules with due consideration of final 

district survey report. The State Government shall ensure that all the letter of 

intent shall have complete details of the mining lease including geo-

coordinate of the corner points, the involvement of forest land, distance from 

the forest land, distance from the protected area, distance from other sites 

of archaeological importance, details of the cluster situation etc. The 

demarcation of the boundaries of LoI/Lease area shall be placed in public 

domain along with LoI/lease deed details.   

The LOI should not be granted for mining area falling on both riverbed 

and outside riverbed. Therefore, in the same lease, both types of area should 

not be included. 

The authority responsible for grant of lease for sand mining shall 

ensure that annual audit of the sand mining process, production and 

compliance of the imposed conditions by regulatory authority 

(Environmental clearance or mine plan) shall be one of the essential 

condition of the lease agreement. The annual audit report shall be submitted 

to the district administration, which shall be put in public domain through 

the district website. Any deviation observed shall be appropriately and in-

accordance with applicable law shall be dealt by the concerned authority and 

corrective measures shall also be taken to restoration of 

ecological/environmental damage, if observed.  
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4.3  Mining Plan 

The preparation of Mining Plan is also very important. The mining plan 

should include the original ground level recorded at an interval not more 

than 10M x 10M along & across the length of the river. In addition to this-

levels, outside the mining lease and bank of the river up to meters needs to 

be recorded. In the mining plan, there should be 3 plates for each year 

production & development planning (pre-monsoon, monsoon and post-

monsoon). The time period of monsoon should be defined in the DSR. At the 

time of review of the mining plan, the details of the replenishment study 

conducted for all the years needs to be included in the mining plan. The 

Mining Plan should include the certificate from PCCF on forest land, distance 

from the protected area, past production details for mining leases seeking 

expansion.  

Following considerations shall be kept in mind for sand/gravel mining 

while approving mining plan 

a) Parts of the river reach that experience deposition or aggradation shall 

be identified. The Leaseholder/ Environmental Clearance holder may be 

allowed to extract the sand and gravel deposit in these locations to 

manage aggradation problem.  

 

b) The distance between sites for sand and gravel mining shall depend on 

the replenishment rate of the river. Sediment rating curve for the 

potential sites shall be developed and checked against the extracted 

volumes of sand and gravel. 

 

c) Sand and gravel may be extracted across the entire active channel 

during the dry season.  
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d) Abandoned stream channels on the terrace and inactive floodplains be 

preferred rather than active channels and their deltas and flood plains. 

The stream should not be diverted to form the inactive channel. 

 

e) Layers of sand and gravel which could be removed from the river bed 

shall depend on the width of the river and replenishment rate of the 

river.  

 

f) Sand and gravel shall not be allowed to be extracted where erosion may 

occur, such as at the concave bank.  

 

g) Segments of the braided river system should be used preferably falling 

within the lateral migration area of the river regime that enhances the 

feasibility of sediment replenishment.  

 

h) Sand and gravel shall not be extracted up to a distance of 1 kilometre (1 

km) from major bridges and highways on both sides, or five times (5x) 

of the span (x) of a bridge/public civil structure (including water intake 

points) on up-stream side and ten times (10x) the span of such bridge 

on down-stream side, subjected to a minimum of 250 meters on the 

upstream side and 500 meters on the downstream side.  

 

i) The sediment sampling should include the bed material and bed 

material load before, during and after the extraction period. Develop a 

sediment rating curve at the upstream end of the potential reach using 

the surveyed cross-section. Using the historical or gauged flow rating 

curve, determine the suitable period of high flow that can replenish the 

extracted volume. Calculate the extraction volume based on the 

sediment rating curve and high flow period after determining the 

allowable mining depth. 
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j) Sand and gravel could be extracted from the downstream of the sand 

bar at river bends. Retaining the upstream one to two-thirds of the bar 

and riparian vegetation is accepted as a method to promote channel 

stability.  

 

k) The flood discharge capacity of the river could be maintained in areas 

where there is a significant flood hazard to existing structures or 

infrastructure. Sand and gravel mining may be allowed to maintain the 

natural flow capacity based on surveyed cross-section history. 

Alternatively, off-channel or floodplain extraction is recommended to 

allow rivers to replenish the quantity taken out during mining. 

 

l) The Piedmont Zone (Bhabhar area) particularly in the Himalayan 

foothills, where riverbed material is mined, this sandy-gravelly track 

constitutes excellent conduits and holds the greater potential for 

groundwater recharge. Mining in such areas should be preferred in 

locations selected away from the channel bank stretches. 

 

m) Mining depth should be restricted to 3 meters and distance from the 

bank should be ¼th or river width and should not be less than 7.5 meters.  

 

n) The borrow area should preferably be located on the riverside of the 

proposed embankment because they get silted in the course of time. 

For low embankment, less than 6 m in height, borrow area should not 

be selected within 25 m from the toe/heel of the embankment. In the 

case of the higher embankment, the distance should not be less than 50 

m. In order to obviate the development of flow parallels to the 

embankment, crossbars of width eight times the depth of borrow pits 

spaced 50 to 60 meter center-to-center should be left in the borrow pits. 
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o) Demarcation of mining area with pillars and geo-referencing should be 

done prior to the start of mining. 

 

p) A buffer distance /un-mined block of 50 meters after every block of 1000 

meters over which mining is undertaken or at such distance as may be 

the directed/prescribed by the regulatory authority shall be maintained. 

 

q) A buffer distance /unmined block of 50 meters after every block of 1000 

meters over which mining is undertaken or at such distance as may be 

the directed/prescribed by the regulatory authority shall be maintained. 

 

r) River bed sand mining shall be restricted within the central 3/4th width 

of the river/rivulet or 7.5 meters (inward) from river banks but up to 10% 

of the width of the river, as the case may be and decided by regulatory 

authority while granting environmental clearance in consultation with 

irrigation department. Regulating authority while regulating the zone of 

river bed mining shall ensure that the objective to minimize the effects 

of riverbank erosion and consequential channel migration are achieved 

to the extent possible. In general, the area for removal of minerals shall 

not exceed 60% of the mine lease area, and any deviation or relaxation 

in this regard shall be adequately supported by the scientific report. 

 

s) Mining Plan for the mining leases(non-government) on agricultural 

fields/Patta land shall only be approved if there is a possibility of 

replenishment of the mineral or when there is no riverbed mining 

possibility within 5 KM of the Patta land/Khatedari land. For government 

projects mining could be allowed on Patta land/Khatedari land but the 

mining should only be done by the Government agency and material 

should not be used for sale in the open market.  

2798572



Enforcement & Monitoring Guidelines for Sand Mining 

 

Page | 25  

 

The minerals reserve for river bed area is calculated on the basis of 

maximum depth of 3 meters and margins, width and other dimensions 

as mentioned in para (s) above. The area multiplied by depth gives the 

volume and volume multiplied with bulk density gives the quantity in 

Metric Ton. In case of river bed, mineable material per hectare area 

available for actual mining shall not exceed the maximum quantity of 

60,000 MT per annum. 

4.4  Obtaining Environmental & Other Statutory Clearance 

The LOI Holder/Lease Holder to obtain Environmental and Other 

Statutory Clearances from the concerned authorities as per provision 

of applicable laws. 

4.5  Baseline date before Commencement of Mining Operations 

Baseline data in respect of the initial level of mining lease in the interval 

not more than 25 X 25 meters shall be collected for record by 

leaseholder. The level of river bed upstream and downstream up to 100 

meters also needs to be recorded. The area outside the mining 

lease/river bank (if lease boundary coincides with mining lease) up to 

100 meters from both the banks/mining lease needs to surveyed for 

initial level.   

4.6  Additional measures where project proponent is selected by a 

bidding 

In those states where sand plots are auctioned to the highest bidder, 

the following is suggested:  

 

It has been observed that bidders try to form a cartel and bids 

are received for certain plots where legal mining is done, and bids for 

certain other plots don’t elicit any response. Sand from these un-
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auctioned plots is then excavated using the same machinery deployed 

for the excavation of adjacent plot which might have been auctioned 

off. It is not easily possible for the field machinery to prevent such 

illegal activities. This may be prevented by having plot of larger size. 

plots are large in size as possible are identified for auction. Care may 

be taken to ensure that no continuous stretch of plot in the river bed 

is divided for auction. A continuous stretch of plot shall be preferred 

for auction, and the attempt may not be made to auction it off in 

pieces. 
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5.0  REPLENISHMENT STUDY 

The need for replenishment study for river bed sand is required in order 

to nullify the adverse impacts arising due to excessing sand extraction. 

Mining within or near riverbed has a direct impact on the stream's physical 

characteristics, such as channel geometry, bed elevation, substratum 

composition and stability, in-stream roughness of the bed, flow velocity, 

discharge capacity, sediment transport capacity, turbidity, temperature etc. 

Alteration or modification of the above attributes may cause an impact on 

the ecological equilibrium of the riverine regime, disturbance in channel 

configuration and flow-paths. This may also cause an adverse impact on in-

stream biota and riparian habitats. It is assumed that the riparian habitat 

disturbance is minimum if the replenishment is equal to excavation for a 

given stretch. Therefore, to minimize the adverse impact arising out of sand 

mining in a given river stretch, it is imperative to have a study of 

replenishment of material during the defined period. 

5.1  Generic Structure of Replenishment Study  

Initially replenishment study requires four surveys. The first survey 

needs to be carried out in the month of April for recording the level of mining 

lease before the monsoon. The second survey is at the time of closing of 

mines for monsoon season. This survey will provide the quantity of the 

material excavated before the offset of monsoon. The third survey needs to 

be carried out after the monsoon to know the quantum of material 

deposited/replenished in the mining lease. The fourth survey at the end of 

March to know the quantity of material excavated during the financial year. 

For the subsequent years, there will be a requirement of only three surveys. 

The results of year-wise surveys help the state government to establish the 

replenishment rate of the river. Based on the replenishment rate future 

auction may be planned.     
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The replenishment period may vary on nature of the channel and 

season of deposition arising due to variation in the flow. Such period and 

season may vary on the geographical and precipitation characteristic of the 

region and requires to be defined by the local agencies preferable with the 

help of the Central Water Commission and Indian Meteorological 

Department. The excavation will, therefore, be limited to estimated 

replenishment estimated with consideration of other regulatory provisions. 

 5.2  Methodology for Replenishment Study 

The replenishment estimation is based on a theoretical empirical 

formula with the estimation of bedload transport comprising of analytical 

models to calculate the replenishment estimation. The iso-pluvial maps of 

IMD can be used for estimation of rainfall. Catchment yield is computed 

using different standard empirical formulas relevant to the geographical and 

channel attributes. eg. Strange’s Monsoon runoff curves for runoff 

coefficient). Peak flood discharge for the study area can be calculated by 

using Dickens, Jarvis and Rational formula at 25, 50 and 100 years return 

period. The estimation of bed load transport using Ackers and White 

Equation or similar can be made. A simulation model is used with basic data 

generated from the field in the pre-study and post-study period (preferably 

pre-monsoon and post-monsoon) to estimate the volume of replenished 

material. The particle size distribution and bulk density of the deposited 

material are required to be assessed from a NABL recognized laboratory. 

Considering the bulk density and the volume, the estimation of 

replenishment in weight will be calculated after considering safeguards and 

stability of the slopes and riverine regime. Some of the common methods 

used for field data acquisition for replenishment study  
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5.2.1.  Physical survey of the field by the conventional method 

i. The conventional survey technical using DGPS and other survey tools 

are used to define the topography, contours and offsets of the lease 

area. The survey should clearly depict the important attributes of the 

stretch of the river and its nearby important civil and other feature of 

importance. Such information will provide the eligible spatial area for 

mining. The contour and the elevation benchmarks will provide the 

baseline data for assessing the pre and post-study period scenario. 

ii. Physical benchmarks are to be fixed at appropriate intervals (preferable 

1 in 30 m) and the Reduced Level (RL) shall be validated from a nearby 

standard RL. These RL should be engraved on a steel plate (Bench Plate) 

and shall be fixed and placed at locations which are free from any 

damages and are available in pre and post-study period. The bench 

plates shall be available for use during the mining period as reference 

for all mining activity. Reference pillar may also be used in place of 

Bench Plates with visible and readable demarcation on the ground as 

common reference points to control the topographic survey and 

mining activity. 

iii Baseline data on elevation status for a grid of 10 m x 10 m is preferred 

to have accuracy in the assessment. It is expected that two consecutive 

cross-sections in longitudinal and lateral direction should not be more 

than 10-meter distance apart, however, the regulatory authority may 

fix these intervals depending on the geographical and site-specific 

conditions, only and after providing the scientific reason for such 

deviation. 

iv The changes observed in the elevation in per and post scenario at each 

node should be depicted in graphical forms with an appropriate scale 

to estimate the area of deposition and erosion. These graphical 
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presentations should depict the active channel regime and the flow 

bed elevation with other important features required to be considered 

for estimation of the mining area. The area of deposition and erosion 

shall be calculated for each cross-section after giving due regard to the 

stability and safety of active channel banks, and other features of 

importance. The elevation level shall be in reference to the nearest 

bench-plates established for the purpose. 

v  The levels (MSL & RL) of the corner point of each grid should be 

identifiable and safety barriers (Non-Mining) demarcated as restricted 

in consensus with Mineral Concession Rules of respective State, and 

the provision mentioned in this Sustainable Sand Mining Management 

Guidelines. 

vi  A clear identification is required to be highlighted between grids under 

mineable and grids under the non-mineable area. These baseline data 

(pre and post) be subjected to stimulation with the help of data mine 

software to derive at the replenishment area and corresponding 

volume and estimated weight. 

vii The database should be structured in a tabulated form clearly depicting 

the nomenclature of the section lines, latitude and longitude of the 

starting point, chain-age and respective levels of all the points taken 

on that section line. 

viii Net area shall be derived after the summation of the area of deposition 

minus area of erosion for each cross-section. The volume will be 

estimated by multiplying the distance between two cross-sections with 

the average of net area of these two consecutive cross-sections. 

ix One sample per 900 square meters (30 m x 30 m) shall be preferred 

sample density for assessment of bulk density for estimation of 

deposition rate. Care should be taken that the sample for assessment 

2854578



Enforcement & Monitoring Guidelines for Sand Mining 

 

Page | 31  

 

of bulk density is taken from the deposition zone and not from erosion. 

However, depending on the site condition, river morphology and 

geographical condition, sample density may be adjusted. Reason for 

such deviation shall be appropriately highlighted in the report with 

supporting scientific data. 

5.2.2. Use of UAV/Drone and other image data processing 

techniques 

With the development in image data processing tools and its accuracy 

acceptability, Drone/UAV fitted with the advance camera are used for survey 

purposes. Such technology has promising potential in the survey of sand 

mining zones due to its fast and reliable output deliveries. The survey is 

conducted using a set of instruments and compatible software to utilized the 

properly referenced data for depicting the topography of the study area. 

Instrument calibration and software compatibility and its validation with the 

ground data are an essential requirement for using this technique. 

The details of the instruments their limitation and software used shall be 

demonstrated in the form of the accuracy assessment report, through a 

chapter in the replenishment study report. Other details to be incorporated 

in the report with regard to the study using such imaginary techniques shall 

highlight the followings: 

 

a) Flight Planning: - The lease co-ordinates and the flight plan devised to 

capture the front and side overlap percentages for in each flight in 

reference to global coordinates (Kml or SHP file) system. The software 

used for the purpose and its details along with limitations with basic 

analytical assumptions. 

 

b) Block file generation: - This operation concerns the selection of the 

sensor model and the definition of block properties, the addition of 
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imagery to the block file, marking of GCPs, generation of tie points and 

refining of the model.  

 

c) Interior orientation: - The interior orientation of the stereo pair rational 

polynomial coefficients (RPC) used, which should be bundled with the 

scenes. RPCs are coefficient, which is used by photogrammetric software 

to represent the ground to-image viewing geometry.  

 

d) Exterior orientation: For exterior orientation, ground control points 

shall be used, which are collected from the DGPS survey.  

 

e) Aero Triangulation: - A critical phase in photogrammetric mapping is 

to rectify the satellite imagery at an appropriate tract on the surface of 

the earth. This is accomplished by collecting horizontal and vertical data 

[GCP’s] to ascertain the spatial location of a number of features that are 

visible and measurable on the aerial images – this process is often called 

control bridging, which refers to passing horizontal and vertical 

information from one aerial image to the next. 

 

f) Ortho Generation: - After running the above steps; the software shall 

automatically generate orthorectified imagery. 

 

g) DTM extraction: For extraction of DTM, Generated point cloud data 

classified manually to extract bare earth. 

5.2.3 Accuracy Assessment of Aerial Data:  

To check the accuracy of DTM generated by Aerial data, few points are 

selected and compared with on-site by using DGPS instrument for the 

ground-truthing purpose. It is preferred to do ground-truthing at minimum 

5 locations spread evenly across the lease area. The readings from the DGPS 

instrument are then compared with the Drone data for accuracy assessment 
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purpose. A comparative chart will be prepared in comparison of Data related 

to ground-truthing (by DGPS) and from Drone. Such accuracy assessment 

report shall a chapter of the replenishment study. 

5.2.4 Replenishment study shall have the details of  

 List of instruments 

 List of software  

 Establishment of Benchmark by putting No. of pillar points and various 

Ground Control Points (GCP) at the site.  

 Ground Control Points (GCP) Collection: - Various GCPs were observed 

by using DGPS for Permanent Benchmarks and for control points.  

 The summary of the elevation data from each section’s profile based 

on the post-monsoon the survey should have mentioned in the table 

form.  

 The detail of post-monsoon survey data in the tabular form shall be  

 The detailed comparison of both pre-monsoon and post-monsoon 

elevation data shall be attached  

 Cross-sectional depiction of deposition and erosion for each section in 

pre and post-deposition season shall be given supported by relevant 

field study data and plan. 
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8.0  GENERAL APPROACH TO SUSTAINABLE SAND MINING 

8.1 Pre-requisite for starting sand mining operation  

i) All district to prepare a comprehensive mining plan for the district as 

per the provision of District Survey Report. These reports shall be put 

on the website of District Administration. No mining shall be allowed 

in the area which has not been identified in the comprehensive mining 

plan of the District.  

 

ii) Replenishment study should be conducted on regular basis. 

 

iii) All potential rivers mining zone/area shall be identified and put for 

auction with proper geo-tagged details by the auctioning authority 

concerned.  

 

iv) The latitude and longitude of each mining lease shall be clearly 

mentioned in Letter of Intent issued to the potential mine lease. Such 

information shall be provided on the website of the district 

administration. 

 

v) The provision of these guidelines shall be considered while identifying 

the potential stretches /locations and boundaries of the leases for the 

minable area.  

 

vi) The LoI holder shall seek Environmental Clearance as per the provision 

of EIA Notification, and the regulatory authority shall ensure that the 

provision suggested in “Sustainable Sand Mining & Management 

2016” and in this documents, as applicable are part of the clearance 

conditions.  

 

vii) There shall be no river bed mining operation allowed in monsoon 
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period. The period as defined by IMD Nagpur for each state shall be 

adhered with. 

 

viii) The monitoring infrastructures including weighbridge and adequate 

fencing of the lease area, CCTV, Transport permits, etc, as suggested in 

this document shall be ensured in order to reduce unrecorded 

dispatch. 

 

ix) Regular monitoring of mined minerals and its transportation and 

storage shall be ensured and all information shall be captured at 

centralized database so that easy tracking of illegal material can be 

done. 

 

x) Annual audit of each mining lease shall be carried out wherein three 

independent member of repute, nominated by District administration 

shall also participate. 

8.2 Mining of Sand from Agricultural Fields  

This practice is prevalent in Haryana; to ensure that mining from 

outside doesn’t affect rivers, no mining is permitted in an area up to a width 

of 100 meters from the active edge of embankments or distance prescribed 

by Irrigation department whichever is critical. The top layer of soil varying 

between 1 and 2 meters is removed and stacked separately and thereafter 

the sand deposit which maybe 10-15 meter deep is mined. After removing 

the sand layer up to a maximum depth of 09 meters or the maximum 

mineable minerals, as permitted by competent authority. The topsoil stacked 

is spread out on the field and the same is brought under the cultivation. 

Though the level of this land (mined out area) is lowered to the depth of the 

excavation and in initial years of cultivation the productivity is low, but the 

productivity of the fields improves with continued cultivation and addition of 

organic manure in the field. In Haryana, some leases are of large area 
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(ranging from 1000 hectare to 2000 hectare) and agricultural fields and river 

bed both are included in the same lease for mining. 

The following recommendations should be kept in mind for mining in 

such leases:  

 1.  Mining of sand in such mine leases will require environment clearance.  

2.  The lease should be of sand mining either from the agricultural field or 

river. In the same lease, both types of area should not be included. 

3.  The sand mining from the agricultural field is being done in Haryana 

for a long time and it can be done in a more sustainable manner 

without adverse impact on agricultural productivity if proper 

environmental safeguards are taken. 

4.  The slope of mining area adjacent to agricultural fields should be 

proper (preferably 45 degree) and adequate gap (minimum 10 feet) be 

left from adjacent agricultural field to avoid erosion and scouring. 

The provision for sand mining in agricultural field may be permitted, 

whenever replenishment of sand occurs due to natural phenomena.  

Permission may also be granted by competent authority (District 

administration) for excavation of sand/Soil from agricultural fields, after due 

diligence of this prevailing condition in order to avoid any unacceptable 

impact on the environment and nearby livelihood from agriculture provided 

such objective of such excavation mining of Soil/Sand in limited increase the 

productivity of sand agricultural field. 
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10 का.आ. 562(अ) तारीख 26 फ़रवरी 2014; 

11. का.आ. 637(अ) तारीख 28 फ़रवरी 2014; 

12. का.आ. 1599(अ) तारीख 25 जून 2014; 

13. का.आ. 2601(अ) तारीख 7 अFटूबर 2014; 

14. का.आ. 2600(अ) तारीख 9 अFटूबर 2014 

15. का.आ. 3252(अ) तारीख 22 =दस%बर 2014; 

16. का.आ. 382(अ) तारीख 3 फरवरी, 2015; 

17. का.आ. 811(अ) तारीख 23 माच�, 2015; 

18. का.आ. 996(अ) तारीख 10 अ�ैल 2015; 

19. का.आ. 1142(अ) तारीख 17 अ�ैल 2015; 

20. का.आ. 1141(अ) तारीख 29 अ�ैल 2015; 

21. का.आ. 1834(अ) तारीख 6 जुलाई 2015; 

 

 

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

NOTIFICATION 

New Delhi, the 15th January, 2016 

S.O. 141(E).—Whereas in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section 

(2) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986), a draft notification for making certain 

amendments in the Environment Impact Assessment Notification, 2006, issued vide number S.O. 1533(E), dated the 14th 

September 2006, was published under sub-rule (3) of rule (5) of the Environment (Protection) Rules, 1986, vide number 

S.O. 2588(E ), dated 22
nd

 September, 2015, inviting objections and suggestions from all persons likely to be affected 

thereby, within a period of sixty days from the date of publication on which copies of Gazette containing the said 

notification were available to the public; 

And whereas, copies of said notification were made available to the public on 22nd September 2015; 

And whereas, all objections and suggestions received in response to the above mentioned draft notification have 

been duly considered by the Central Government; 

 And whereas, in pursuance to the order of Hon’ble Supreme Court dated the 27th  February, 2012 in I.A. No.12-

13 of 2011 in Special Leave Petition (C) No.19628-19629 of  2009, in the matter of Deepak Kumar etc. Vs. State of 

Haryana and Others etc., prior environmental clearance has now become mandatory for mining of minor minerals 

irrespective of the area of mining lease; 

  And whereas, as a result of the above said Order of Hon’ble Supreme Court, the number of cases which are now 

required to obtain prior environmental clearance has increased substantially;  

 And whereas, the Hon’ble National Green Tribunal, vide its order dated the 13
th

 January, 2015 in the matter 

regarding sand mining has directed for making a policy on environmental clearance for mining leases in cluster for minor 

minerals;  

 And whereas, the State Governments have represented for streamlining the process of environmental clearance 

for mining of minor mineral;  
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 And whereas, the Ministry of Environment, Forest and Climate Change in consultation with State Governments 

has prepared Guidelines on Sustainable Sand Mining detailing the provisions on environmental clearance for cluster, 

creation of District Environment Impact Assessment Authority and proper monitoring of sand mining using information 

technology and information technology enabled services to track the mined out material from source to destination; 

 Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2) of 

section 3 of the Environment (Protection) Act, 1986 read with clause (d) of sub-rule (3) of rule 5 of the Environment 

(Protection) Rules, 1986, the Central Government hereby makes the following amendments in the said notification,  

namely:- 

 In the said notification,-  

(a) in paragraph 2, after the words “in the said Schedule”, the following words shall be inserted, namely:- 

“and at District level, the District Environment Impact Assessment Authority (DEIAA) for matters falling under 

Category ‘B2’ for mining of minor minerals in the said Schedule”;  

  (b) after paragraph 3, the following paragraph shall be inserted, namely:- 

 “3 A. District Level Environment Impact Assessment Authority:-   

(1) A District Level Environment Impact Assessment Authority hereinafter referred to as the DEIAA shall be 

constituted by the Central Government under sub-section (3) of section 3 of the Environment (Protection) Act, 

1986 comprising of four members including a Chairperson and a Member-Secretary. 

(2) The District Magistrate or District Collector shall be the Chairperson of the DEIAA.  

(3) The Sub-Divisional Magistrate or Sub-Divisional Officer of the district head quarter of the concerned district of the 

State shall be the Member-Secretary of the DEIAA. 

(4) The other two members of the DEIAA shall be the senior most Divisional Forest Officer and one expert.  The 

expert shall be nominated by the Divisional Commissioner of the Division or Chief Conservator of Forest, as the 

case may be.  The term and qualifications of the expert fulfilling the eligibility criteria are given in Appendix VII to 

this notification.  

(5) The members of the DEIAA who are serving officers of the concerned State Government or the Union territory 

Administration shall be ex-officio members except the expert member. 

(6) The District Level Expert Appraisal Committee hereinafter referred to as the DEAC shall comprise of eleven 

members, including a Chairman and a Member-Secretary.  

(7) The senior most Executive Engineer, Irrigation Department in the district of respective State Governments or 

Union territory Administration shall be the Chairperson of the DEAC.  

(8) The Assistant Director or Deputy Director of the Department of Mines and Geology or District Mines Officer or 

Geologist of the district shall be the Member-Secretary of the DEAC in that order. 

(9) A representative of the State Pollution Control Board or Committee, senior most Sub-Divisional Officer (Forest) in 

the district, representative of Remote Sensing Department or Geology Department or State Ground Water 

Department, one occupational health expert or Medical Officer to be nominated by the District Magistrate or 

District Collector, Engineer from Zila Parishad, and three expert members to be nominated by the Divisional 

Commissioner or Chief Conservator of Forest, as the case may be, shall be the other members of the DEAC. The 

term and qualifications of the experts fulfilling the eligibility criteria are given in Appendix VII to this notification. 

(10) The members of the DEAC who are serving officers of the concerned State Government or the Union territory 

Administration shall be ex-officio members except the expert members. 

(11) The District Magistrate or District Collector shall notify an agency to act as Secretariat for the DEIAA and the 

DEAC and shall provide all financial and logistic support for their statutory functions. 

(12) The DEIAA and DEAC shall exercise the powers and follow the procedure as specified in the said notification, as 

amended from time to time.  

(13) The DEAC shall function on the principle of collective responsibility and the Chairman shall endeavor to reach a 

consensus in each case and if consensus cannot be reached, the view of the majority shall prevail. ”;  

(c)  in paragraph 4, after sub-paragraph (iii), the following sub-paragraph shall be inserted, namely:-  

 “(iv) The ‘B2’ Category projects pertaining to mining of minor mineral of lease area less than or equal to five 

hectare shall require prior environmental clearance from DEIAA.  The DEIAA shall base its decision on the 

recommendations of DEAC, as constituted for this notification.” ;  

(d)  for paragraph 5, the following paragraph shall be substituted, namely:- 

“5.  Screening, Scoping and Appraisal Committees:- 

 The same Expert Appraisal Committees (EACs) at the Central Government, SEACs at the State or Union 

territory level and DEAC at the district level shall screen, scope and appraise projects or activity in category ‘A’, ‘B1 and 

B2’ and ‘B2’ projects for mining of minor minerals of lease area less than and equal to five hectare respectively. EAC, 

SEACs and DEACs shall meet at least once every month. 

(a) The composition of the EAC shall be as given in Appendix VI. The SEAC at the State or the Union territory level 

shall be constituted by the Central Government in consultation with the concerned State Government or the Union 
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territory Administration with identical composition. DEAC at the district level shall be constituted by the Central 

Government as per the composition given in paragraph 3 A. 

(b) The Central Government may with the prior concurrence of the concerned State Governments or the Union territory 

Administration constitute one SEAC for more than one State or Union territory for reasons of administrative convenience 

and cost. 

(c) The EAC and SEAC shall be reconstituted after every three years. 

(d) The authorised members of the EAC, SEACs and DEACs concerned, may inspect any site connected with the project 

or activity in respect of which the prior environmental clearance is sought for the purpose of screening or scoping or 

appraisal with prior notice of at least seven days to the project proponent who shall provide necessary facilities for the 

inspection. 

(e) The EAC, SEACs and DEACs shall function on the principle of collective responsibility. The Chairperson shall 

endeavor to reach a consensus in each case and if consensus cannot be reached the view of the majority shall prevail.”; 

(e)  for paragraph 6, the following paragraph shall be substituted, namely:- 

“6.    Application for Prior Environmental Clearance (EC):- 
 An application seeking prior environmental clearance in all cases shall be made by the project proponent in the 

prescribed Form 1 annexed herewith and Supplementary Form 1A, if applicable, as given in Appendix II after the 

identification of prospective site (s) for the project and/or activities to which the application relates; and in Form 1M for 

mining of minor minerals up to five hectare under Category ‘B2’ projects, as given in Appendix VIII, before 

commencing any construction activity, or preparation of land, or mining at the site by the project proponent. The project 

proponent shall furnish along with the application, a copy of the pre-feasibility project report, in addition to Form 1, 

Form 1A, and Form 1M; and in case of construction projects or activities (item 8 of the Schedule), a copy of the 

conceptual plan shall be provided instead of pre-feasibility report.”;   

 (f)   in paragraph 7,-  

    (i) in sub-paragraph (i), under the heading “I. Stage (1)- Screening:”, the existing sub-paragraph shall be lettered as 

sub-paragraph “(A)” and after sub-paragraph as so lettered, the following sub-paragraph shall be inserted, namely:- 

“(B) The cases as specified in Appendix IX shall be exempted from prior environmental clearance.” ; 

(ii) after sub-paragraph 7 (ii), the following sub-paragraph shall be inserted, namely:- 

 “7 (iii) Preparation of District Survey Report for Sand Mining or River Bed Mining and Mining of other Minor 

Minerals: 
(a) The prescribed procedure for preparation of District Survey Report for sand mining or river bed mining and mining of 

other minor minerals is given in Appendix X. 

(b) The prescribed procedure for environmental clearance for mining of minor minerals including cluster situation is 

given in Appendix XI.”; 

(g)  in paragraph 8,-   

(i)    for the letters and word “EAC or SEAC”, the words and letters “EAC or SEAC or DEAC” shall be substituted; 

(ii)   for the words “Expert Appraisal Committee or State Level Expert Appraisal Committee” wherever they occur, the 

words “Expert Appraisal Committee or State Level Expert Appraisal Committee or District Level Expert Appraisal 

Committee” shall be substituted; 

 (h) in paragraph 9, in sub-paragraph (i),- 

for the words “Expert Appraisal Committee or State Level Expert Appraisal Committee”, the words “Expert Appraisal 

Committee or State Level Expert Appraisal Committee or District Level Expert Appraisal Committee” shall be 

substituted; 

 (i)   in paragraph 10, after sub-paragraph (iii), the following sub-paragraph shall    be inserted, namely:- 

“(iv) The prescribed procedure for sand mining or river bed mining and monitoring is given in Appendix XII.”; 

(j) in paragraph 11, - 

for the words “Expert Appraisal Committee or State Level Expert Appraisal Committee”, the words “Expert Appraisal 

Committee or State Level Expert Appraisal Committee or District Level Expert Appraisal Committee” shall be 

substituted; 

(k)   in the Schedule,- 

(i) for item 1 (a) and the entries relating thereto, the following item and entries shall be substituted, namely:- 

 (1) (2) (3) (4) (5) 

“1(a) (i) Mining 

of minerals 

 

 

 

 

 

 

 

 ≥50 ha of mining lease 

area in respect of non-

coal mine lease 

 

>150 ha of mining lease 

area in respect of coal 

mine lease 

 

Asbestos mining 

<50 ha of mining lease 

area in respect of  non-

coal mine lease 

 

≤150 ha  of mining lease 

area in respect of coal 

mine lease 

 

 

General Conditions shall apply 

except: 

 

(i) for project or activity of mining of 

minor minerals of Category ‘B2’ (up 

to 25 ha of mining lease area); 

 

(ii) River bed mining projects on 

account of inter-state boundary. 
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 (l)    after Appendix VI, the following appendices shall be inserted, namely:- 

 

“APPENDIX VII 

(See paragraph 3 A) 

Qualifications and terms for the Experts in DEIAA and DEAC 

1. Qualification: The person should have at least (i) 5 years of formal University training in the concerned discipline 

leading to a MA or M Sc Degree or (ii) in case of Engineering/ Technology/ Architectural discipline, 4 years 

formal training course together with prescribed practical training in the field leading to a B. Tech/ B.E./ B. Arch. 

Degree, or (iii) Other professional degree (e.g. MBA etc.) involving a total of 5 years of formal University training 

and prescribed practical training, or (iv) Prescribed apprenticeship/ article ship and pass examinations conducted by 

the concerned professional associations (e.g. Chartered Accountancy) or (v) a University degree, followed by two 

years of formal training in a University or Service Academy (e.g. MBA/MPA etc.). In selecting the individual 

professionals, experience gained by them in their respective fields will be taken note of. 

2. Expert: A professional fulfilling the above eligibility criteria with at least 10 years of relevant experience in the 

field or with an advanced degree (e.g. Ph. D) in a concerned field with at least 5 years of relevant experience. 

3. Age: Below 70 years. However, in the event of non-availability of paucity of experts in a given field, the maximum 

age of a member may be allowed up to 75 years.   

4. Fields: Experts in Mining, Geology, Hydrology, Remote Sensing, Environment Quality, Environment Impact 

Assessment Process, Risk Assessment, Life Sciences, Marine Sciences, Forestry and Wildlife, Environmental 

Economics, Bio-diversity, and River Ecology. 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

(ii) Slurry 

pipelines (coal 

lignite and other 

ores) passing 

through national 

parks or 

sanctuaries or 

coral reefs, 

ecologically 

sensitive areas. 

irrespective of mining 

area 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

All projects. 

 

 

 

Note: 
 

(1) Mineral prospecting is exemp- 

ted. ’’;  

 

(2) The prescribed procedure for 

environmental clearance for mining of 

minor minerals including cluster 

situation is given in Appendix XI.”; 

 

(3) The mining leases which have 

obtained environmental clearance 

under Environment Impact 

Assessment Notification, 1994 and  

Environment Impact Assessment 

Notification, 2006 shall not require 

fresh environmental clearance during 

renewal provided the project has valid 

and subsisting environmental 

clearance.  
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5. Tenure: The maximum tenure of expert members shall be for two terms of three years each. 

6. The Expert Members may not be removed prior to expiry of the tenure without cause and proper enquiry. 

APPENDIX VIII 

(See paragraph 6) 

FORM 1 M 

APPLICATION FOR MINING OF MINOR MINERALS UNDER CATEGORY ‘B2’ FOR LESS THAN AND 

EQUAL TO FIVE HECTARE  

 

(II) Basic Information 
(viii) Name of the Mining Lease site: 

(ix) Location / site (GPS Co-ordinates): 

(x) Size of the Mining Lease (Hectare):  

(xi) Capacity of Mining Lease (TPA): 

(xii) Period of Mining Lease: 

(xiii) Expected cost of the Project: 

(xiv) Contact Information: 

Environmental Sensitivity 

Sl. No. Areas Distance in 

kilometer / Details 

1. Distance of project site from nearest rail or road bridge over the concerned River, 

Rivulet, Nallah etc. 
 

2. Distance from infrastructural facilities 

Railway line 

National Highway 

State Highway 

Major District Road 

Any Other Road 

Electric transmission line pole  or tower 

Canal or check dam or reservoirs or lake or ponds 

In-take for drinking water pump house 

Intake for Irrigation canal pumps 

 

3. Areas protected under international conventions,   national or local legislation for 

their ecological, landscape, cultural or other related value 

 

4. Areas which are important or sensitive for ecological reasons - Wetlands, 

watercourses or other water bodies, coastal zone, biospheres, mountains, forests 

 

5. Areas used by protected, important or sensitive   species of flora or fauna for 

breeding, nesting, foraging, resting, over wintering, migration 

 

6.  Inland, coastal, marine or underground waters  

7.  State, National boundaries  

8.  Routes or facilities used by the public for access to recreation or other tourist, 

pilgrim areas 

 

9. Defence installations  

10.  Densely populated or built-up area, distance from nearest human habitation  

11.  Areas occupied by sensitive man-made land uses     

(hospitals, schools, places of worship, community facilities) 

 

12. Areas containing important, high quality or scarce resources 

(ground water resources, surface resources, forestry, agriculture, fisheries, tourism, 

minerals) 

 

13.  Areas already subjected to pollution or environmental damage. (those where existing 

legal environmental standards are exceeded) 

 

14.  Areas susceptible to natural hazard which could cause the project to present 

environmental problems 

 (earthquakes, subsidence, landslides, erosion, flooding 

 or extreme or adverse climatic conditions) 
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15. Is proposed mining site located over or near fissure / fracture for ground water 

recharge 

 

 

16. Whether the proposal involves approval or clearance under the following Regulations 

or Acts, namely:- 

(a) The Forest (Conservation) Act, 1980; 

(b) The Wildlife (Protection) Act, 1972; 

(c) The Coastal Regulation Zone Notification, 2011. 

 If yes, details of the same and their status to be given.   

 

17. Forest land involved (hectares)  

18. Whether there is any litigation pending against the project and/or land in which the 

project is propose to be set up? 

(a) Name of the Court  

(b) Case No. 

(c) Orders or directions of the Court, if any, and its relevance with the proposed 

project. 

 

 

   (Signature of Project Proponent  

Along with name and address) 

APPENDIX – IX 

[See paragraph 7(i) (B)] 

EXEMPTION OF CERTAIN CASES FROM REQUIREMENT OF ENVIRONMENTAL CLEARANCE 

 
 The following cases shall not require prior environmental clearance, namely:- 

1. Extraction of ordinary clay or sand, manually, by the Kumhars (Potter) to prepare earthen pots, lamp, toys, etc. as 

per their customs. 

2. Extraction of ordinary clay or sand, manually, by earthen tile makers who prepare earthen tiles. 

3. Removal of sand deposits on agricultural field after flood by farmers. 

4. Customary extraction of sand and ordinary earth from sources situated in Gram Panchayat for personal use or 

community work in village. 

5. Community works like de-silting of village ponds or tanks, construction of village roads, ponds, bunds 

undertaken in Mahatama Gandhi National Rural Employment and Guarantee Schemes, other Government 

sponsored schemes, and community efforts. 

6. Dredging and de-silting of dams, reservoirs, weirs, barrages, river, and canals for the purpose of their 

maintenance, upkeep and disaster management.  

7. Traditional occupational work of sand by Vanjara and Oads in Gujarat vide notification number GU/90(16)/ 

MCR-2189(68)/5-CHH, dated the 14th February, 1990 of the Government of Gujarat. 

8. Digging of well for irrigation or drinking water. 

9. Digging of foundation for buildings not requiring prior environmental clearance. 

10. Excavation of ordinary earth or clay for plugging of any breach caused in canal, nala, drain, water body,  etc., to 

deal with any disaster or flood like situation upon orders of District Collector or District Magistrate. 

11. Activities declared by State Government under legislations or rules as non-mining activity with concurrence of 

the Ministry of Environment, Forest and Climate Change, Government of India. 

APPENDIX - X 

[See paragraph 7 (iii) (a)] 

PROCEDURE FOR PREPARATION OF DISTRICT SURVEY REPORT 

 
 The main objective of the preparation of District Survey Report (as per the Sustainable Sand Mining 

Guideline) is to ensure the following: 

Identification of areas of aggradations or deposition where mining can be allowed; and identification of areas of erosion 

and proximity to infrastructural structures and installations where mining should be prohibited and calculation of annual 

rate of replenishment and allowing time for replenishment after mining in that area. 

The report shall have the following structure: 

1. Introduction 

2. Overview of Mining Activity in the District 

3 The List of Mining Leases in the District with location, area and period of validity 

4. Details of Royalty or Revenue received in last three years 

5. Detail of Production of Sand or Bajari or minor mineral in last three years 

6. Process of Deposition of Sediments in the rivers of the District 

7. General Profile of the District 

8. Land Utilization Pattern in the district: Forest, Agriculture, Horticulture, Mining etc. 
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9. Physiography of the District 

10. Rainfall: month-wise 

11. Geology and Mineral Wealth 

 In addition to the above, the report shall contain the following:  

(a)      District wise detail of river or stream and other sand source. 

(b)      District wise availability of sand or gravel or aggregate resources. 

(c)        District wise detail of existing mining leases of sand and aggregates. 

 A survey shall be carried out by the DEIAA with the assistance of Geology Department or Irrigation 

Department or Forest Department or Public Works Department or Ground Water Boards or Remote Sensing Department 

or Mining Department etc. in the district. 

           

Drainage system with description of main rivers 

S. No. Name of the River 
Area drained 

(Sq. Km) 
% Area drained in the District 

    

    

 

 Salient Features of Important Rivers and Streams: 

S. No. Name of the River or Stream 
Total Length in the District (in 

Km) 
Place of origin 

Altitude at 

Origin 

     

     

 

Portion of the River or Stream 

Recommended for Mineral 

Concession 

Length of area 

recommended for 

mineral 

concession (in 

kilometer) 

Average width of 

area 

recommended for 

mineral 

concession (in 

meters) 

Area 

recommended for 

mineral concession 

(in square meter) 

Mineable mineral 

potential (in metric 

tonne) (60% of total 

mineral potential) 

     

 

Mineral Potential    

Boulder (MT) Bajari (MT) Sand (MT) 
Total Mineable Mineral Potential 

(MT) 

    

    

Annual Deposition    

    

    

 

S. 

No. 

River or 

Stream 

Portion of the 

river or stream 

recommended for 

mineral 

concession 

Length of area 

recommended for 

mineral 

concession (in 

kilometer) 

Average width of 

area 

recommended for 

mineral 

concession (in 

meters) 

Area 

recommended for 

mineral concession 

(in square meter) 

Mineable mineral 

potential (in metric 

tonne) (60% of total 

mineral potential) 

       

       

Total for the 

District 

     

 

A Sub-Divisional Committee comprising of Sub-Divisional Magistrate, Officers from Irrigation department, State 

Pollution Control Board or Committee, Forest department, Geology or mining officer shall visit each site for which 

environmental clearance has been applied for and make recommendation on suitability of site for mining or prohibition 

thereof. 

Methodology adopted for calculation of Mineral Potential: 
 The mineral potential is calculated based on field investigation and geology of the catchment area of the river or 

streams. As per the site conditions and location, depth of minable mineral is defined. The area for removal of the mineral 

in a river or stream can be decided depending on geo-morphology and other factors, it can be 50 % to 60 % of the area of 

a particular river or stream. For example in some hill States mineral constituents like boulders, river born Bajri, sand up 
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to a depth of one meter are considered as resource mineral. Other constituents like clay and silt are excluded as waste 

while calculating the mineral potential of particular river or stream.  

The District Survey Report shall be prepared for each minor mineral in the district separately and its draft shall 

be placed in the public domain by keeping its copy in Collectorate and posting it on district’s website for twenty one 

days. The comments received shall be considered and if found fit, shall be incorporated in the final Report to be finalised 

within six months by the DEIAA. 

The District Survey Report shall form the basis for application for environmental clearance, preparation of 

reports and appraisal of projects. The Report shall be updated once every five years.  

 

APPENDIX - XI 

[See paragraph 7 (iii) (b)] 

PROCEDURE FOR ENVIRONMENTAL CLEARANCE FOR MINING OF MINOR MINERALS INCLUDING 

CLUSTER  

     The following policy shall be followed for environmental clearance of mining of minor minerals including 

cluster situation:- 

(1). The data provided by the States (Sustainable Sand Mining Guidelines) shows that most of the mining leases for 

minor minerals are of lease area less than 5 hectare. It is also reported that in hill States getting a stretch in river 

with area more than 5 hectare is very uncommon. So the size of lease for minor minerals including river sand 

mining will be determined by the States as per their circumstances. 

 

(2). The mining of minor minerals is mostly in clusters. The Environment Impact Assessment or Environment 

Management Plan are required to be prepared for the entire cluster in order to capture all the possible 

externalities. These reports shall capture carrying capacity of the cluster, transportation and related issues, 

replenishment and recharge issues, geo-hydrological study of the cluster area. The Environment Impact 

Assessment or Environment Management Plan shall be prepared by the State or State nominated Agency or group 

of project proponents in the Cluster or the project proponent in the cluster. 

(3). There shall be one public consultation for entire cluster after which the final Environment Impact Assessment or 

Environment Management Plan report for the cluster shall be prepared. 

(4). Environmental clearance shall be applied for and issued to the individual project proponent. The individual lease 

holders in cluster can use the same Environment Impact Assessment or Environment Management Plan for 

application for environmental clearance. The cluster Environment Impact Assessment or Environment 

Management Plan shall be updated as per need keeping in view any significant change. 

(5). The details of cluster Environment Impact Assessment or Environment Management Plan shall be reflected in 

each environmental clearance in that cluster and DEAC, SEAC, and EAC shall ensure that the mitigative 

measures emanating from the Environment Impact Assessment or Environment Management Plan study are fully 

reflected as environmental clearance conditions in the environmental clearance’s of individual project proponents 

in that cluster. 

(6). A cluster shall be formed when the distance between the peripheries of one lease is less than 500 meters from the 

periphery of other lease in a homogeneous mineral area.  

(7). Form 1M, Pre-Feasibility Report and mine plan for Category ‘B2’ projects for mining of minor minerals shall be 

prepared by the Registered Qualified Person or Accredited Consultants of Quality Council of India, National 

Accreditation Board for Education and Training. The Environment Impact Assessment or Environment 

Management Plan for Category ‘A’ and Category ‘B1’ projects shall be prepared by the accredited consultants of 

Quality Council of India, National Accreditation Board for Education and Training. 

(8). The SEIAAs shall have supervisory jurisdiction over the DEIAAs and decisions of DEIAA shall be reviewed by 

the SEIAA without prejudice to any provisions under any existing law. 

Schematic Presentation of Requirements on Environmental Clearance of Minor Minerals including cluster 

situation 

 
Area of Lease 

(Hectare) 

Category 

of  

Project 

Require-

ment of 

EIA / 

EMP 

Require-

ment of 

Public 

Hearing 

Require-

ment of 

EC 

Who can 

prepare 

EIA/ EMP 

Who will 

apply for 

EC 

Authority to 

appraise/ 

grant EC 

Authority to 

monitor EC 

compliance 

EC Proposal of Sand Mining and other Minor Mineral Mining on the basis of individual mine lease 

0 – 5ha ‘B2’ Form –1M, 

PFR and 

Approved 

Mine Plan 

No Yes Project 

Proponent 

Project 

Proponent 

DEAC/ 

DEIAA  

DEIAA 

SEIAA 

SPCB 

CPCB 

MoEFCC 

Agency 
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> 5 ha and < 

25 ha 

‘B2’ Form –I, 

PFR and 

Approved 

Mine Plan 

and EMP 

No Yes Project 

Proponent 

Project 

Proponent 

SEAC / 

SEIAA 

nominated by 

MoEFCC 

≥ 25ha  and < 

50ha 

‘B1’ Yes Yes Yes Project 

Proponent 

Project 

Proponent 

SEAC/ 

SEIAA 

≥ 50 ha  ‘A’ Yes Yes Yes Project 

Proponent 

Project 

Proponent 

EAC/ 

MoEFCC 

EC Proposal of Sand Mining and other Minor Mineral Mining in cluster situation   

Cluster area 

of mine leases 

up to 5 ha  

‘B2’ Form –1M, 

PFR and 

Approved 

Mine Plan 

No Yes State, State 

Agency, 

Group of 

Project 

Proponents, 

Project 

Proponent 

Project 

Proponent 

DEAC/ 

DEIAA/ 

DEIAA 

SEIAA 

SPCB 

CPCB 

MoEFCC 

Agency 

nominated by 

MoEFCC Cluster area 

of Mine leases 

> 5 ha and < 

25 ha with no 

individual 

lease > 5 ha 

‘B2’ Form –I, 

PFR and 

Approved 

Mine Plan 

and one 

EMP for  

all leases in 

the Cluster 

No Yes State, State 

Agency, 

Group of 

Project 

Proponents, 

Project 

Proponent 

Project 

Proponent 

DEAC/ 

DEIAA/ 

Cluster of 

mine leases of 

area ≥ 25 

hectares with 

individual 

lease size < 

50ha 

‘B1’ Yes Yes Yes State, State 

Agency, 

Group of 

Project 

Proponents, 

Project 

Proponent 

Project 

Proponent 

SEAC/ 

SEIAA 

Cluster of any 

size with any 

of the 

individual 

lease ≥ 50ha 

‘A’ Yes Yes Yes State, State 

Agency, 

Group of 

Project 

Proponents, 

Project 

Proponent 

Project 

Proponent 

EAC/ 

MoEFCC 

 

APPENDIX - XII 

[See paragraph 10 (iv)] 

PROCEDURE FOR MONITORING OF SAND MINING OR RIVER BED MINING 

1. The security feature of Transport Permit shall be as under: 

(a) Printed on Indian Banks’ Association (IBA) approved Magnetic Ink Character Recognition (MICR) Code 

paper. 

(b) Unique Barcode. 

(c) Unique Quick Response (QR) code. 

(d) Fugitive Ink Background. 

(e) Invisible Ink Mark. 

(f) Void Pantograph. 

(g) Watermark. 

2.  Requirement at Mine Lease Site: 

(a) Small Size Plot (Up to 5 hectare): Android Based Smart Phone. 
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(b) Large Size Plots (More than 5 hectare): CCTV camera, Personal Computer (PC), Internet Connection, Power 

Back up. 

(c) Access control of mine lease site. 

(d) Arrangement for weight or approximation of weight of mined out mineral on basis of volume of the trailer of 

vehicle used. 

3. Scanning of Transport Permit or Receipt and Uploading on Server: 

(a) Website: Scanning of receipt on mining site can be done through barcode scanner and computer using the 

software; 

(b) Android Application: Scanning on mining site can be done using Android Application using smart phone. It 

will require internet availability on SIM card; 

(c) SMS: Transport Permit or Receipt shall be uploaded on server even by sending SMS through mobile. Once 

Transport Permit or Receipt get uploaded, an unique invoice code gets generated with its validity period. 

4. Proposed working of the system: 

 The State Mining Department should print the Transport Permit or Receipt with security features enumerated at 

Paragraph 1 above and issue them to the mine lease holder through the District Collector. Once these Transport 

Permits or Receipts are issued, they would be uploaded on the server against that mine lease area. Each receipt 

should be preferably with pre-fixed quantity, so the total quantity gets determined for the receipts issued. 

 When the Transport Permit or Receipt barcode gets scanned and invoice is generated, that particular barcode gets 

used and its validity time is recorded on the server. So all the details of transporting of mined out material can be 

captured on the server and the Transport Permit or Receipt cannot be reused. 

5. Checking On Route: 

 The staff deployed for the purpose of checking of vehicles carrying mined mineral should be in a position to check 

the validity of Transport Permit or Receipt by scanning them using website, Android Application and SMS. 

6. Breakdown of Vehicle: 

 In case the Vehicle breakdown, the validity of Transport Permit or Receipt shall be extended by sending SMS by 

driver in specific format to report breakdown of vehicle. The server will register this information and register the 

breakdown. The State can also establish a call centre, which can register breakdowns of such vehicles and extend 

the validity period. The subsequent restart of the vehicle also should be similarly reported to the server or call 

centre. 

7. Tracking of Vehicles: 

 The route of vehicle from source to destination can be tracked through the system using check points, RFID Tags, 

and GPS tracking. 

8. Alerts or Report Generation and Action Review: 

 The system will enable the authorities to develop periodic report on different parameters like daily lifting report, 

vehicle log or history, lifting against allocation, and total lifting. The system can be used to generate auto mails or 

SMS. This will enable the District Collector or District Magistrate to get all the relevant details and shall enable the 

authority to block the scanning facility of any site found to be indulged in irregularity. Whenever any authority 

intercepts any vehicle transporting illegal sand, it shall get registered on the server and shall be mandatory for the 

officer to fill in the report on action taken. Every intercepted vehicle shall be tracked. 

 The monitoring of mined out mineral, environmental clearance conditions and enforcement of Environment 

Management Plan will be ensured by the DEIAA, SEIAA and the State Pollution Control Board or Committee. The 

monitoring arrangements envisaged above shall be put in place not later than three months. The monitoring of 

enforcement of environmental clearance conditions shall be done by the Central Pollution Control Board, Ministry 

of Environment, Forest and Climate Change and the agency nominated by the Ministry for the purpose.”. 

[No.  Z-11013/98/2014-IA-II (M)] 

MANOJ KUMAR SINGH, Jt. Secy.  

 

Note: The principal rules were published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (ii) vide 

number S.O. 1533 (E), dated the 14th September, 2006 and subsequently amended vide the following numbers :-  
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1.  S.O. 1737 (E) dated the 11th October, 2007; 

2.  S.O. 3067 (E) dated the 1st December, 2009;  

3.  S.O. 695 (E) dated the 4th April, 2011;  

4.  S.O. 2896 (E) dated the 13th December, 2012; 

5.  S.O. 674 (E) dated the 13th March, 2013;  

6.   S.O. 2204 (E ) dated the 19th July 2013; 

7.   S.O. 2555 (E ) dated the 21st August, 2013; 

8. S.O. 2559 (E) dated the 22nd August, 2013; 

9.  S.O. 2731 (E) dated the 9th September, 2013;  

10. S.O. 562 (E) dated the 26th February, 2014;  

11. S.O. 637 (E) dated the 28th February, 2014;   

12. S.O. 1599 (E) dated the 25th June, 2014; 

13. S.O. 2601 (E) dated the 7th October, 2014; 

14.  S.O. 2600 (E) dated the 9th October, 2014 

15. S.O. 3252 (E) dated the 22nd December, 2014;  

16.  S.O. 382 (E) dated the 3rd. February, 2015; 

17.  S.O. 811 (E) dated the 23rd March, 2015; 

18.  S.O. 996 (E) dated the 10th April, 2015; 

19.  S.O. 1142 (E ) dated the 17th April, 2015; 

20.  S.O. 1141 (E) dated the 29th April, 2015;  

21.  S.O. 1834 (E) dated the 6th July, 2015. 
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Table G-2 : Final List of Red Category of Industrial Sectors  

 

Sl  No. Orgnl 
Sl .No 

Industry Sector W1 W2 W A1 A2 A H W+A+H Revis
ed 

Categ
ory 

REMARKS 

1.  38 Isolated storage of hazardous 
chemicals (as per schedule of 
manufacturing, storage of 
hazardous chemicals rules ,1989 
as amended) 

                R-R As  per provisions  of Rules, to be kept under Red 

category especially for safety purposes. 

2.  4 Automobile Manufacturing 
(integrated facilities) 

 30 -  30  20  -  20   10 60  R-R i . Such types of plants  are having ei ther one or 
combinations of polluting activi ties viz. washing, 

metal surface finishing operations , pickling, plating, 

electro-plating , phosphating, painting , heat 
treatment etc.  

ii .  Some of such plants may outsource some /all of 
the polluting activi ties. In such cases, a fter 

thorough inspection of such units  by concerned 
SPCB, re-categorization of the industry shall  be 
made accordingly.  

3.   34 Industries engaged in recycling / 
reprocessing/ recovery/reuse of 
Hazardous Waste under 
schedule iv of HW( M, H& TBM) 
rules, 2008 - Items namely -                               
Spent cleared metal catalyst 
containing copper,,                         
Spent cleared metal catalyst 
containing zinc,,          

30  - 30 20  - 20 10 60 R-R All the three types  of pollutants are expected.  

4.  44 Manufacturing of lubricating oils 
,grease and petroleum based 
products  

20  - 20 20  - 20 20 60 R-R  Generates all sorts  of pollution.  

5.  66 E DG Set of capacity  > 5 MVA - - - 20 5 25 - 62.5  R-R i . Mainly ai r polluting. 

ii . DG sets consume the diesel @ 0.21 
li tres/hr/KVA at full  load. 

iii. Average running is taken @ 12 hrs / day 
al though many of the DG sets  run for more 

than this  period. 

6.  31 Industrial carbon including 
electrodes and graphite blocks, 
activated carbon, carbon black 

10  -  - 20 5 25 10 62.5 R-R Mainly ai r polluting. Air pollution score is 
normalized to 100. 
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Table G-3 : Final List of Orange Category of Industrial Sectors  

 
Final Sl . 
No. 

Orgnl 
S.No 

Industry Sector W1 W2 W A1 A2 A H W+A+H Revised 
category 

Remarks 

1.  20 Dismantling of rolling stocks ( wagons/ 
coaches) 

-- -- -- 15 -- 15 10 41.67 O-O Emissions of dust and 
generation of waste oils take 

place during dismantling. Air 
pollution & HW generation 
scores (15+10=25) are 
normalized to 100.  

2.  5 Bakery and confectionery units with 

production capacity > 1 TPD. ( With 
ovens / furnaces) 

20 -- 20 15 -- 15 -- 43.75 O-O  

3.  10 Chanachur and ladoo from puffed and 
beaten rice( muri and shira) using 

husk fired oven 

20 -- 20 15 -- 15 -- 43.75 O-O Normal water and air 
polluting. 

4.  23 Coated electrode manufacturing 15 0 15 20 0 20 0 43.75 G-O Preparation of core wire / 
rod, preparation of dry mix, 

preparation of wet mix, 
application of coating by 

extrusion, baking of coated 
electrodes  

5.  24 Compact disc computer floppy 
and cassette manufacturing / Reel 

manufacturing 

15 0 15 20 0 20 0 43.75 G-O Generates waste-water and 
process emissions. 

6.  24 Flakes from rejected PET bottle 20 - 20 15 - 15 - 43.75 R-O Normal water & air 
pollutions are generated.  

7.  30 Food and food processing including 
fruits and vegetable processing 

20 -- 20 15 -- 15 -- 43.75 O-O Normal water and air 
polluting. 

8.  40 Jute processing without dyeing 20 -- 20 15 -- 15 -- 43.75 O-O CPCB has notified standards 
for this category. Both air and 

water pollutions are 
generated. 

9.  56 Manufacturing of silica gel  15 0 15 20 0 20 0 43.75 G-O Waste-waters containing TDS 
and emissions of H2SO4 are 
generated. 
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80.  29 Foam manufacturing -- -- -- 20 -- 20 15 58 O-O i. Raw material is 

polyurethane, latex etc.  
ii . Emissions of VOCs and 

HAPs. CH3Cl2 and similar 
compounds as blowing 

agents.    
iii . Outdated raw materials 

and spoiled slots are 
discarded as HW. 

81.   34 Industries engaged in recycling / 

reprocessing/ recovery/reuse of 
Hazardous Waste under schedule iv of 
HW( M, H& TBM) rules, 2008 - Items 

namely -                                                              
Used Oil – As per specifications 
prescribed from time to time. 

10 0 10 20 0 20 15 58.33 R-O Mainly air polluting and 

hazardous waste 
generating industry. Air 
pollution & HW scores are  

normalized to 100 

82.   34 Industries engaged in recycling / 
reprocessing/ recovery/reuse of 

Hazardous Waste under schedule iv of 
HW( M, H& TBM) rules, 2008 - Items 
namely -                                                              
Waste Oil ---As per specifications 

prescribed from time to time. 

- - - 20 0 20 15 58.33 R-O Mainly air polluting and 
hazardous waste 

generating industry. Air 
pollution & HW scores are  
normalized to 100.  

83.  56 Producer gas plant using conventional 
up drift coal gasification ( linked to 
rolling mills glass and ceramic industry 
refectories for dedicated fuel supply) 

-- -- -- 20 -- 20 15 58.33 O-O Mainly air polluting & tar (HW) 
generating. SO2, CO, NOx are 
generated. Tar is the by-
product and utilized by other 

industries in co-processing. 
Note :  

i. Under the column Revised Category, the full forms of the abbreviations are as follows :  

a. R-R means original category was Red and revised category is also Red  

b. R-O means original category was Red and revised category is Orange  

c. O-O means original category was Orange and revised category is also Orange  

d. O-G means original category was Orange and revised category is Green 

e. O-W means original category was Orange and revised category is White 

f. G-O means original category was Green and revised category is Orange  

g. G-G means original category was Green and revised category is also Green 

h. G-W means original category was Green and revised category is White  
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ii. There are specific remarks in respect of some of the industrial sectors. These sectors are either merged with other relevant sectors or deleted due to duplication / vague 

category. The overall details are as follows:  

Sl 
No

. 

Origin
al Sl 
No. 

Industry Sector Original 
Categor

y 

Remarks 

1 24 Excavation of sand from the river bed (excluding 
manual excavation)  

O 

Since such types of activities cause ecological disturbances, the instructions issued by 
the government from time to time be followed. To be categorized by MoEF&CC.  

2 39 Infrastructure Development Project  O Vast variety of such projects come under such category. This is to be decided by the 
concerned SPCB in line of EIA Notification , 2006.  

3 53 Power press O 
Very vague term hence deleted. Such types of general engineering units have already 
been covered.   
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Table G-4 : Final List of Green Category of Industrial Sectors 

 

Sl. 

No. 

Orgnl 

Sl. No. 

Industry Sector W1 W2 W A1 A2 A H W+A+H Revised 

Category 

Remarks  

1.  2 Aluminium utensils from 
aluminium circles by 

pressing only (dry 

mechanical operation) 

-- -- -- 10 -- 10 -- 25 G-G Minor air pollution due 
to some fugitive PM 

emissions from buffing 

operations. 

2.  6 Ayurvedic and homeopathic 
medicines (without boiler) 

10 -- 10 -- -- -- -- 25 G-G Small quantities of 
waste-waters are 

generated from washing 
operations. 

3.  8 Bakery /confectionery 
/sweets products (with 

production capacity <1tpd 
(with gas or electrical oven) 

10 -- 10 -- -- -- -- 25 G-G Small quantities of 
waste-waters are 

generated from washing 
operations. 

4.  6 Bi-axially oriented PP film 
along with metalizing 

operations  

10 -- 10 -- -- -- -- 25 O-G Mainly extrusion 
process involving 

Cooling water 
recirculation  

5.  10 Biomass briquettes (sun 
drying) without using toxic 

hazardous wastes 

-- -- -- 10 -- 10 -- 25 G-G Minor air pollution due 
to some fugitive PM 

emissions from 
pulverization / mixing 

operations. 

6.  13 Blending of melamine resins 

& different powder, 
additives by physical mixing 

-- -- -- 10 -- 10 -- 25 G-G Minor air pollution due 

to some fugitive PM 
emissions from 

pulverization / mixing 
operations. 

7.  15 Brass and bell metal utensils 
manufacturing from 

circles(dry mechanical 
operation without re-rolling 

facility) 

-- -- -- 10 -- 10 -- 25 G-G Minor air pollution due 
to some fugitive PM 

emissions from buffing 
operations. 

8.  16 Candy 10 -- 10 10 -- 10 -- 25 G-G Small quantities of 

waste-water and minor 

314

313

607
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Table G-5: Final List of White Category of Industries   

 

Sl. 

No. 

Orgnl 

Sl. No. 

Industry Sector W1 W2 W A1 A2 A H W+A+H Revised 

Category 

1.  3 Assembly of air coolers /conditioners 
,repairing and servicing 

-- -- -- -- -- -- -- -- G-W 

2.  4 Assembly of bicycles ,baby carriages and 
other small non motorizing vehicles 

-- -- -- -- -- -- -- -- G-W 

3.  7 Bailing (hydraulic press)of waste papers -- -- -- -- -- -- -- -- G-W 

4.  9 Bio fertilizer and bio-pesticides without using 
inorganic chemicals 

-- -- -- -- -- -- -- -- G-W 

5.  11 Biscuits trays etc from rolled PVC sheet (using 
automatic vacuum forming machines) 

-- -- -- -- -- -- -- -- G-W 

6.  12 Blending and packing of tea -- -- -- -- -- -- -- -- G-W 

7.  14 Block making of printing without foundry 
(excluding wooden block  making) 

-- -- -- -- -- -- -- -- G-W 

8.  21 Chalk making from plaster of Paris ( only 
casting without boilers etc. ( sun drying / 
electrical oven) 

-- -- -- -- -- -- -- -- G-W 

9.  25 Compressed oxygen gas from crude liquid 
oxygen ( without use of any solvents and by 
maintaining pressure & temperature only  for 

separation of other gases) 

-- -- -- -- -- -- -- -- G-W 

10.  27 Cotton and woolen hosiers making ( Dry 

process only without any dying / washing 
operation) 

-- -- -- -- -- -- -- -- G-W 

11.  31 Diesel pump repairing and servicing ( 
complete mechanical dry process) 

-- -- -- -- -- -- -- -- G-W 

12.  33 Electric lamp ( bulb) and CFL manufacturing 
by assembling only 

-- -- -- -- -- -- -- -- G-W 
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